7 Aligarh Muslim University [RAJYA SABHA ]

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : 1 agree with Pitamber Dasji and
Nawal kishoreji. We can pass this Aligarh
University Bill today and for the rest of the
business we can sit tomorrow. But, for
Aligarh Muslim University Bill we will
hav, to sit through lunch to finish all these
things.

MR. CHAIRMAN :
mission.

| give my per-

SHRI NAWAL KISHORE : We can
forego lunch. Those who want to speak
there is a large number of them.

MR. CHAIRMAN : May | suggest that
there should be only half an hour lunch
from 1.30 to 2.00 p.m.? Will it be all right?

DR. BHAI MAHAVIR (Delhi) : Sir, on a
point of order. Before you call upon the
Minister.to move this Bill for consideration,
I have to draw your attention to the fact that
here is a Bill which has not been moved in
this House so far and, therefore, 1 would
like to know: Can a Bill which has not at all
been introduced be -moved for conside-
ration straightaway?

MR. CHAIRMAN : Yes, because that
Bill is coming here after having been
passed there. There is a special proce
dure for that.

SHRI A. K. A. ABDUL SAMAD
(Tamil Nadu) : Sir, the lunch break may be
between 1.30 p.m. and 2.00 p.M. SO that we
can perform our Jumma Prayers.

DR. BHAI MAHAVIR : Is it because the
Aligarh Muslim University Bill is going to
be taken up you need special
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adjournment for Jumma Prayers? | am not
questioning your right, but, Sir, here a Bill
is being moved without any notice of two
days and the whole thing is being hustled
through. You are also adopting a special
procedure today. . .

MR. CHAIRMAN : Your objection is
very much belated. I am merely advancing
the lunch hour from 1.30 p.m. to 2.00 p.m.
to 1.00p.m. to 1.30 P.M.

Yes, Mr. Minister.

THE ALIGARH MUSLIM
UNIVERSITY (AMENDMENT)
BILL, 1972

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : Sir, | beg to
move :

"That the Bill further to amend the
Aligarh Muslim University Act, 1920.
as passed by the Lok Sabha, be taken
into consideration."

As the House will recall, this Bill which
has been passed by the Lok Sabha has been
introduced in this House because there was
a persistent demand for the same when the
Call Attention was being discussed on the
postponement of examinations of the
Aligarh Muslim University. | had been pro-
mising that | shall do my very best to bring
forward the Bill as soon as possible and Sir.
here | am before you and the House.

This Bill has been discussed at great
length by the other House and in deference
to the wishes expressed by Members of the
other House many amendments have been
accepted. These are incorporated in the Bill
that is before this House.

SHRI A. P. JAIN (Uttar Pradesh) :
Please explain the amendments.

PROF. S. NURUL HASAN : | shall
rather attempt to explain all the main
features of this Bill for the convenience of
the hon. Members.
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This Bill is substantially based on the
recommendations of the Ganjendragad-
kar Committee on the 'governance of
the Universities. The House will re
call that at a Conference of Vice-Chan
cellors the structure of universities, es
pecially in so far as the question of
participation of students was concern
ed, was discussed and in deference to
the wishes of the Vice-Chancellors, the
University Grants Commission appoin
ted the Gajendragadkar Committee with
a very wide and'expert membership con
sisting of Vice-Chancellors, Professors.
Principals, representatives of teachers,
educational administrators and educa
tional planners. This Committee met
many distinguished educationists, Edu-
«cation  Ministers, representatives of
stu-

dent unions, representatives of Teachers'
Associations and hon. Members of Par-
liament.

As a result thereof, a document was
unanimously drawn up and it represents
the consensus of at least this cross section
of the Expert Committee. | had made the
announcement on several occasions in
this House and the other House that the
Government accepted the
recommendations of the Gajendragadkar
Committee in principle as had been done
by the UGC also. | had also stated that the
Government would be guided by these
recommendations in drafting this Bill.
This Bill substantially incorporates the
recommendations of the Gajendragadkar
Committee. 1 will not go into any number
of procedural points which are there in
the Bill but | shall attempt to highlight
those which are of special importance and
significance. The first major change in the
Bill is that Section 12(a) of the principal
Act which gave to the University the
power to admit colleges to the privileges
of the University, or in plain English, the
power to affiliate colleges maintained by
others has been done away with.

SHRI NAWAL KISHORE (Uttar
Pradesh) : This power was never used.

PROF. S. NURUL HASAN : This
power, as the Member has pointed out.
has never been used. The Member has
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served on the Executive Council of the
Aligarh  Muslim  University and-, under-
stands fully why this power was never used.
This thinking has been going on for a long
time that at least some universities in the
country  should remain unitary and
primarily residential in character so that they
can be used for innovation, organisation of
corporate  life and for experimentation.
Therefore this House will recall that when in
1966 the B.H.U. Amendment Act was
passed by the Parliament, the power to
affiliate institutions was done away with.
Originally Banaras had the power to affiliate
institutions just as Aligarh had this power.
Banaras had affiliated for historical reasons
four colleges. It would have been unfair to
deprive these four col-legs by force of the
privilege of the BHU and therefore it was
decided that the colleges which had already
been affiliated might continue to remain
affiliated but at the same time no new
or fresh college would be affiliated to the
BHU. The Gajendragadkar Committee
went into this matter and made a specific
recommendation that the Central
Universities other than Delhi University
which has its historical reasons, should not

remain  affiliating  universities but
should remain mainly teaching univer-
sity. In the case of the powers of the
Visitor, a slight modification has been

made. The Visitor had the power, since 1951,
of causing an enquiry into the affairs of any
Central University. Now it has been
proposed that before ordering an enquiry, the
Visitor will j>ife to the University a chance
to make any representation and will order
such an  enquiry after he has considered
such representation.

The next important change is that the
post of Treasurer has been abolished and in
place of the Treasurer there will be a
Finance Officer appointed by the Executive
Council. In the olden days when the
revenues of a university came largely from
sources other than that of the Central
Government, the Court used to elect the
Treasurer.

Now, Sir, the bulk of the revenues of the
Cenetral Universities comes from the
Central Government sources.
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SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : What is the proportion? Will you
kindly say?

PROF. S. NURUL HASAN : About 90
per cent of all expenditure of a University.

SHRI MAHAVIR TYAGI
much does it come to?

. How

PROF. S. NURUL HASAN : In Ali-garh
it is more than Rs. 3 1/2 crores in the
current year, all types of grants taken
together, Plan and non-Plan. | do not have
the exact figure but that will give to the
hon. Member a rough idea of what the
situation is. It is therefore very necessary
that the finances are controlled by someone
who is an expert. The same provision has
been introduced in the Banaras Hindu
University and in the Jawaharlal Nehru
University.

SHRI A. P. JAIN : You have internal
audit for that purpose.

PROF. S. NURUL HASAN : Internal
audit is also there in Aligarh. Now the
Treasurer has been continuing but the
Treasurer has been performing the functions
which are being performed in Banaras and
Jawaharlal Nehru Universities by the
Finance Officer. Sir, it has also become the
tradition, although it is not provided in the
law—that the Central Universities, request
the Comptroller and Auditor-General of
India to suggest the names of a few officers.
The Executive Council or the Selection
Committee goes through the names
suggested and their rolls and where
necessary they interview the persons and
appoint one of them for a brief period, the
whole idea being that sufficient care is
exercised by the University in expenditure
of funds which mainly come from the Cen-
tral Government, but the control and
authority of the Executive Council has been
maintained and for that purpose at another
place in the Bill it has been provided that the
Finance Committee will no longer be
deemed to be an authority of the University
but would become a sub-committee of the
Executive Council.
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In the appointment of the Chancellor and
pro-Chancellor a modification has been
made. Instead of the Chancellor and the
pro-Chancellor being elected by the Court,
the Chancellor and the pro-Chancellor will
be appointed by the Visitor out of a panel of
names submitted by the Executive Council.
This, Sir, also is broadly in accordance with
the Gajendargadkar Committee Report.

The next very important change is in the
powers of the Court. The Gajen-dragadkar
Committee had said that in a University it
was not proper that there should be a
hierarchical organisation. There are different
elements, different types of functions which
have to be performed by different elements.
Each is as important as the other and
therefore the powers of the Court as
recommended by the Gajendragadkar
Committee are as follows: (a) to review
from time to time the broad policies and
programmes of the University and to
suggest measures for the improvement and
development of the University; and (b) to
consider and pass Resolutions on the annual
accounts of the University and the audit
report thereon. We have added to this one
more power because it is already there in
BHU and Aligarh, namely, to advise the
Visitor in respect of any matter which may
be referred to it for advice. In so far as the
procedure for making of statutes is
concerned the existing position in all the
Central Universities except Delhi whose Act
is to be amended is that the draft
amendment will have to be proposed by the
Executive Council but it shall come into
force only after the Visitor has approved it.
More powers have been given to the
University by bringing within the scope of
the Ordinances a few additional matters.
Then, Sir, so far as the Statutes are
concerned, in the matter of the appointment
of the Vice-Chancellor we have accepted in
Aligarh what is the practice in Delhi
University, namely, that the Executive
Council shall appoint two members of a
selection committee, the Visitor shall
appoint one person, and this committee will
send up a panel of three names to the Visitor
out of whom the Visitor shall appoint one.
The Visitor retains the right to return the
panel, as he has always had. and call
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for a fresh panel.  The powers of the Vice-
Chancellor, the Pro-Vice-Chancellor, the
Registrar and the Finance Officer remain
substantially the same subject to such
changes as have been made from time to
time either at the instance of the University
itself or in accordance with the
Gajendragadkar Committee report.  In the
matter of the appointment of Deans of
Faculties, till now it was the procedure
that only Heads of Departments could
become Deans of Faculties by rotation
according to seniority. Now in the
case of Jawaharlal Nehru University, this
House and the other House together made
a departure. This new procedure has been
also  endorsed by the Gajendragadkar
Committee.  That is to say, the Deans of
Faculties shall be appointed by the Vice-
Chancellor from among the Professors in
the Faculty for a period of three years and
shall be eligible for reappointment. In the
case of Heads of Departments the
Gajendragadkar Committee  had merely
stated that there should be no permanent
Head of the Department. In this Bill we
have made a provision as substantial as in
the case of Jawaharlal Nehru University
that where there are more than one
Professor, the Head of the Department
shall be appointed by the Executive
Council on the recommendation of the
Vice-Chanceilor  from  among  the
Professors, and again in keeping with the
spirit of the Gajendragadkar Committee
recommendation, where there is only one
Professor, the Executive Council shall, on
the recommendation of the Vice-
Chancellor,  appoint either the Professor
or one of the Readers to be the Head of the
Department.

Sir, the next major change is the in-
troduction of another authority of the
University, the .Students' Council whose
Chairman shall be appointed from am-
ongst the teachers of the University.

Sir. the composition of the Court has
been considerably modified and 1 would
like to bring it to the notice of the House.
This is now in the Statutes which is given
as the Schedule to the Act.

SHRI MAHAVIR TYAGI
about the other unversities?
things will be introduced there also?

: What
Similar
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PROF. S. NURUL HASAN : More or
less there are certain minor change* which
have to be made as recommended by the
Gajendragadkar Committee in the case of.

SHRI MAHAVIR TYAGI : | was an-
xious particularly about the representa-
tion of the students.

PROF. S. NURUL HASAN : It will be
followed in all universities.

Ex-ofhcio members of the Court are
Vice-Chancellor. All ex-Vice-Chancellors,
Pro-Vice-Chancellor, All Deans of Fa-
culties, Chairman, Stulents' Council, Dean
of Students' Welfare, Librarian, Registrar,
Three Provosts, by rotation according to
seniority, and Proctor. Then there are
nineteen Heads of Departments and the
procedure has been prescribed that they
would be from grouping of various
Faculties. Then, from amongst teachers
other than Heads of Departments there will
be five Professors, five Readers and five
Lecturers. Again the grouping has been
done. Then, Sir, there are representatives
of students. There will be, according to
this proposal, fifteen representatives of
students, viz : —

(a) President and Secretary of the
Students' Union,

(b) Secretary, Students' Council,

() Two persons to be elected by the
Students' Council from its own
members, provided that one of them
shall be a Secretary of the Students
Advisory Committee of a Faculty.

(d) Five members to be elected by
an electoral college consisting of stu-
dents who have shown their academic
merit in the manner prescribed by the
Ordinances,

(e) Five members to be elected by
an electoral college or collegs con-
sisting of the student members of the
Cultural Committee, Social Service
Committee and the Games Committee
in the manner prescribed by the
Ordinances.

As the House will appreciate, every
university has three types of students, viz.,
the brilliant students who has shown
academic merit, the student who has
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shown merit in extra-curricular activities
like games, social service and ether
cultural activities and the student who
represents the other students.

SHR1 NAWAL K1SHORE : Student-
politician.

SHR1 B. K. KAUL (Rajasthanl : What
do you call them?

MR. CHAIRMAN : Call them by any
name.

SHRI PITAMBER DAS (Uttar Pra-
desh) : | would particularly like to know
from Prof. Nurul Hasan, not from the
Minister, what name did he give them
when he was in the university.

PROF. S. NURUL HASAN : As

a
student or as a teacher? | gave two
separate names. When | was secretary of
the students' union | gave one name and
when | became a teacher | gave a slightly
different name, but | would still stand by
the principle. It is an extremely good
training for a student to be given a chance
for fighting elections and for organising
corporate life. It is a good thing and |
stand by that even today. Then, there will
be fifteen re-presentativs of the Old Boys'
Association. The Gajendragadkar
Committee had recommended ten. but we
have modified it to 15 because even in the
earlier constitution the representation of
the old boys was 15. Then, tnere will be
ten representatives of Parliament. The
eearlier proposal was five representatives
of Parliament, but some hon. Members
suggested that it should be ten. I per-
sonally feel that this is a good change and
I have welcomed this change and have
incorporated it in the Bill. It is much
better that both Houses are associated with
the functioning of universities. It would
bring strength to the universities if
Members of both Houses are associated
with them and understand the problems
with which the" universities are faced.
Then, there will be twen-tv members from
learned professions and special interests,
including representatives of industry,
commerce, trade unions, banking and
agriculture to be nominated by the Visitor,
provided that out of the twenty
members aforesaid.
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not less than five shall be representa-
tives of cultural and educational institu-
tions of India. Sir, this requires a word of
explanation primarily because people may
think that the Visitor's nominee would
mean that it would bring in Government
control. Nothing is farther from my mind
than that, for two reasons. Firstly, they
are Visitor's nominees and not Visitor's
representatives. Usually the persons
who have served as nominees of the
Visitor have exercised their own discretion
and are not guided by any directive that
has been given, for example, my hon.
friend sitting on the other side was a
nominee of the Chief Rector and at least |
am not aware of any occasion when he
was given a directive to take a decision
one way or the other. He exercised his
discretion in what he thought was in the
best interests of the university. | have
myself had the honour and privilege of
serving as the nominee of the Visitor ¢/
the executive councils of two
universities and there was no occasion
when the  Education Minister wanted
even his inclination to be made known
to me. Sir, the real reason is that if we
want to bring university education more
in tune and in harmony with the needs of
national development and economy, then
we should be able to persuade persons
who have distinguished themselves in
various branches of academic activity and
in various learned professions to agree to
serve on the Court of a university.
Persons of such eminence are not likely
to seek election and therefore this has been
provided that this would be done so that
persons  of eminence can be
associated. Then there will be one person
nominated by the Chief Rector and three
nominated by the Chancellor and the
remaining members of the Executive
Council. The Executive Council will
have the  Vice-Chancellor, Pro-tVice-
Chancel-lor, five Deans, one principal,
one professor by rotation according to
seniority, three teachers of whom at
least  one shall be a lecturer to be elected
by the Academic Council from
amongst  its members by a system of
proportional representation and  five

persons  to be elected by the Court
from among its ' members by a
system  of proportional representation

none of whom shall be an employee
or a student of the univer-



g Aligarh Muslim University

sity and four persons to be nominated by the
Visitor. This makes a total of 21.

The other things may not be of very great
interest to this House except that in the
Students' Council the composition is that
there shall be a Chairman who will be
nominated by the Vice-Chancellor, then,
President, Vice-President and Secretary of
the University Students' Union. Secretary of
the Students' Advisory Committee of each
Faculty, 15 persons elected by an electoral
college consisting of the Students' Advisory
Committees of Faculties and halls in
accordance with the system' "of propor-
tional representation and five students
nominated by the Vice-Chancellor from
amongst outstanding students or sportsmen
or those who have distinguished themselves
in any field of student activity giving due
consideration to the representation of
special interests." And there is a general
proviso. Sir, which has been in operation by
the Inter-University Board for a long time,
in the case of a student permitted to
participate in Inter-University  Sports'
tournaments. We have applied the same
restrictions both to the student membership
of the Court and the student membership of
the Students' Council, namely, that no
student who has passed the High School or
an equivalent examination more than eight
years earlier or the Pre-University or an
equivalent examination more than seven
years earlier or has taken more than one
year in excess of the period prescribed for
the course for which he is a student, shall be
eligible to become a member of the
Students' Council, or a student member of
the Court. And the Students' Council has
been given sufficient powers to be conslted
by the Academic and Executive Councils in
most matters which deeply affect the life of
the students. Sir. there is a slight change in
the composition of the Selection Committee
and a few other matters have been provided.
We are now giving statutory status to the
Students' Union, the Teachers' Association
and the Staff Association other than the aca-
demic staff of the University.

Sir, with these words. | have the honour
to move that the Bill be taken into
consideration.
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MR. CHAIRMAN : There are two
amendments lor reference to be Select
Committee. Names have not been givL-n.

o7 ot Sw i (s 9Em) ¢
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2119 407 ATA T T2 E | A.G AT
Zarsz g

T SR S TH W A WY ata F |
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Will you read out the names?
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o) wwwlE oy /Y, snaw AT
Fime & 387 faw A @ ¥ (@0
F2T1 159 335 A 9% F@q § =o
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qoq qeE w0 3 ¥H A HT AT
; 17 T FAT 53 20T
A7 HI19 AFE wHL F gA@T] F AT
13 5 412 |

Y
AET FIH %

4,

i AR s et wwafE

T 9EiT FEA1 EONE
qfime gfeafad) (s997)
fagaT F1 O AT §) T3IT
afnfs fRam faefenms 10

az=r 210, % g% fen o, za
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AT F wig f oww ww F
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1. Bo Ay wardlT |
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3. A AT Faiz NE; |
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3. %) Twqa fayg
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6. 9| 9414 4TH MET
© 7.t SiYe TWe meaw

8. =Y wHo mo aydr #ifeda

9. Mg¥: o WigAzT
10. ) W1 1) Mawre”

The questions were proposed.
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=t waw feoite © Iwewa a0, 49
g & 5 foar g4 ) 7 sz 7
fadfl a0 a aAmz gafw 3fa-
afqd) fadaw o 7 ) fagr ) 97
I Agar s fawr, FE wEA
A a7 Ti7 &) fx g5 wrfar aZam
qMT ZiHT W ATAT 47 AT IR 2THA
Faar gigad w1 aer faea g
Tt 31T 37 ang &) amer fHar
a1 f% 7g ¥z w5z TAT ATT X AAA
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72 & (F o7 1065 § o1& T WiE
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I 47 g7 7 fwar 4r & 2w
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xifa7 drns § fagr g—

"Based on the recommendations of the
Committee and taking into account other
relevant factors. Government decided to
introduce comperhensive legislation for the
Aligarh Muslim University."
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wAR 98| & 1 A &) AT GF
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& 5 w3wa o1 vfag nr w= w1 2
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o) A®T AT A F AT FH Fa
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A Fa1 wawa gaAT !
turns politician ¥

A teacher who
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717 & war ap fa za fargsT 3mE
F1 EFFX FT qo Hlo ®ic F AWA
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T w7 A1 JgTHA A7 UE FE- Naa, 7 7fraiad) § F@2T &
INYAT ZTF AT AHZNTHFTH ATH AT G WOR qAARAZ £ | A8 AT WAA
T &t Az faw sAvw war @ IwE i fwEoME A ww 1915 § UHo Mo
TS zvxad A fzamn 3 ag AEH  wna we fer wifaw @k o@w q
BAA H1Ed &7 3, 9 avw gwiifow | 19227 Az affwd a9 @
etk 4 TR%T @ry wem 4z av f wfers we7 -
fazl 1 wiwd 9w argfefes vsa o
) 0T | FIv A agAfE EFATAIA ¥
AT AFTT 0 AFAT A A | THT AG
FAITE ¥ v g, @ A@ % @ E 19 98 §) 1A 72 71 ﬁﬁﬁft g= fa%
AT A 3w ez 2y wr TO0 8 9 W AW @
&gy g 7 GITE‘I E TR s Chl arl'a' ?ﬂ
INF HeAT HEFr g AT 3IFF R
Auq, w8 afmafad; F @49 7 S5 9@ g 3 oNwA A A FAWA
ER AR ol (g A T L -4 | A g o 707y  f fregena @ woTAT-
AT INF A W A A frad @A few w1 qn awEma 1 3T IAE
gEE Aw I g mE 2@ A2 & | sfuwre gwmy wfqaw @ oaww faw
feom fag & 3 5ama 12 @ FY gwed gefaw 4 34 aw g
femia frar mor & fearr &% fam | 92 g7 F s A% ag A AN
wt &) afmafed) w1020 F 02 A | qur ¢ fF vl F3aeT F AW
g afEATT a1 5 ag sdla FAA | g T gqrgaifd w7aT %
F1 ATgAT T wEA € HT IAE | qiqg 02 ¢ fr gafaafad) 1 fzwz
ofefaoz &7 gsd) €11 Ffea g | a’rg‘m[‘ g Ig7i @y vefmfres oa 2
7% A7 wew ¢ fw fre® 40-50 | 3qd wfemw o & @
adl & FET W AW woEWA frast 2 21 41 % Tw 100 TF A2
Fft fear o g4 atfraﬁ‘r%m';ﬁ—fq;mmgl AT IR FT
AT T wesn § frarfadl 9w gy £ fe gz afliE § oafEs
am w1 wEEEd w7 A7 F omdan w sama smEr g 60
ar | 7g qigd § 5 awaT A A g5 quEz A, Av & IwA W) sfAwE
o 3 3% W A falmd) F 4 g g Afew sy Hmw 7T
nfefanz £7 fem sor ) 9T a1 & T fadefer a1 awgd FeqE
REESECAM LR COR I EANE L ! FA1 & AT T IHST Hrs faArEzE
o wH ) F oA w20 B owat A% afafed) aqm wear & @t § w53
aorra afrafadia &0 aavw @, G | ofamm Gf ae maac F00F I
dm faafrdls & 37F ST | afgafad) 7 frd & 20 ad 5@
e foras gt wifgd ) ag 3w A |
wé 2 fx gl g femn ard Aiwi ) g7 !
azz @ w4 fx fasfmas 7fq7-
s 2 Tifed | s Tw oF
3 I ¥I9 F AT 4 FOrw AW
frar a7 awd) ang w A% fogr |

AT AF Al AET AT MFA T
AEAF g, A% #T I9F AEAF T4
2 fF 7 auay Ziv fw 4 a8

Awar, & s @Ja 0w FOEF
FEAC F oo AGT THC F T
aga fafasa 3% 8, s 2w =5
7o fafaaar 37
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A 7 A %8 vz o491 f& ’ “I' hope the minority character of
— ST am, AL the Aligarh University would not be
Al favafes ST @ am affected as a result; it is a proof of
giga F far Aqmew A T 0 the practice of our secularism that
) ' such a minority university exists in

R 2 . India and is supported unstintedly

o waafa : fiv 12 77 99 A9 by large funds. But the institution
=l must justify itself by being a real

St Aaw fewie o sfigg 12 aa
A 48 A% 747 g |

AWA TH HAT § W TAZIEHT
sfadc fofE & d9 12 8 a2z Fr
7 fa afrafsd & aF

In 1947 Pandit Jawaharlal Nehru, while
addressing the graduates of the Allahabad
University, said :

"A University stands for humanism,
for tolerance, for reason, for the
adventure of ideas and for the search for
truth. It stands for the onward march of
the human race towards ever higher
objectives. If the universities discharge
their duties adequately then it is well
with the nature and the people.”

AMA, A AAT AT AGET AL
RATA MG 2 WEVIE #,
7 F@ AMH AT TAATC TE FA
FA3 ® v A A Afqafad &
aiia wATc 9 | FfHeadl A
1965 ® JZT UF @Er AT AW
7q9% U7 sifEmer gaar f&ar
il |ar & zAw aar fzar 9
AR A 3T qE HEE, TR
o 7§ 1965 7 TH fgzd) fad

A1 BIAAN Gigd F1 1 THG A0 FEA
= wrgAfedl ®%@zr & T% A
z0 & 3z § AmA FE A

e

=

FEAC | TENR Iq 94 W AgA
asoA fz2d 21 3= A =99

3 <
CuACHE AN

university, not a home of obscuran
tism, reaction and violence, and it
must either accept the world of India
or be extinguished. I am
sure the majority of our teachers and
students are of the right type, but there
is no limit to the potentialities of a
fanatical minority protected by the
provisions of a free and democratic
Constitution and though a minority, it
can frustrate or sabotage all efforts at
improvement. We have to save Aligarh
Muslim  University  against  this
dangerous  minority. The  recent
deplorable events opened the lid, which
well-intentioned but temporising and
well-whisphered. kept things hid from
exposure. | invite you to have a look
from inside, to order a clean up and to
ensure that the university becomes a
source of pride in India and to Indian
Muslims as a house of learning and
progress.”

A% A9 F A9 § TgT ArArT
g ava warq wdl A w0 | gEE
Al T4 F FAT 7 #9901 T &7
ars w7 fzar ag sfga oFf &0
uirmmafzez %1 fwdn gg, @1 wriw
fafgezr & sz fa

The Prime Minister told the Executive of
the Party that it was not possible to retain
the minority character of Aligarh University

or any other university financed by the
Centre. It should be a national institution.

Removal of educational backwardness of
a minority was no longer linked with
Aligarh Muslim University which had only
8000 students on its rolls. Unless the
Muslim masses were brought into the main
educational stream, they would not be able
to move forward along with the rest of the
people. There was a growing opinion
among the Muslim masses themselves that
their education should be in tune with that
for the rest.
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A, T8 & A &9 § fus &
FEAS AT TFHT AET A% T F
FyHET B AEgH g AT T
arg FEA AT W F g F A
HT A@ AR FF HT ATAT AT
R T AWM AHA ATENEFT
suyar w1 atfafege &, faa #
flo Asw zaT a@a dr 4, I7

45W 46 IT : These two Universities
are National Institutions and
must always remain as such. . .

In our view it should be the special
privilege of Aligarh Muslim and Bana-
ras Hindu Universities not only to spe-
cialise in the study of Muslim and Hindu
philosophies and culture respectively,
but to make a joint endeavour to en-
courage a cooperative study of the evo-
lution of the present Indian composite
culture, philosophy and way of life. Stu-
dents and teachers of these two univer-
sities, by their academic and non-acade-
mic activities should contribute, as in-
deed all universities should, to bring all
the Indian communities together as
members of the mighty Indian brother-
hood entitled to and enjoying the same
fundamental obligations — and thus to
strengthen the cause of secularism.

Tlo CTATFOUA GrEq &1 fa=re -
Mo W¥o Qo AFHZ (ITT W)
vt BEAE ] FFEIAT G |rar

zl o 3 . .
st oAqam R osiTEr @
Fqqad 7 wemr & §
sy aamafa o W D12 IZ W
4 BT

=it AAA fEMT: I am not a Sardar.

'

It wa

sy AAMFA FHA F1 W 493
I 3 L

"We think all universities should
be free and their advantages equally
available to the deserving, and the
disintegrating  tendencies of
commu-

[ RAJYA SABHA |
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nalism and all forms of favouratisn
banished. Any other course is a de nial, at
least in part, of the concep tion of a
university". The Declara tion of Human
rights adopted by thi United Nations last
December has ; clause — "There shall be
equal ac cess to higher education on the ba
sis of merit."

dqr dgT |
i feeaifaa
W@l |AlEar
w Afmafedi § wgt os
7% T2 w1 fHur 2 ozm wiEw
7 fa ww 7 aftan ada | W@
Al F AIEA HIT LI TH-
dora & ww &1 frar, gz e o0
T80 2 AT I F AT UF A OF
FHIET UGN W@EAEAT A AaaT
qacdi w0 N I gar, T I
am 9w % a wE g fa
gz Afmafadl  svgaw  gifafes
&M 0% ZEZ-a% @ & T Aiwa
argg F1 gz g 7o s
A Y awg AT qrag WOEEE

W F I AT F, wFF A4 9,
98wy T qAfsafad) §F e

4, @FE 34 T om0 &0 oA,
Tlo FAT FAIT 1 HiA AL 417
q A8 2, I a2 Az 39T
am f&fl g @i A wh 9@
MT AqT § 7 q@A w0 o A
AT ST A gg7 Arim FAET g
A TN Fg WA ™I, ]G A
] HEEET # Iq & fas
a9 T |

12 Noon faziar 39% ds5arsiw 7 surar
ATAT 7Y qregar #471 f5 2w £

Al ® A7 THA FE wm Ay
f& Fo Iyadez gemr, wifez aa
A @ifrmr & 9w 8@
AE AA qAL AT ATET T W



29 Aligarh Muslim University

Firfarar aﬂ w1 off qEe gHT ATEA T |

A UF A WIHEL W www &
ARA IFET FWGE A ZT FE |
al ag Hwqg 7 dim [T T[T 3
FT HH HEAN )

X S @A aw arg AT |

av § TH s a1 a3 2 f&
A GAE sifezzgash w1 anrg
7T fRar 21 € 9z 7 ang &
azi afafFaraifear o am 2 &fes
TR AT &1 4G FC fq. EES

afrafadt 7l 4 35w TEEAE |

F1 T@AI TWRG Al 41, 47 T
Far @ gAi aEfaat G aE
F@ w4l IFFT FT & fRar oar
#ir Hiwm W wefiz 2 R e
sl @rET Zhr, A &iEl waAr
THI OEAT N A G T AT A
g@ aar § f& wag  aifee-
Tag 31 W frasam @ sed
Azt =52 # Wy A%A § aumar
Z fa za® usaw ger T agan
wrig N FR AT saF arg
qrq 7z fagsa @ o3f fa =
AN A A A ATE dar A
3T

% aAwriar A fafaze w1 97
afgsiz 2 fs arfn FRaz & 0
fa arw AFT TAF gz T M
FT AFAT g M7 380 77 7 f&
az AawEfesa ardr § arag |
arg @dl sl A FEAar
S § AT aw 1w ¢ f5 fadwe
FHZ 43 AZ TA ATET ATH (AwLew
ag % oF, A, A =T F @A
A 7z 2 & 9% @iw Aamw F ar
AT & ar W fafser ama =
i F g™ 5T A%, @1 99 =T
g7z ¢ T fafszz a0 s aifee
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aaama FH A K g vaF afg
? #df dar 7 Y fr A grEe TaE
BT AT ATT | ATAET qAT 8-
‘@"ﬁﬁmwm@mfml

|

IF FAET HITH TP FLEIIH
FGT F &7 4 705 @ @ oF
| w=ot e A & v FAwidw wnm
& A7 AR |

| site Qfo AXA FEA ¢ AF g A
[fﬁﬁz a7 fzar &

| At Faw feae o AwlT ww oa
| ol aF g A1 9T 48 g 5
|WTF§7&E{WT|

ot gwmafa : a3z faw & o
- TS AT B

i was fEme . w@d fag 7 91
AT T HAT Z, T K9HT T TS
St w=2Y A Ay 3y 77 ool & 4
AR iR o

| arT & a8 o w7 aEar # fs
g T af A9 ¥ =¥ wig
T SI1F T TZ ATTHT FEE OFAGIIAZ
gl 74 uFmafwRima & & @3z
qTHz TEH TAWE FCATE | AW
¥ AT FT WM W
fs =% 3o o ) 7Y afew fagoi g
W) TTdzw § §IEF T4 gar 2|
o dwrdy dar g% 8, O 3% wArfew
f amwr g fewdz ardlyr ¥ @9
watfauz &% aifw gaa AN fasgE
T | A2 TAT  FET UF TRy
Aifgaa & 1

AR, TFIT JIF AT T TiBFI

g 1 T A 3w s fr ferdde &

gz rargfrast & & fw

| wred ®Y & g7 s fr fewdaz
T 1y Few TR @R ZAT D=
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F1 W AT AT ATATE | IWE 6
aqi AIfaw & agd ad W qan)
T auam g 5w qfasd 51 oo
qagd, A WA UF grE-giaw T
Z1T) AR FWIT | AGT A% TieH Ay
Fid T fgdemT 71 qiq & 3%, fegiz
FrEd | HIF) AR & Ag wifEa A g
AT A T TN AT AYA fGWeT 7 77 41T
1 1

AT A I AF I ALATIRAT AT
raz A A BF ) &, = A faw
qIw FT JENT § ) B, TB DT
fam & zfaezir &7 dve @ o7
i urardzaz w7 A 2 BifE W
g 1 ez F afaaiag a9

Az 47T AWTATT AEY 41 | 72 D
F Fo@ § A ;YT T F P

T
TF AN 7 weT Faai Fgar g F
fa 7= 3% fz qfewr @vew 79 229
=fza | KT °F I3 gHATT T A9
#1 T FIFTATH F wig 37 fam oW
oy foerr @ Ate e gediz 2 foae famr
AN AT AFAF 2 BRIT FW F FweEv
Iq 797 #1 2) =wleami w4,

[Me. CralrMan  in the

Chair.]

DepuTY

7z wigTifefeer %1 w1 gfeward s0m
Az azdza wr d) afemsd sravadife
T2 72d TH AW, Az TRA afa-
afazy it faad fr sz9zq & ardl-
faqma Y oiw we T oaf AW
edtw & fo oo == F7 A 90
q ot 78 9T )

-

SYH, T OF @ HT TR FT A
g woat # fwozAs ) ovAgEaT
& 73 Sfex T g A Far wifeg
f& st mezfed & =@y At qv 3
Wt zm Afew W€ g, 3T @@

qeA T4 v wmfed, giAifs sgt aw
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W A TATI GIT § IAT! ARGF E1 F1F
aiFr gt ¢, 5 vaF faq @ty eiq
grfas 4@t &

FfFa ox Azww oar 2 feasr
am o gfrawmd @7 F7 o907 )
3q% Arq 715 Fqend) 78 @1 =fzq
zafay & sigar g, A% sfemdzog
T AFT A AT FTETA G | TF T(F
@17 2 fr w7 g8 wzaa w1 afeawam
7 21, @ e qa 97, R o,
feay avgdem o fFY ofssws 5
g ;UFl agfee ad o oo )

Tt weex fag (dona) : frezv fagd
HATHA, AT F TET AVE HE7 |

A 737 fFoie &) 7, 37 ¥7a w4
IATHT TAEF A 3 TR IARI (T
Famn, g FE fF - s uw AT %
TG — A FE TT IEH AL RIAT
w1 g feam gafan gawr aifeo
g maz Fifaw & 7 o

SHRI NAWAL KISHORE : If |
have injured his feelings, unknowingly and

unintentionally, 1 withdraw my words. It
was a common saying.

MR. DEPUTY CHAIRMAN: Mr.
Bipinpal Das.
SHRI BIPINPAL DAS (Assam): Mr.

Deputy Chairman, Sir. the need for reforms
in University administration has long been
felt by the educationists, the teachers and
academic circles in this country. And from
this point of view the Gajendragadkar
Committee Report is a very welcome report.
This report, if implemented, will help us in
fulfilling a long-standing desire. Although
there may be room for further improvement
in the same direction, but for the present, as
far as it goes, | think the Gajendragadkar
Committee report is a very progressive one.
Particularly 1 am happy that this report
emphasized the need of democratisation of
University administration. I am one of
those
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who feci that the Universities and edu-
cational institutions should be administered
by the teachers, the students and the
employees of the University. Sir, | may
refer to the experiment made in Yugoslavia
in this respect. | do not know if any other
country has made a better experiment so
far as the demo-cratisation of University
administration ~ is  concerned.  And,
therefore, from that point of view also,
since this Committee has introduced the
idea of more participation by teachers,
participation by students and also the
employees, in the administrative affairs of
the University, | take this report and this
particular  recommendation as  very
progressive. In particular, the fact that
students have been allowed to participate
in various ways in the administration
although not in the Executive Council, but
in various other ways—is also a very
welcome feature of this report. In the
matter of student participation, whereas |
welcome entirely the recommendation
made by the Gajendragadkar Committee, |
request the Education Minister also to
examine the kind of student participation
they have evolved in Glasgow University,
and particularly in Strathclyde University.
I have seen myself and | was very much
encouraged by the experiment made in that
University regarding student participation.

Now, Sir, the most important feature of
this Bill, in my opinion, is that—this
University will henceforth be unitary and
residential type, and the clause which
allowed the University to affiliate colleges
has been deleted. Now. Sir, my personal
experience is—because | used to belong
to a University which was of affiliating
type—that the affiliating types of
Universities cannot do justice to the
question of standard or raising the
standard of education. The unitary
Universities, and  particularly  the
residential types of Universities, have
greater opportunities to pay attention to
the question of standard. And if we look
around in this country we will find that
not only today but also in the past the
unitary types of Universities or residential
types of Universities have made much
more contribution to standard than the
affiliating  types.

2—5R.S.8./72
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i Therefore, this particular provision
I made in this Bill to convert the Aligarh
University entirely into a unitary type
or residential ;ype is a very welcome
measure

There is in this Bill, for example, the
procedure suggested for electing or
selecting Deans of Faculties and Heads of
Departments. These were long-felt
demands. As a matter of fact, the teachers
of this country were feeling for a long
time that such a reform should be made
and they have made it now at least in the
case of the Aligarh University. The
progressive teachers welcome it that it has
been brought out in this Bill so far as the
Aligarh University is concerned. My
request to the hon. Minister is that he
should try to introduce these ideas, these
features in the administration of the other
universities in this country also.

Some people have raised the question as
to why the Aligarh University should not be
allowed to affiliate colleges. The Minister
has explained very clearly that it was from
the point of view of the recommendations
made by the Gajendragadkar Commiuee.
Not only from that point of view—that is
there and we have tried to  implement
that idea—but | would like to emphasise
that it is also from the point of view of
raising the standard itself that it is very
necessary at least in  the Central
universities to have the unitary type and
to do away with the  affiliating type.
And this principle. | understand, has
been implemented so far as the Banaras
University is concerned, since 1966.
Because of the affiliation of colleges the
university  administration—the  Vice-
Chancellor and the  Registrar—become
too much occupied with a large
number of colleges and they cannot pay
that much of attention which s
necessary  for raising the standards ip
the university itself.  But in this Bill the
Aligarh University will be allowed to
establish special centres, specialised
laboratories and such other things within a
radius of 25 kilometres, and that is very
necessary. So the work of the
Mniversity in the sense of expanding its
own activities, raising its own standards
will not suffer because of the deletion of
that particular
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[SIni- Bipinpal Das]
clause by which the affiliation has been
taken away.

I believe that every educational in-
stitution, particular!) a university,
must he able to develop its own
personality. 1l yon look at the universities
the world over, the courses provided are
more or less the same. After all, the
courses provided in Oxford and
Cambridge are "Store or less the same, but
still Oxford is Oxford and Cambridge is
Cambridge. A university itself must be
able to develop its own personality and
that depends upon the traditions, the
practices, the administration, the courses
provided and the whole academic climate
provided by the University within the
university itself. All these together
develop the personality of the university,

I believe Aligarh University also has a
distinct personality. It has a historical
role to play; it has played it. Aligarh
University, to make it short, was
established mainly to emphasise and
.concentrate on Islamic studies- Islamic
history. Islamic culture. Islamic theology
and Islamic philosophy. Now all these have
not been taken awaj by this Bill. The
emphasis on Islamic studies in the
Aligarh University is there because that has
a historical role and cause of the
specialisation in this respect Aligarh
University has developed its own
personality. That has been laid down in this
Bill. Nobod) has taken it away. Therefore,
if there is some apprehension in the minds
of some people, my opinion on this am-
endment of the University Act is that the
idea that this specialised feature of the
Aligarh University is going to suffer or is
going to be taken away is a misconception.
At the same time it must be recognised and
realised that education and the educational
institutions, the educational system must be
able to move with the times. It must on the
one hand, be rooted in its own healthy
traditions and on the other hand it must
be able to take in, accept, absorb ttie
modern ideas and thoughts and modern
ways of life ami from that point of view
also this Bill is a very welcome measure,
For example, some pro
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have been made in lhis Bill by which the

control of the administration will be free
from obscurantist ideas and forces and
modern elements have been given mo'e
prominence. For  example, the
emphasis on representation of is.
the emphasis, the new ideathai has
been provided for getting re-

presentation of the existing students
in preference to old students, the attempt
to free the University from the clutches of
the obscurantist forces of like the
donors—we all know who the donors
are- all this is very important. If this
University  maintains its historical
role keeping intact its own  healthy
tradi-tr HIS.  maintain  its  specialised
character for studies, for concentration
on specialised  studies, this  University
must also be able to move with the
times, and therefore if the students are
given more hand, if the teachers are
given more hand in the administration of
the Uni-versity, if the employees are

made to play some part in the
administration, | think thev are
healthy measures, very progressive
measures and | am really happy that
the Fducation Minister has brought this
Bill before us. | would only wish this
will be an example for other Universities

to follow.

I have already said about student
participation. There was a debate in the
press. This has been going on. The
representation of the old students has been
cut down and new students hav, been given
more representation. : amendments have
been made in the Lok Sabha in this regard.
We cannot run a University effectively and
efficiently, we cannot produce the results,
we cannot make it really progressive unless
the  students are allowed more
participation and unless we make them
feel that they are also responsible For the
well-being and progress of the "hole
institution. And therefore the present
students arc more important than those who
used to study years ago. So from all these
considerations. while on the one hand |
welcome wholeheartedly the
recommendations of the Gniendragadkar
Committee. | am particular!, happy that
some of the verv important
recommendations of the Gajendragadkar
Committee have beea incorporated it the
present Bill.
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Sikm« people have raised the demand
that we should declare this Univi to be a
minority institution. Now what do they
mean by it? Whatever has been proposed
in the Bill will not affect the minority in
any way. 1 have repeatedly emphasised
also that the specialised character of the
University has been maintained. The
domination of the minority community in
the administrative bodies also will be there
automatically if you examine the compo-
sition of the different bodies. But 1 do not
think that the Central Government can
declare any institution as a minority
institution. Firstly it will go against our
secular principle and seeord-ly if today we
declare Aligarh to be a minority institution
tomorrow all the other minorities,
linguistic, religious and what not, will
come up with demands of a similar nature.
There are hundreds and hundreds of
minorities in this country and as a result
the entire cultural life of this country will
be totallj disintegrated. We do not want a
disintegrated cultural life, we want an
integrated cultural life. I will not take the
time of the House b) quoting what the
Gajendragadkar Committee has said in this
regard. My friend, Mr. Nawal Kishorc, has
just now read out that passage. We have to
build an integrated society in this country
and we cannot encourage forces and
tendencies which will disintegrate our
social and cultural life. Because of these
two reasons | am not in favour of declaring
any institution in this country cither as
a minority institution or as a majority
institution. Let these institutions be
declared as national institutions: let us
honour them that way. We are proud to
have this Aligarh University as a national
institution in this country. We want this
University just as the Jawahar-la! Nehru
University or the Delhi University or the
BHU or any other great University to
contribute towards the development of a
composite culture of this country and for
integration of the country. Therefore | do
not think that this particular demand that
this University be declared a minority
institution is  supportable. 1 would
emphasize that the AUjarh University will
continue to be one of our proud national
institutions and it must remain like
that. We

[.2-JIUNB19
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should make further progress in that
direction. What happened in 1920 is a
different thing, The situation tbfla) is not
what it was in 1920. rodaj it is wrong to
believe that all the Muslim students in the
whole country come to Aligarh. They don't;
there are thousands of Muslim students
studying in different Universities in the
country. What about them? If we give some
special privilege from the minority point
of view only to Aligarh University what
about th, thousands of Muslim students
studying in different Universities in the
country? Therefore that particular idea |
think is not a very healthy one

In conclusion | would only say this that
education can no longer be allowed to
serve the interests only of a particular
class, only of the upper strata of the
society. Education must be able to meet the
needs of the vast masses of this country
who are poor, who are backward. There
are millions of people still without
education and we have to think of
measures by which we can raise the
cultural standards of the vast masses of our
people and provide them with the
necessary facilities. Therefore from that
point of view 1 would suggest that those
who are thinking only in terms of a
small section of the Muslim population
enjoying the privilege of being educated in
Aligarh should instead think of the vast
masses of the people spread over the whole
country who- are yet to get education. Let
us consider what facilities we can give and
what provision we can make for their
education.

Thank you.

1o g wgraix ( faed) ) s grwamafa
s, wfmg afeam  gfmid &
Aag 7 ) frde® gmi¥ arad & 39 %)
qTITAl &) smteat HA St A ®Y &)
gfrafcfy & Afqars F Fgr owwr
qfegrr 2 wifgm qw F oy A
TREEFET awEc F1 a7 fawfew sl
37 F s a9 gz fraws qanr
T ¥ smAAr g 5 ogA vl §
ATq F(§ IR AANR TAA BLLATEH
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[wro wrE war=re]

A#r AT 7AW 7 IH & AL
AT gare My o wifw ) §, Fw
qaid qfem#d of, @ Siad GAA
qY IF W OIT 0 AT AL qGA[ AAT
gAT A1 TH AT o TIA w1 ) fasre
fFard, o = F a7y F35 & |
e gafas cavarfaw # f5 ogw
fagas a = - AT foerr & W)
faafgasi &1 = g8 aF aw W)
faw g2 &% (7 ¥ FAT THA A

qa FE & afva, wgwEA, w@ ew
gn faga® o7 = F77 2 T ouw
FE JET gio0 2 F owa qa 1
TGT F TT IFAF TS TH A=
gim gHid) avaiT & gwi & osw
arfar %1 W) zasnz adr fFar W
wFAT, 3A91 4 wywr 4@ fzar @
Al & faw nx adFe Fad &
gy 3A faw =1 &2 ¥ H0F w7
aw sad foid wm & s oga
qiw ®var ¢, Arfza #r @0 fofore
2 IaFT A1 3% av F waw (79 fawg
&9 3 q74 % wfa7 ww |1 FJ@gEAT A7)
fears frgrdi 22 & &7% #T a8
et fEgr 7o fw g2 fae w49 qr
far strar Fif2q 199w a3 2 fe oo
qr| q% AL 209 waEar 7 7p fFa
arg & fac i AT A9 aFEF

[RAJYA SABHA ]

Fxa & A 21 af 5 oS gq waarn
¥ 5 ag advar s 9o 21w ar
ag a%a 21 9% v AAFy 7wy fw
qEm@T 99 £ 1§ AF anaAr fE
wiaraT FTig 3w faq A Far 4w
dger & @nv 7 "y § A A
gAT ad oA g7 D qEEa
FIAT, FiEAT 1 98 WRHA 2 7 F) 7T
W wrAw 5 ga% sidmT & Gy
7 A wiDET F7 7R A1afy wrgmar
agarfas A7 & Fvw07 faaqq 79

g A1 UF 7 @ qAl AT AVRIT &
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TATEZIEAVA AT AT AIST AHT
& Afga w4y o 4 7@ %@ fx agr
EIMIFA O FEE W AgA Ged) A
o fan e fear wn aod =g
f& ®wvwre &0 w7 A 4 FiwEmA
faa sa i s di 95 f390) sar-
FOT qEAA 07 AT T fEme sngm
Al qTEIT A9 AT g FAGF)
e FaT fF @@ as gnd 38
foraa v 2 OF 317 37 vw faaq
it Izt i, 1] fagg Y o3I
T fawa i A 7, 912 TH-
Fifedt £1, o7, AW A 71 FO
gfaur famd 3\ xia 71, 397 fGga &
Fi¥T WT TH SOFIFEGY TEHA A
T AT wige q4T AT owg
e At A4 9 sA% fed wwow
T fRr A7 ATET A7 FATE 9w
F7q #1 waa 720 fwar 1 76t Tiad
¢ A7 fwdt ar faar 7df 781 wig
agt av ey & a% | 3T S E i Fi
g F T Aam wEt A7 fEr afe
a7 Fa&r Mar ¢ & faadT wepren
T oAy g ar da fw @ fax oy
Taa w5z 72 4 {5 fanfaai 7
ar wir 7 2 Or ‘waefam | var aw
AT AT F @Y FT T TN UFT FY
saefad auan a1 7@ ¢ ogr AR
FIE  HIOATAT TF AT TH Al
aq 7 fFeg 24 i A% feafs
qran & agaz & fw sas o g
T@r g\ A afz sawr srEme @
a1 gaF a7 wivrET ¢ fw gnosz

A T AT A AN IR a0 @
ECR: A

g, famfaa=s & afama 5
Hgv Tz« fwar qai 2 fas) samegy
WAl i 7 w7 B0 A awaarg fw weA
A TH A79 9T agwa a9, a5 fw
g war & “fz AiTw vg og)”
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AT WATEOF AT F A IAC TA
T¥Z FT & F&r TET W Al Al
AT AT FAT F AT A FR) A ARAI
2 ar o #@wmar § f& sz afa-
afas) & @oraT fagaw ¥ a2 7 W)
w8l A1 @war &, o fedl O FEa
W AT H A9 N7 9% IRF AL 0 )
Fq9q g9 0 | wvA aw g iw 3A
‘& WA w1 90T 57 38 fFaT
A AGT TOTATV TG & A0 AHA AAT
T §, A AuTE 9T F S FIr FAT
mAa g, faaF a1g 7 sfamv § o7
At 37 wfawT wr IeA HiR aw
FIA WG 1 F %A qWE 7

Tia @i ge@ gg fegfa #ai dar
g% fw g1 & siwadi @ a1 wqfay
F7 F 727 9T uF AifwF e, ararfEa
wFEqT M, A TE W HI AR
g A4y @ | 7z feafs 2 wiEd
g a3 Tar g wa qfmafwd & argw
TAFAT AT HA AT FT A FIV
Frfaarm gwat gan, uF wal el
gor fom gaa & Nre afmafad &
gfawifrar #1 219 91, g %0 0%
afsr A7 @i & oy & AT
MAZ FG AT AATT AT AFIAEIE
=41 F TF 512 73 34F A3 mfam
41 )

T a3 %) fad) wwa &, w@as,
2 wf 1965 T IF FAA! A1 A7
AT QL 7 AT 1 AFGT 1T F FiT
2 A7 1972 # 34 7579 7 77 fag-
A% T 2| A TE AT FIFAE
At gHEAT IF AWT gL 4), AT
7x A FA) AT A7 A, IIFACH 7,
A4 AGAT 7 TA ¥, 77 faw 7
wgzizal A fawiw w7, fosar @0+
fearar—#971 39 97 F gWF 97 F1E
FIHAE N 7E? Fur IW 07 | G

[2JUNE 1972]
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FAT] ®1 7T T GIHIE K HOUE FLA
) wifoor 7w 4 37 @ FEE
wrriE g 00 7§41 WIEIT F aH
F1E Faw 0 vavw et gara1 9gia
Feli  Aqdr 417 wgew, AT
FEAT T aTF o sqiT fF=ear S@ar
g VAT SFAT W4 T IEE g 1961
) g faE &0 fam &
q7 #YT FFE FRI 4T i——

"The spirit of the recommendation of
the Enquiry Committee of 1961 that we
should borrow the serv'c« of an expert
Finance Officer who should be given
adequate powers was violated when,
instead of requesting the Auditor-
General of India or the Accountant-
General of U.P. to depute a suitable
officer of his choice both the Finance
Officer and the Accountant Officer were
handpicked by the Registrar from the
U.P. from among his previous
acquaintance for no other reason than
that they were Muslims. Similar
handpicking has been done in the case of
Heads of Buildings and Electricity
Departments to ensure that they would
not be non-Muslims and | must confess
that 1 fail to see how the minority
character of the Muslim University or
for that matter the Hindu character of the
Banaras University, would be altered by
the accident of some efficient executive

-

9% AAY ATAT AT % W EIH
FEA A1 719 F7 3 fF 7 wiwerfos
A &, fegal 7 ¢ "iwarfow 2,
qamarEl § 01 dtwxifaw D
nE 1B Fgiwd F AU wwe uwe
H2NE AIEY @3 N WA F )

in technical departments being of a
different faith. A chance remark of mine
to this effect was bandied about as trea-
chery, and. not content with this kind of
fortress that has been built, a
distinguished Aligarhian once seriously
told me that, for keeping law and order
between the town and the university, the
Collector, the S.P.. the D.S.P.. the D.1.G.
and the T.G. should all. in principle, be
Muslims."
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oAV oAFHL: 71 Fl, TET FET |

Teo A R : AL 21, Ngq, T
fo zaq stigFr o9 qaq w0 79
aiail A agfFas fead g 91g,
wERA, A TIFT AT AET F F49
& A", SALF AL A IR ATIT
T AFT FEE H IART AGE ARG
FEAT AIFAT :

"A traditional belief that our students
were essentially a good lot had kept up
the myth that they were all disciplined,
respectful of authority, hospitable and
even refined. This was mentioned to me
by many teachers, old boys and even
my predecessor. The further myth that
through our Halls of Residence. w«
were not only teaching but building the
characters of our students, also kept us
from reviewing from time to time on
Hall system and the impact of the
provosts and wardens on the students."

". . . and what struck me most, in
all th« pomp and lavishness was
ari dfewm wEET @ AN
g faan amow@ 2
the indulgence in worn out cliches in
reference to past glories, in hypocritical
allusions to a multi-religious and
multi-cultural society when the union
did not tolerate the inclusion even of
one non-Muslim on its executive
hody".

I came to know only \esterday from
Col. Zaidi that as long as October 1%4.

INQ HOT IFA TG 2

when 1 accepted your offer of the Vice-
Chancellorship of Aligarh. two local
Urdu rags published bulletins accusing
me of having betrayed the Nizam,
opposed the Ittihad-Ul-Muslimeen and
sold Hyderabad and  Osmania
University to the Hindus and India. It is
strange that neither the University nor
the local police nor even my predecessor'
informed me of this when | took over
on March 1."

[ RAJYA SABHA ]
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warew, 7z 41 feafs, afaafwe
F Az Wy goAa Tl @ qnd
137 AT T 42 wAafa (8T A
wied forae fanfEs aiw gud
=9 9T AN ) AT § AE AT
77 fr fag aag # o AT 4%
A A AT w0 "y A fow
ATE T AEAT F AAE A HF FAA
FTA FT OGRHAT FHT &, INF) qEH
1 HAH AT FITO § FAT INFT Isor@
Feaiwgai ) & o) wdi mars g
g7 & o1 gv@r gar 9% e, A€
#1€ =qrefew gani e A qr | —o
721 ar f& foed)y 21 o7 o329 ®)
S0 A, Fo arfar w2 w @ g,
faett o afafad) & 72 fead
A5G| A1 4 TEE AT ZA-ITT ARE A
H T FUN AW HET Z, 97 04
mEl gl | I FE0 8 —

T A g (a7 97 guaigan ? §%
it a1 @ dyv av famiar @
T #I7 Fw Al F1 aiw fzar
forr ®1 wrzr a1, Fw A1 gafarfa-
fediz gfa, o7 g% mag TA A
fows sad ol waaafa ofr ) afEa
T8 @47 F1 zHaT ¥ Iewa fam
T g

"It would be interesting to find out
who all among the members of the
stall present at the meeting of the
court did not suffer injuries. Some
of them were probably regarded as
nobodies; some  others—these
would be ven few may have been held
in some respect by the students; it is the
remainders—on whom we should
concentrate. Who also were the officials
of the university who asked the police
to go away instead of asking them to get
into the building and defend the
members of the court and the
authorities? There is a host of other
enquiries to be made about the activities
of the deliberate inactivity of
university officials and.
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in any case, it has to be investigated
where the snakepits exist and who and
how many the snakes are.

For, far more important than the
question of the physical or spiritual
injury sustained by me is the question of
the continuing existence in the Muslim
University of a well entrenched
minority of men. with ramifications in
Aligarh town and elsewhere, who are
more than merely communal and have
deeply and reactionary fascist leanings.
Their existence and influence cannot be
ascertained by an enquiry requiring
judieiai probe; there must at least first
he a thorough CBI probe at a high level
with the participation of the State's own
investigation authorities."

wEEa, 1 qg wiw wwE a9 ?
FqT TH AYE F) STW FOA & T
ATEIT B T HIAH FHT 7 A A
A & AIGT AT FIA K AT A
anar & f5 ard gAA wgq ag EF

g1 A ), A% ANT WO AT WA
RIT E1 T EiT AT AT 498 &)

aifsr soa Fiq wiA Z1 af E 7
afz T RTNATAT 7R TTAT nF wrfe-
feem zefigee wifaq 2w 1 wav 73
q2AT 715 efafes azai a8t 4, 97
fa o\ stfaaias s § w21 a1 3% 0o
W eqra} AeAA | AT F 24 w0
gtz 4 faafadidc sva a2 amiee
9 | 67 497 wgnz a4 qenaz qfa-
afqd} 1 avim ar 1 18 7 AF
? & g gfaafedt 71 qfean wer-
fady & forsr &7 9917 #77  fan
FT T A7 | A o ¥ A1 wEA
B 7 nwwEe fowr e gz &
feag feed) gz st 2, wa=
aZTa WAl 2, A fEwa wigen, -
atfman, waufzan, sfefmf e
¥fezwa wrIen a8 7T TROY AT B
T A W vz §ow AfgaieE)

st foe gud) qfmafma 7 mgz £
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T w21 n% 1 afew saw T
T 9T A1 UF [iEgE qa1 %7 famy
AT U AT g Fq1 faa
AT § TH TR A UF FAT W AR
% faur mar 2 f5 faw gar 7 @i
AW F1 HI9 7 T FEAAAT AW
7 fg=r @ & fav wfrqg #33 F awg
AR AT 1A AT AAAAT T FET
Y0, g AR, qFE AqAT w0 wd
AT E, g AUTT F R & {0 @A
#1 gn fega % wrg fam oaw &
fam wad 21 sme gw fergmna #)
FiaR) & fao 720, 39§ |9 wfaw
A Arag gt fea 9 73 &, ag g
TEiE A QT A7 wHU AT § A
arei* fed & v 7@l 2 sanaqfas
F1 wwv gz 97 4 faafa| #) sqma
) v v A iy, ..
(Time bell rings)

fiud, v fagaw g7 @y faw
fasriz g, zafan o gw wfaw
qHT AT FIEAT

st 39 gawfE o TAq F1.0) W
e T 7 A7 g7 nw w1 15 fwz
Tt wwa fzar s &

gre WiE WAL :qRA, W ¥
feell § TawT 20 &AW FAT & AT H
SeRl WO AT "R FT LA TR
anr Hwr mEl F oqAATe AvEr AW
Lp -

st 3q wawfa ;g7 faragw
7 dFT TAL T AT AZA IR
3 gufan z7 vF & fan 15 fafa
FT @R TET AT F

o WE ALEE A, 6w F
w0 A AT FT AT | OZAT gg
fr fa9 @7z A ’-Tf‘:l'ﬂ'ﬁ?-\ q 98 24r
g1 ws L oy afemw w2 frwanr g
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[v10 wré wgvaie]
f& 7zt & o1 AwaT w7 § Fad
‘qfesw wm & afa ar wfss amEA
¥ qig w7 aEmA F gfy uw-
quf gaFAT A ATERAT | FRT I
fihar 9 fagie ¥ F aga od
& fawrsra ¥ Forar #Y | 37 4%
Traar an€ fF ¥ &7 dp feeai 0
arr fear sig ) d9T owEW ZEd
AT WEEAT AEHA FigT), IA A
et 3 B w1 AT feed F area
& aud\a q47€ 901 F 719 fzeq AT
A9 BY T | FUNT EW wEw FY
mar a7 forw 578 A 37 A6 F A
qr IF qE A WAL AN FHT | TH
o &1 fawram o gent, Ffww ofa)
Feld FeqdAr #) A 3W FT A A
gar | v Arstfaa wEwe g faa
¥ UF Qa7 q, IFA a2 A9794 419
# f& o0 8w & sz &0 ) whifas
owal 721 8 | gz fEEreany agng,
foam woon @ dm g€ @ Fraw A fean
Al 7 fenag #@7 afem qn w5
faare ar7t F ®q AT UG ag
q2 fomT MaT FANAT T 9 4] v
IAFT 3T A FTAFAT faad 9 =
e for 737 2o &1 frwom gan
3 waa A sTnz qfagfad) e
F 397 ufvad) Far 9| 4 aiww
#F az g9z fea fr Fiar gig arfe-
A F NG WA ATTA ¥ adf )

ot sradva v fag (fa207): fzz-
AT FT &1 o3 0T 9 F fAqreg 7
F0 T 901 qg A wngAr TfEg )

To W WUl
F@ qAT AEN F AT AT waATA FY
a3 79 foarr difad

it wradvae www fow o wiowr A
av wwz g oA )

[RAJYA SABHA ]

HTC HITH
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g0 Wi WAV ;7R vv fez-
WEIHAT FI AT AT & 0 iy Ay
AT TET § IAT HTT FAT qA 2}
& T 3w T 2

WEIRY, EWTL aAWA IAHA) )
ATAA BT AGL 1947 §F IR
1frafadl & w1 g9 ¥ qziwfes
4 #T F BAT FT OUF T T FT F
afedt dinr wim F gfean @i F 2%
q T AN T F A0 07 7 9g
a7 ifaae & or T3y wEvEw, 7
N AT A F AR 1947 ¥ S0 )
fead) aam 78 1 7@t #) feafy T
A A L CTOE aga mgmuﬁ
q IAFT THT T OF g S gy
WP EW AT A g, gw faw
7 afesws wl ow o LEARE 07
CERE I T AT
&1, 2. %7 g3 99 o = b
warf*aa‘raz&aﬁtwanfﬂwﬁt)ma
§ UH §EqT AT srruw‘rmmwz'r
gEAatlas forar & | 3207 72 ) =g B
vaq 7fex frwfor ) gt afe 2w )
nad T & #37 o1 g 7 O 7
71 FIfR7 77 F2F & foe oinii A
Ami7 o wrg afer 2o arfee Zhw
forae 2% @t ¢ 3a% a= iR s
%wru%wra@amﬁmiw
wrror fzar 3m8 339 from g
AAFA! ¥ U7 WEEY, @ WA
aafl7T FrA) Hofl qrET AT ¥ qiwy
) @ faw w1 Tarer oz afer
ga7 & faard & wmw F ) fymar
g, 39T HTT S Wi wper wue
qr 3I9FT INT  qra fAmar =ifeq
av | adE qfemm afaafad; s
aifclt dwr war wifed, 0
" F v T Wit & fig g
GALEE IR (I 2 L T R Y e
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#1 5 qgarfd €3z ;w0 200 =
Al 3¢ FT T a0 weEArfE §3-
FT A TT wAAT qI0A0 F | EW
7A€ fa 7z wAax @) 31 Aac
agl 97 Fafas g9t 31 A=A
EIA( R, A7 gt q¢ zeafaz fmar-
fawt #te zeaifaa 70 &0 @g ar
2, AN TN 90T AT g G20 faa
g faaa 397 7978 fagm ar a7
F gfaar F amcwaw & da & v
799 F4faa a0d, g@a@r qaF
ST, @ 2 AT @A AL AT
0 faoqr 2w Tay Fa &Y caAfa
q 1z foar & g7 9 9310 A7
fagac 1 937 & agy awsar fw a2z
T & TF H AT 42 97 #AAT
aEa w1 gfaafadl & dasr &
fem @m@r @1 F= S oar i 719
&t #zaT iy otz M TfaFfoaa
LT IAFT CET A ATGF AFAT |
gaFr AW LfaFfmga §7 %27 faw -
fod  aras Faa 2 & @il &)
arar & 5 amara & sEw v @@
wpEigT st feg & 4w fig B
amgsr 8 17 1 seafes ' @dl
# 9% A0 L qreAfed & @er |al
¥ 937 %1 gad I & fau aga a9
I% AFAA A= A @F g
T gz fagza g e adime gfa-
afadl & d=z W =, ofazaa
ar fawm dar g@r @ & SaEn
uF &rTw gz A  fa ww gfafad
%1 faad afe faadi 2, =i aw@re
F at% A fagar a7 fwaqar 2, ama
#: @7 a fagd gfaad faed £,
%% T 9L § FHEl AN F Ha<
W1 AT FEA F rat o fzard T g
f zasr diaw =Srar fewar ot gf
g@ % feamm & za® adl fraar
2 W wAE qrar & 5 oFnoew
A A F AT AZ g WA A
3—5 R.S.S./72
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awre #w wfzyr aggdfr T, #0
T asgm  fafesa § 17 9=
I3 a%d g 417 A 5T S@oafam
21 wama, aaTa feg gfaafadt &
T AN TR E 17278 7@
fez afaaf@a w1 Y afwfaoaa
Fr afgiT adig ) 02g TAt M feafa
g¥) a7z fwa 2 7gt 2z aror  drarar
Adt @r a%d 73t a7 wrew famiar
m fao dzr &1 7 f5 afimE afa-
Fadr 37 ve zfAgm F AT =
zfrzm &1 awd FT A gA FAC
wifed a2 2= @ fag 7 adi fFar
mar

9 77 fagas agr @ 3 W
F1 /T F q17 A AAEA, DATF TIW
F1 AT FAGET AT, 97 i FAl AMAT
T qL FHAT FAT ATHAT BT HICA
a#) a1 & 721 eqdva @@l & w9
7 75 afews 5t fosdsm ar g s 33
#% 50 azfmramara frar am
% 77 oar faug g1 fRak @i d
mez & fa un Amaifas 3 &
awr #ar Sfea qa@T (2w WA
1 #r§ 7w oF gfaafadl @@t &
$9 WTRAT AT AT 9T FIT FT

Jad £ ar § anxar g fa @ wy
sfaa adl sz7mar ar a%ar | Az
1. TEX FAA AFT FT (% g AT
zg fa & #z7 adf 21 9§ 1 mar
g fa a7 a7 @@ fasr & sizc adi 2,
7z afaafasr #1 aEmme afe-
et a1 femr @ #@fsa s
afaafgdl @@ s@@ch ar A
TErwE  #T Al F@l del #) aEd
wafa an T 9qfa @ & Fror
it feafs @t dzr g€ i A &
qforwersT arg art @% gu @ers
F 9% 7@ A7 A9 97 99 92 fam
qiwg & ar fex g wr g, &
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[7t0 wrE wgmE]

grow fwe a d2r w7 fag wrd faa
) {17 g AT FET AETHT AFF
dfwar a1 1 3w #r W A
TE? Fuv 38 37 & FE0 F T ITAC
T ? AT Fq0 @F 403 qF@e qfa-
afefl gz =1 § AvEEdl @ 677
FAdr ? avead) &1 wf77 329 & Q@
A g fa gwmy wEawm D
ix A dvy ¥ faeg s e
Far Adt weET F o o faEn
FTHZ, AA A7(F47 FT  Fq@ FF0
2 34 79 weeadl 31 "fzT FEAE
var fagg wimdifs F1 9@ A @
g aao afsaEda 71 99 Fam
o wid, #r 7 a7 faga asd A
T8 7 @ fam A Az 9 RE0 Anan )
za fam &1 939 AF FA qzA 49r
Fz a0 d g W =gmoFr HA
ag qaa 3 3 @A qcdr =&
faa & @ oH7 wFEqr qar
A1 %4 IF AL T A FA AMA
a% 29 927 ARTA 399 AFT A7 7F,
Jra 9T FW FTA W W3 F A 4
37 @ %% agr asa d2 adigm ?
F40 FET F AW Aq I Al W
7z fas Adt @ir @ &7 Fur TET W
qIT F AT TRAOTA Fosfawoe
& qaed Jr adt fwac? gz aw §
fag &r za7 =ifzo @ afe 39
® AAAMAFITEH TAC g1 al &
& oA wwnE F fawifa feadh
g w4, fEaar adt avr wff =g
B 9AC AE AT01 F A BA A F@,
& s g 5 za faw & arwsi g
9 A TT AT ZIT0, 93T A9 T4
aaal & §mF T oandn faa 2 3q
A AT A F FATTIA A1 ad
FEHA IT F 139 FAGGT F Aq F
AT AT ARIT FIACF )

]

Ay

oy
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MR. DEPUTY CHAIRMAN : The first
speaker after lunch would be Dr. Z. A.

Ahmed. The House now stands adjourned
till 1-30.

The House then adjourned for
lunch at three minutes past one of
the clock.

The House reassembled after lunch at
thirty minutes past one of the clock. THE

VICE-CHAIRMAN (SHRIMATI PURABI
MUKHOPADHYAY) in the Chair.
THE VICE-CHAIRMAN  (SHRI-

MATI PURABI MUKHOPADHYAY) :
Mr. Swaminathan.
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SHRI V. V. SWAMINATHAN (Tamil
Nadu) : Madam, | want to welcome this
Bill. The D.M.K. party welcomes the spirit
of the Bill because it introduces radical
measures. There are certain redeeming
features in this Bill, and its principles are in
tune with the march of time. The Bill tries
to give a new image and national character
to this institution. The Government is
careful enough and | congratulate the
Government, and especially the Minister
concerned, for retaining sub-section (2) of
section 5 of the old Act, "to promote
oriental and Islamic studies and give in-
struction in Muslim theology and religion
and to impart moral and physical training".
It is very heartening really to see that sub-
section (2) of section 5 of the old Act is
being retained in tact. It is only re-lettered;
that's all.

There are new features introduced in this
Bill, namely, the students are given
representation. Already in Kerala the
students are given representation in the
administration of the university and here
also it is a very welcome feature. The
students are permitted to have some sort of
experience in the administration and it will
help them to develop a sort of leadership.
There are even provisions for settling their
disputes. That also has to be welcomed
because only in a peaceful atmosphere can
the students breed culture and accumulate
knowledge. In the matter of representation
of students 1 would suggest —e because the
Radha-krishnan Committee also has said
that there must be less of elections — to
avoid elections and also to encourage the
students to get more distinctions; there may
be some provisions or some ways and
means devised to see that those students
alone who get distinction and the highest
marks be allowed to be represented in the
administrative set-up.

On the model of this Bill we would
suggest and we anticipate that the Ba-naras
University Act and the Central Universities
Act should be amended.

While welcoming the spirit and letter of
this Bill some of our ally Members, namely,
the Muslim League Members, entertained
some fear that their minority character
would be injured. A heavy constitutional
responsibility has been
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east upon the Government and the Mi-
nistry to see that their fear is wiped out. If
they say anything we should not treat it as
communal; we should not hurry to such
conclusions. But we must take them as
genuine fears and try to allay those fears
from the minds of those people because
the Muslims are second to none in this
country; in all times — in crisis, in times
of war, and in all national activities —
they have supported us and they proved
their bona fides of Indian nationality.

The way in which this Bill is hustled
through after having waited for so many
years — some Six or seven years — might
have created some fears in their minds.
Why not we accede to refer this matter to a
Select Committee. There is a very well-
known legal proverb: Not only must
justice be done but also justice must
appear to have been done. The
Government is not going to lose anything
by referring this matter to a Select
Committee to satisfy and to allay the fears
of the Muslim League in this country.

SHRI D. P. SINGH (Bihar) : Madam
Vice-Chairman, | thought my turn was
coming almost at the end. Since some
feelings have been expressed in the dis-
cussion about the various provisions, |
want to state at the outset that we welcome
the incorporation of section 24 and section
25 in this amendment Bill which
particularly deals with the Students
Council. It is for the first time that a
provision is made for associating the
students—the Secretary of the Students
Advisory Committee. Then, five students
would be nominated by the Vice-
Chancellor from amongst outstanding
students or sportsmen or those who have
distinguished themselves in any field of
activity. There is also a provision that the
Secretary of the Students' Council shall be
elected by it from amongst its members
through the system of proportional
representation by means of single
transferable vote. The powers and
functions of the Students' Council have
been defined in section 25. Then, one of
the most welcome feature is that for the
first time a provision has been made for an
appeal to the Executive Council. No
longer are the
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students left at the mercy or vagary of the
decisions of the Vice-Chancellors. In the
past few years, as a result of students
indiscipline, it has generally been noticed
that the punishments have been extremely
harsh. Many of our students, who had
trespassed into the field of little excesses,
were either rusticated or debarred from the
University activities so that their entire
student career has been jeopardised and their
life wasted. Madam, Vice-Chairman, the
only recourse to them was to move the
various High Courts under article 226 of the
Constitution. We know how difficult it is for
a student to come to a court and convice it
about the bona-fides and so on and final
decision that the courts gave was that they
were not sitting in judgment and, therefore,
it was difficult to find an area of
jurisdiction. Students many a time suffered.
This is for the first time that a provision has
been made for appeal so that a review of the
case is possible on facts and if there is any
harshness or any defect in the judgment,
there is a provision that it can be rectified.
Apart from this, the other salient provisions
that have been referred to by the earlier
speakers are of course those in which the
representations in the Council have been for
the first time sought to be altered in the light
of the decision of the Supreme Court. Now
when the matter came up about seven years
back, the Supreme Court had an occasion to
examine its various aspects— they
examined it in the light of article 30 of the
Constitution, i.e., right to establish and
administer educational institutions of their
choice. They, having found that it is not one
set of people but the entire community who
havs contributed to its establishment,
negatived the right of a particular
community to administer it. The right
floated from the 'establishment' and it was
found that since outside individuals and the
Government had also contributed to the fund
for its establishment, it was no longer the
right of any one section of the society. All
those things have been noticed and suitable
provisions have been made. Neither in the
preamble nor in any other substantive
provisions there appear to be any provision
which can really offend the general spirit of
the students.
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Madam Vice-Chairman, this country
decided 25 years back—the decision is not
of today but we have decided 25 years
back—that there shall be no discrimination
in this country on the ground of race, sex or
religion. That having been decided and put
in the chapter of Fundamental Rights of the
Constitution, it is no longer open to make a
departure from the spirit or the letter. Now
every subsequent legislature or bodies of
legislatures are bound by the provision and
in fact, if they make any departure from it,
then they always run the risk of those pro-
visions being declared ulna vires. Therefore
in that light we can understand the feelings
of our Muslim brethren and there is no
desire not to respect their sentiments but the
question is, if substantially regard is paid to
look after their interests, seeing that their
interest is not jeopardised, then in form and
in substance also one has to see that the
spirit and the letter of the Constitution is
respected and in that view of the matter, lo-
day when a claim is made and insistence is
made that this must be dubbed as a minority
institution, our Muslim brethren must realise
the handicap or the [imitation of the
situation that we have because of the
Fundamental Right and other provisions of
the Constitution, ft is not open to us to do
that. It is not open to the Government to say
that here is a minority institution and we
will maintain it. If it is a minority
institution, then the maintenance has to
come from that institution itself. Such
provisions came for examination in the
Kerala Education Bill in 1958 before the
Supreme Court and they said : 'We are
setting up institutions and the Government
is trying to interfere’. The Court said : "Well,
if you are establishing an institution with
your money and finances, ncrse has any
right to do this but the moment you look for
Government help and support, then the
Government is not a free agent. Then
Article 14 of the Constitution stares in the
face. There can be no discrimination
because if one minority institution is looked
after and maintained on that basis, then the
claims of others can never be denied. It is in
that view of the matter that it may be
difficult to put the nomenclature as the
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minority institution but as far as the rights
of the people and seeing that their children
have their education is concerned, | feel
nothing in any one of the provisions which
impairs their right. On the contrary great
weightage is given to the students for the
time being studying in those institutions and
the fact that the old students and other
groups like the Muslim Educational
Conference or the donors are not put on the
board does not materially alter the
character. This country with its various
progressive  legislations and  various
provisions for development is looking ahead
really to bring the society forward and to
give our people an opportunity in life. Milli-
ons of our men are kept beyond the gates of
opportunity. Millions of our people have to
receive scientific education and training so
that they can compete with each other in life
and we must look to it that it is those
primary urges of human beings, it is those
fundamental, basic needs that are satisfied,
that they are educated, they are brought in
the stream of national life wherein they can
have proper opportunities and share the
good and share the benefit that this nation
after years of struggle has achieved for
itself. The nation is looking forward to the
days ahead and there is no desire to deny it
to anybody because it is not possible, as
long as this Constitution lives. There shall
be no discrimination on the grounds speci-
fied in the Constitution and that is an
effective assurance to our brethren parti-
cularly the Muslim community who con-
stitute such a large bulk and who have been
looked after and this nation guarantees that
they will be looked after as well as any
other citizens of this country. Madam Vice-
Chairman, you will remember, not long
before, only about eight months back, we
had the Twenty-fifth Amendment to the
Constitution. In  that  Twenty-fifth
Amendment provision was being made at
that time for the acquisition of property and
apprehensions were expressed in this House
and in the Lok Sabha that if you have this
right—you are reserving to yourself the
right to pay whatever compensation you
like—then the minority institutions are
likely to be affected and two or three hon.
Members voiced serious concern.  From
the language of the
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laws although we saw that these appre-
hensions were not properly founded still
suitable amendments were made in  the
amended article of the Constitution by
saying that nothing in this article shall
derogate from the right conferred on the
minorities under article 26 or article 30 of
the Constitution. So much care is taken,
so much anxiety is expressed and so much
anxious thought has always been given
so that their rights are not jeopardised or
affected. One can understand their
sentiments, one can understand their
apprehensions but  many a time those
apprehensions are ill-founded, many a time
they have no particular basis. Wc
earnestly appeal  that tiiis legislation
must be accepted in the spirit in  which it
is being enacted so that this institution
can play a premier part in the
development of the nation and in the
development of the people for whom it
is intended.

SHRI M. RUTHNASWAMY  (Tamil
Nadu) : Madam Vice-Chairman, of  all
those who will rejoice most  at
the e of this Bill, especially the urgency
and the rapidity with which it is being
passed, the most joyful will be the stu-
dents who have threatened not to attend
their examinations till the Aligarh Uni-
versity Bill was passed. It is a victory
for the students' agitation and this Bill
looks like awar measure to put an
end to this agitation of the students. It is a
victory for the student power indeed. With
the Government's response to the
challenge of the students | hope the
students will be satisfied. At one time
probabb) looking at the history of  the
conception and the birth of this
Bill their chalL-nge that they would
not attend this examinations till a new
Aligarh University Bill was passed
was equivalent to the old Greek Calends
but the Government has responded to
their challenge and this Bill is being
passed as an emergency measure in
one day, even less than one day.
While the Banaras University Bill took
weeks to be passed having been
referred to a Joint Select Committee this
Bill is being passed almc3t like a war
measure in the shortest possible time.
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But looking at the atmosphere ia

which our Universities work today, in
the conduct of students, the deteriora
tion in standards, of students, of teachers,
of the relations between the students and
the teachers, of the relations between
political parties and students, one won
ders whether the old university idea of
scholarship through social living which
was the basic idea of the university could
still be maintained. It is not only in
this country that the old academic
dogma of the university has been
degraded. Recently, an
American
scholar, Professor Nisbet, has published a
book called Degradation of the Academic
Dogma  wherein  he has argued that
universities do not fulfil their ancient role
of maintaining scholarship ever since the
technologists and the industrialists
invaded the  university with their own
endowments for the advancement of their
own special technological studies. Here,
for other reasons this old academic idea
of the  university  has been brought
low. | wonder if this Bill will stem the
tide of this deterioration. For instance,
this Bill does nothing to regulate the
number that may  beadmitted to
the  university. It isthese large
numbers that create the problems of a
modern Indian university. Students are
admitted who are not fit for pursuing
that high standard of scholarship which is
required of a university student.  They
require only that the letters B.A.
should be put after their names and so
they want the university education to be
made as easy as possible. There is no
mental training. There is no intellectual
training.  There is no fighting against
intellectual hurdles or obstacles. Potted
knowledge is being given by teachers
to students not so much in lectures as in
notes dictated to them. So, one
wonders whether in such an
atmosphere the old idea of a university
can still be maintained. Nothing is done,
as said, toregulate the number to be
admitted in a university so that students
may devote themselves to serious study
and not acquire a B.A. Degree as
easily as possible.

And then again turning to other
Clauses of the Bill with regard to the
Visitor's  powers, the Visitor is
authorised
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to be the final authority with regard to the
selection of the Pro-Chancellor, with
regard to the selection of the Vice-
Chancellor and in regard to other selec-
tions. Now the Visitor—1 suppose he is
the President—in his capacity as Visitor,
will he exercise his own individual
judgment and discretion in making these
selections, or will he, under the convention
that has been established, go by the advice
of the Govrnmen by the advice of the
Minister of Education so that in the last
resort it will be the Minister of Education,
it will be the Government, that will make
the final selection in regard to these high
university authorities ?

And then there is another Clause which
attracted my notice, and that was that in
regard to the Headship of Departments of
Studies, a Reader may be appointed while
there is a Professor already. Now, a
Professor, by seniority and by his
scholarship is supposed to be superior to a
Reader. So, while a professor is

there in the department, a lower 2
P.M. irade of teacher, the reader, can

be selected as the head of the
department. | do not think this will lead to
harmony in the department, to a fruitful
functioning of the department.

Then, with regard to the participation of
students, there are three ways in which
students are allowed to participate in the
administration of the Aligarh university.
One is by the Students Council, which will
be an elected body, with a few
nominations. The Students Council is to
advise on all academic matters, in the
matter of syllabus, in the matter of text-
books and in the matter of studies. Then,
again, there is the Students Union. The
students union in other countries is a club,
to which members join voluntarily paying
a subscription, but here every student is
going to be enrolled as a member of the
students union. The powers and functions
of the students union are not defined in die
Bill, but are to be provided for in the
statutes. What is going to be the relation
between the Students Council and the
Students Union ? That will not be known
till the roles are framed under the
Ordinance
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| Then, there is the participation of students
in university bodies. A certain limited
number of students will be on the Senate
and the Academic Council. What is going
to be the relation between these elected
students and the Students Council ?
Personally, 1 think a better way of
providing for the participation of students
in the administration of universities is to
have a Representative Council of students
equal in status and authority to the
Academic Council and the Senate and it
will be allowed t* make its views known
in regard to al academic matters. The
views of the representative council will be
taken into consideration by the Academic
Council, the Senate and the Executive
Council, so that it would be a third
administrative body of the university with
the students' oody being given status
equal to the Academic Council, so that
such a representative council as | am indi-
cating and as | am suggesting may have a
real voice, real participation in the
administration of the university. After all,
these students who are going to be elected
to these academic bodies, to the Senate
and the Academic Council, will always be
in a minority and they will always.have
the grievance that they are being outvoted
by the senior members. If they are in a
separate independent council, they will
exercise greater authority over the
administration of the

! university than if they are a small mino-
rity in the university bodies.

Now, as | said, what is the way out of all
this deterioration in the idea of a
University ? Orie way out is to make a
distinction between the students who are
really bent upon higher studies, who are
really bent wupon the pursuit of
scholarship, training of real intellectual
life and sharing in a society like a college
or university hostel and est of the students
who are qualified for admission to a
university. The latter may be allowed to
take these correspondence courses which
are provided for by the Bill, because fhe
bulk of these students require’ only a
degree and the correspondence course
will give them the opportunity of haying
the honour of adding the magic letters
'‘B.A." after their names which they think
will improve their prospects of employ-
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ment. In this way we would be reducing
the number of students in the uni-
versities, which creates the great pro-
blems and difficulties in Indian Univer-
sities. The University Grants Commission
has not been able to tackle the problem. On
the one hand, you will have a body of
students residing in hostels, studying in
colleges, devoted to scholarship, devoted
to serious study and on the other hand, you
will have the large masses who want a
B.A. degree, who can get it through
correspondence course and reach their
ambition of being B.A?.

The Muslims are agitated about the
future of the Aligarh Muslim University.
Well, that might be. But 1 am afraid. they
arc using a wrong argument when (hey
wan(, {he university to be a minority
institution. Now, any minority institution
as already pointed out. should be an
institution maintained by the minority. And
that continued for some time when the old
Mohammad AH College was started by Sir
Syed Ahmad. There, the donations were
made by the Muslims, various funds were
contributed by the Muslims but no longer
are the Muslims excluded to maintain the
University. Therefore, it cannot be called a
minority Muslim University. On the other
hand. they should use the argument that it
is a centre of Islamic studies. Islamic
culture is a world culture, is a culture that
ought to be studied in our universities.
There must be at least one place in India,
one university in India, where provision is
made for the study of Islamic culture. So. if
the Muslims took this line, they would
have greater substance in maintaining the
character of the Aligarh  Muslim
University, which is not a Muslim
university but an Islamic university, where
Islamic culture can be studied not only by
Muslims but also by members of the other
communities.

Now, in conclusion, I can only wish
godspeed to this Bill. I hope it will solve
all the problems, the problem of students,
the problems of teachers, the problems of
the administrators of the university. T hope
it will succeed in inducing an atmosphere
of scholarship and of culture in the
University. 1 hope it will
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be a feather in the cap of one who was once
a student, then a teacher and now, the
Minister of Education. | hope against
hope—that is the atmosphere in which our
universities are functioning today— thai
this Bill will solve most of the pro blems
and difficulties with which the Aligarh
Muslim University is beset.

SHRI A.K.A. ABDUL SAMAD (Tamil
Nadu) : For the past seven years the
Muslim community in India was waiting
patiently hoping that the Government
would bring forward a comprehensive bill
on the Aligarh Muslim University that
would satisfy the aspirations of the
Muslims of India. When Shrimati Indira
Gandhi was elected to the office with a
massive majority, the hopes of the
community were strengthened and we
expected that she would see to it that justice
is done to the legitimate demands of the
Muslims of India. But | am sorry to say that
the Bill introduced by the hon. Minister,
Prof. S. Nurul Hasan, demolishes not only
the basic character of the Aligarh Muslim
University but also the hopes and aspi-
rations of the entire Muslim community of
India.

(Interruptions)

SHRI B. V. ABDULLA KOYA
(Kerala) :  Whatever you give is only in
name; a big board is there...

{Interruptions)

SHRI A. K. A. ABDUL SAMAD
Madam, if Members want it, 1 will prove
another Rajnarain in this House. | do not
want to go into the details of the
technicalities and legalities of the Bill. But
1 want to point out certain basic values
involved in the introduction of the Bill.

The issue which was agitating the minds
of millions of the people of India is being
treated so lightly by the ruling party. See
the way in which the Bill is being
introduced in this House. At the fag end of
the session, such an important and
controversial Bill was introduced and
passed in the Lok Sabha within a few hours.
And our House has been extended for this
specific purpose and they want to  pass
it today
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itself without giving proper opportunity to
the members to ponder over the proposed
amendments and discuss in detail on the
floor of the House. Madam, do you think
that this method of hushing up the
opposition and tushing through the
legislation will strengthen the course of
democracy.

Madam, | am certain that the people did
not give this massive majority lo strangulate
the legitimate aspirations of the minorities
in the manner Government is nying to
enact this Bill. As the House is aware, the
Aligarh Muslim University was established
by Muslims through the efforts of late Sir
Syed Ahmed Khan with the objective of
preserving the religious and cultural heri-
tage of the Muslims and inculcate in the
Muslim youth scientific and technical
knowledge in which they were much behind
other communities. 1 am thankful to Nawal
Kishoreji for what he had said about the
University and its minority character. When
we say the basic character of the Aligarh
Muslim University we do not mean that it
would he a theocratic institution. It was
never a theocratic institution. The very idea
of establishing the University was to
inculcate the scientific and technical
knowledge in the Muslim youth besides
preserving the Islamic culture. So, hon'ble
Nawal Kishoreji need not have any doubt
about it. Though founded for and at the the
initiative of the Muslims, the doors of the
Aligarh  Muslim  University  always
remained open to the students of all the
religious communities. It would be
interesting to know that the first graduate of
the Aligarh Muslim University was not a
Muslim but a non-Muslim Hindu youth.
Such was the character of the Aligarh
Muslim University.

Much has been said about the Muslim
League with regard to the Aligarh Muslim
University. When a call was given by
Gandhiji to boycott the studies, it was the
students of | he Aligarh Muslim University
who came out and ultimately the University
was closed, but not the Banaras Hindu
University or any other University. These
are the facts of history that nobody can
deny.
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Madam, reference was made to the
unfortunate incident of 1965 by Dr.
Mahavir. The Vice-Chancellor, Ali Yavar
Jung called the police inside the University
campus and the police opened fire on
unarmed students. Then the rumour spread
that the two injured students were dead. The
students retaliated and used coca cola
bottles and mosquito net sticks and
assaulted the Vice-Chancellor. Afterwards
they apologised to him. It was not pre-
planned. Mr. Ali Yawar Jung and Mr.
Chagla misguided the Government and
Parliament just to earn praise from Jan-
Sangh and the so-called progressive people.
Mr. Chagla told the Lok Sabha that the then
President of the Students' Action
Committee. Mr. Bashir Ahmed Khan, was a
Pakistani national. That was a false
statement. Mr. Ali "i Jung wanted to please
the then Government and he made the
University students a scapegoat for his
administrative failure in the University. Mr.
Chagla created unnecessary controversy of
changing the names of the Aligarh Muslim
UniversiU and the Banaras Hindu
University. Afterwards the Government
withdrew the cases against the students. If
the students were so bad, why did they not
beat nationalists like Dr. Zakir Husain, Col.
B. H. Zaidi and Mr. Badruddin Tyahji.
'he former Vice-chancellors ?

Madam, there are certain people who
would not recognise the contribution made
by the Aligarh Muslim University for the
cause of educational and national
development of our motherland. The late
lamented Pandit Jawaharlalji in his
autobiography has applauded the con-
tribution of the Aligairh Muslim Uni\er-sity
in the following words:—

"Without it they could not have
played any effective part in the building
of Indian nationalism of the new type
and they would have been doomed to
play second fiddle to the Hindus with
the better education and far stronger
economic position.”

Madam, this was the position of Aligarh
Muslim University in our national life. But
the tragedy is, by introducing this present
Bill, the hon. Minister wants to destroy the
laudable object which was
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appreciated by the first Prime Minister of
India. Therefore, we oppose this Bill willi
ali the vehemence at our command.

Madam. 1 know fully well that the
Government would pass the Bill without
any difficulty. Here also they would get a
massive majority. But | want to make it
clear that the Muslims as a community are
opposed to this Bill, and all the people
who have faith in true democracy, which
would recognise the legitimate rights of
minorities, have also supported our
contention.

Madam, when 1 speak on this Bill. |
&peak on behalf of all the Muslims of
India, even the Congress Muslims whose
hearts also bleed with mine. They were
vociferous outside the House, but they are
quietened by the powerful whip of the
ruling party.

I want to forewarn the ruling party that it
would face a rough weather on this issue
during the forthcoming elections. The
measure taken by Prof. Nurul Hasan, is
going to be a great liability for the
Congress.

Madam, our hon. Minister was elogquent
in saying that the Government's intention is
to make the Aligarh Muslim University
into a pucca National University. We have
no objection to the Government
establishing any number of National
Universities. On the other hand, we'
welcome it. But on the plea of making a
National University, why should they
destroy the basic character of the one and
only university established and rmmircd by
the poor Muslim community? fs it not a
fact that the large fund collected by the
Muslim Community and the assets and
endowments belonging to the
Muhammedan  Anglo-Oriental  College
were transferred to the university in the
year 1920 in the hope that it would be a
great seat of learning or preserving the
religious and cultural heritage of the

Muslims? By destroying the basic
character of the Aligarh  Muslim
University, | am sorry to say, the

Government is committing a breach of
trust.

Madam. | also pleaded in this House
only last week for the introduction of
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the Aligarh Muslim University Amendment
Bill at an early date, with the fervent hope
that it would put an end to the rule of the
evil caucus, which is conducting the affairs
of the Muslim University for the past seven
years. But 1 never expected that such a
black Bill would be introduced and the
Government would be in such a haste to
pass the said Bill. Madam, | am afraid,
perhaps the hon. Minister has succeeded in
his attempt to perpetuate the present state of
affairs for ever.

Madam, it seems that the hon. Minister has
committed to his memory almost the entire
report of the Gajendra-gadkar Committee.
He quotes it quite o'ten. as if it is his chosen
scripture. But Nawal Kishoreji revealed that
the entire report of the Gajendragadkar
Committee was inspired by no less a person
than our hon. Education Minister. | want to
know, what was the fate report submitted
by the Beg Committee which was set up by
Hon. Kakhruddin Ali Ahmed, perhaps with
the knowledge and approval of our Prime
Minister.

Madam, no plausible explanation was
given by the hon. Minister for Education for
destroying the minority character of the
Aligarh Muslim University. According to
him and his spokesmen, in a socialistic
pattern of societ} and secular Republic, it
would be improper to maintain a university
I'm the benefit of a minority. Madam, we
could not accept his interpretation of
secularism and socialism. The future of
secularism in India depends upon our
national ability to attach proper value and
importance to the rights of the minorities.
Depriving the minority communities of the
liberties and privileges which are
recognised as sacrosanct in all enlightened
societies of the world, can only lend
encouragement to the fissiparous tendencies
that are already threatening the very fabric
of India's composite nationhood.

Madam, in this connection | want to
quote a respectable authority. | quote :

"Tt is possible in a secular Republic,
according to our present Constitution, to
have a hundred per cent Hindu
institution and a hundred per
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cent Muslim institution.  The Cons-
titution does not say anything against
it.  From various remarks that |
heard, | am inclined to  be-
lieve that some people think  that
the Constitution does not allow the
existence of such a purely Muslim
or purelv Hindu institution, A secu-
lar Republic will have a Hindu uni-
versity and a Muslim university as
Central universities, only a
Republic  has large-heartedness
and tolerance vision to have
them both."
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We may be shouted down, we may be
voted down. No matter. But | am echoeing
the sentiments of the S wore Muslims of
India which will echo and re-echo every
nook and corner of the country.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Madam, | thank you for
giving me this opportunity to participate
in this debate. I have been listening
attentively to the speeches delivered so
far on the provisions of this Bill, and | do
not have to add anything to what my
colleague, the Education Minister has
already said. He has explained the
provisions of the Bill at some length with
his usual clarity. 1 have to touch on
certain other aspects of this debate
because even though we are discussing a
Bill which concerns a university, the
overtones of this debate are far from
educational.

Madam, while we have heard the
speeches of Shri Das and others  which
dealt with both the educational aspect
and the general canvas of our country and
society against which we have to view
this particular Bill, we have also heard
some other speeches which are difficult
to explain in terms of academic-matters or
in terms of academic interest which the
speakers have taken. We have heard the
speech of Dr. Bhai Mahavir. He is not
here. 1 listened very carefully to him and
all that | could gather was that he was trying
to run down the Aligarh University. He
was trying to run down the institution and
he was making an attempt to sow germs
of suspicion against the University. He did
not have one criticism to offer about the Bill
except to say that it should not have a
residential character and it should be
an affiliating university.  For the rest, he
said that' the Bill has provisions which
might do the university some good and he
went on to say that he did not have any
difference of opinion with the provisions of
the Bill.  In fact he began by saying this.
And yet throughout  his speech, he
concentrated on creating an air of
suspicion which has nothing to do with
the Bill itself. Therefore, | said that
«ome speeches were delivered 1 which
were not directly related to the
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Bill but which were delivered perhaps with
some political objectives in  mind.
Therefore, it is not possible to meet those
objectives except in terms of political
arguments which, J think, will detract from
the level of this debate.

Similarly I was just listening to my hon.
friend Shri Samad from the Muslim
League. 1 heard him also very carefully.
Jan Sangh and Muslim League are the
opposite sides of the same coin...

SHRI SHYAM LAL YADAV (Uttar
Pradesh) : You realised it very late.

SHRI PREM MANOHAR (Uttar
Pradesh) : Are you equating nationals with
anti-nationals.’

SHRI BANARSI DAS (Uttar Pradesh) :
Do not forget that you are in collusion
with them in Kerala.

SHRI K. C. PANT : This is an old
argument and old debate which has been
going on for some time. But | know Ihat the
sentiments expressed here today by Shri
Samad were certainly not sentiments which,
I think, will contribute either to bring the
two communities together or to solve any
problem. ..

SHRI B. V. ABDULLA KOYA : Then
why this haste? You could have waited for
some time and discussed these things with
us and come to some understanding. Why
think that you know everything...

SHRI BANARSI DAS
waited for seven years...

SHRI B.V. ABDULLA KOYA : In
Kerala we have a saying that papat...

You have

SHRI K. C. PANT : Madam, my hon.
friend asked me why | did not wait. Would
waiting have altered the position? It would
not have made any difference. Listening to
the speeches, it does not seem that you are
approaching. . .

SHRI B. V. ABDULLA KOYA : you
could have seen. . .

SHRI K. C. PANT : I do not think that a
running commentary will improve your
case.
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SHRI B. V. ABDULLA KOYA : 1
know | am not going to be benefited. But
let me have the satisfaction.

SHRI K. C. PANT : Then why did you
not speak instead of Shri Samad?

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) You
cannot have the satisfaction of a running
commentary when the House has allowed a
speaker to speak.

SHRI B. V. ABDULLA KOYA : |
have seen Parliamentary interruptions
elsewhere also.

SHRI K. C. PANT : I do not mind
interruptions. But it takes the time of the
House. Madam, Shri Samad made some
statement. He said that the Beg Committee
was appointed at the instance of the Prime
Minister. li is not correct...

SHRI HAM1D AM SCHAMNAD
(Kerala) : Perhaps.

SHRI K. C. PANT : Why should you
speculate.'

SHRI A. K. A. ABDUL SAMAD : Then
who appointed that Committee ? Shri
Fakhruddin Ali Ahmed replied to it.

SHRI K. C. PANT : A Cabinet sub-
committee was appointed and it recom-
mended that the Beg Committee should be
appointed. It is not factually correct that it
was done at the instance of the Prime
Minister. He has said so.

SHRI HAMID ALI
In his official capacity?

SCHAMNAD :

SHRI K. C. PANT : | am on a very
limited point. It was not done at the
instance of the Prime Minister.

SHRI A. K. A. ABDUL SAMAD : Let
us lake it.

SHRI K. C. PANT : The second point—
the second limited point—1 want to make is
this. He was apparently trying to answer Dr.
Bhai Mahavir. It seems that they have
compared notes because one was attacking
Shri Ali Yavar
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Jung and the other was defending him. That
is not necessary. He said that Shri Ali Yavar
Jung was responsible lor mismanagement
which created the incidents in the
university. Shri Ali Yavar Jung joined the
university as Vice Chancellor on 1-3-1965.
And this incident occurred on the 25th of
April, 1965. So. how could it be due to his
mismanagement? It stands to reason that
there are factual inaccuracies in his
statement. But, these are very small points.
Then, the other thing he said was that the
elections are around the corner and we will
suffer. Let me assure him that the welfare of
the Muslims is much more important to us
than the elections.

SHRI A. K. A. ABDUL SAMAD
Thank you very much.

SHRI K. C. PANT : Whatever attitude
we adopt towards this measure is motivated
more by the welfare of India, by the welfare
of Muslims than by winning the elections
and this is something which you will have
to understand, if you want to really
understand, that we have brought forward
this measure.

Then, Sir, he said that he spoke lor all the
Muslims. This | can challenge with
authority and | know those in our party for
whom he presumed to speak—he presumed
to speak for the Muslims in our party—and
I think that presumption is exaggerated, it is
unfounded and it is wrong and if he had
listened to the speeches in the Lok Sabha
yesterday, he would not have said this.
Some very clear statements were made by
the Muslim members from our party which
totally reflect the thinking of the
Government and 1 presume that it is the
thinking of the majority of the secular-
minded people in this country.

Apart from saying generally that he
opposed with all the vehemence at his
command. | fail to spot out one single point
of criticism in his speech like that of Dr.
Bahi Mahavir who had nothing concrete to
sa\ and like him my friend. Mr. Samad had
nothing concrete to say, not one comment
on any single provision of the Bill. ;xcept
just
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a general condemnation. So, as | said,
these are the two sides of the same coin
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SHR1 K. C. PANT : He wants me to
come to the Bill. Very well. 1 shall come to
the Bill and 1 have no intention of wasting
the time of the House entirely on this. But.
I must point out that ho should not feel
uncomfortable. After nil | have to go by
what they spoko. Boih these gentlemen
spoke and the whole House listened to
them and he should not feel uncomfortable
if this is exposed.

Now. I think it was Mr. Samad again who
chose to criticise my colleague, the
Education Minister and chose to criti-
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rise him in manner which, | think, was
not at all fair. 1 am sorry, my friend,
Mr. Madani. also made some unfair
charges against the Education Minister.
J think it is a matter of great good
fortune that the Education Minister is
piloting the Bill. He has spent a good
many years of his life in building up
the Aligarh Muslim University. He has
been a teacher there for a number of
years and he has been the Head of the
Department there and all these years he
has sought to build up the University
and give it a direction which is in con
sonance with the general ethos of the
country. He has tried to bring in ideas
in conformity with the ideas and ideals
which have inspired our national leaders.
Therefore, he has made his own contribu
tion to the building up of this University
and | think the House will readily con
cede that he would be the last person
to bring forward a Bill which would in
any sense be injurious either to the Ali
garh Muslim University or the students
of that University. This stands to
reason and may | say to those who seem
to owe loyalh to the past of the Univer
sity, that it is far more important to
have loyalty to the present and the
future of the University ? My hon.
friend, the Education Minister, has
loyalty to the present and the future of
the  University. And.

therefore,

it is no use always harping oH the past.
One must think of the future. And. Sir. it
is another good fortune that this Bill has
come up when the Prime Minister is Mrs.
Tndira Gandhi, because there again. 1 do
not think her credentials will be
questioned. So. far as her concern for the
welfare of the minorities is concerned, T
think that no one will question it—not
even my friend Shri Samad. Therefore, it
is under the best ay-pices that this Bill is
being brought forward, and even on this
account alone my hon. friend should be
very careful in the kind of criticism that is
levelled against this Bill, because it is
being ushered in by such two persons as
the Prime Minister and the Education
Minister. . .

SHRI HAMID ALI SCHAMNAD :

She is being misled. . .
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SHRI K. C. PANT : She has been at-
tempted to be misled by many, including
Mr. Madani. But they have not succeeded. .

(Interruptions)

The trouble is that the Aligarh Muslim
University has given two different things to
different people. And you had only to
listen to the speeches of the Jan Sangh
representatives and the Muslim League
representatives to realise how differently
two persons can look at the same institution
in the country. And when you look back,
one saw nothing but wrong in it and one
saw nothing but right. The fact is that this is
an old institution o'i this country and it
was founded over a hundred years ago. As
was mentioned, Madani, Sir Syed Ahmad
Khan felt in 1870 that the Muslim
community must take advantage of modern
knowledge, modern liberal education,
education in science, technology and so on.
and also have an opportunity to study the
Muslim  theology, Islamic  character,
civilization, etc. And it was this idea that led
to the Mohammedan Anglo-Oriental Fund
Committee and subsequently  the
Mohammedan  Anglo-Oriental  College
being founded. This was the beginning.
Some other friends referred to it and | need
not go into it because the rest is history.

Now the important point to remember
today is to take your mind back to 1870 and
to understand what led Sir Syed Amhad
Khan to found the University. It was to
provide the Muslim youth with the
advantages of modern education so that the
community could advance. Now that
broadly is the vision which inspired him.
And that is relevant even to the conventions
of today also. | would say that even todav
there are complaints that the Muslims are
backward in education; even today it is
relevant to say that the modern education in
science, technology, engineering, medicine
and so on is relevant to the advancement of
the community today as it was then. And it
is a matter of history that this institution has
come to occupy an important place in the
country, and a special place in the alfection
of the Muslim community. This is a
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point which we should accept. And it is
only because 1 accept this point that | can
understand the sentiment and the feeling
with which my hon. friend, Mr. Madani.
spoke. 1 may not agree with much of v/hat
he said. But 1 can understand his
sentiment because this sentiment is visible.

Some people said that the Aligarh
Muslim University produced persons who
were in favour of the partition. Some
pointed out that it produced people like
Raft Sahib and Dr. Zakir Hus-sain and so
on. So these arguments go on perpetually.
But the important point is that it is one of
the important institutions of high learning
in this country and it is an institution
which, as | said, i» regarded with special
affection by the Muslims. But it is an
institution of national importance for all
sections of the community. For all, it has
that national character today. As | said, its
importance does not merely lie in its past
but in its present and future also. The
problems of the future have to be realised,
and that is why the Prime Minister has
been repeatedly saying that we will
preserve the historical character of this
University, but that does not mean that we
will tight this University to the past. That
we will not do because that is not in the
interest of the University; it is not in the
interest of the students. The University
must change with limes and must change
in such a manner that it is in the interests
of the students themselves. That is the
paramount consideration. Today very often
it is said that Muslims do not get jobs, thai
they do not get as much employment as
would justify their proportion in the po-
pulation. This may be correct. And one of
the factors is the quality of education.
Therefore, even the Aligarh University
boys should be provided with the best
education. After all. conditions today have
changed—as Shri Das pointed out—in the
various universities of the country. In 1870
this was a single unique institution for the
Muslim community. Today we want every
single Muslim child. Hindu Child. Sikh
child. Christian child all over the country
to take to education. We want compulsory
education all o>'er the country
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— that is our aim. And it is in this context,
this changed context that we have to
regard the present situation. The Aligarh
University still has an important place. But
it has to he regarded against this broad
canvas, and against this broad canvas we
have to see that the quality of education
imparted to the students of the Aligarh
University is the best and it is in answer to
the requirements of modern times— some
job-oriented education—so that when they
come out they can easily get employment
and so on. So, unless we adopt this
thinking then we may well condemn those
students to get a kind of education which
may not be relevant to their employment
prospects and employment opportunities.
So, all these changes have necessarily to
come about as the times change.

My. hon. friend. Shri Asad Madani,
made two points He said that there is
discrimination in our society against the
Muslims. This one Muslim institution that
is there is also not being now developed as
it should be and. therefore, he felt a little
sorry. | would ask him, even it' this
argument is correct, is he does not find
discrimination elsewhere. | would request
him to ponder deeply whether an emphasis
on the minority character of the Muslim
University at Aligarh is going to help
overcome discrimination in other places.
We have to understand that this harping on
the minority and majority character all the
time tells on the minds of the different
communities and that creates unnecessary
walls. Therefore, we must move into the
secular character and we must, while
preserving the character of the University
which we want to preserve. think in terms
of bringing the.University into this secular
mainstream which is really what is being
atempled in this Bill. It is not a loss of
character. But it may mean that it is not
regarded kind of institution which will
engender
resistance in others. This. 1 think, is
something which in itself is most desirable.
Then he said that there had been no
attempt on the part of the Education
Minister to listen to the points of view of
those who are opposed to the Bill or some
measures in the Bill. There again | would
beg him to consider how
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many hours the Education Minister spent in
the last few days in listening to the various
people and in trying to arrive at a solution
which would be satisfactory to the
maximum number of persons taking into
account the sentiments of the Muslim
community—all sections of it—but without
compromising on the fundamentals on
which we are clear and which 1 shall also
refer to briefly but which have already been
referred to by the Education Minister.

SHRI MAHAVIR TYAGI : Did he take
into consideration the Members of
Parliament also—the Muslim Members —
without the consideration of parties”

SHRI K. C. PANT : Yes; many of them.
That is why | say that he did hold detailed
discussions; T was a party to some of them.
Therefore, | know and it would not be right
to say that he was not considerable. It
would not be right to say that no changes
were made. In fact, much has been made of
the fact thai a large number of amendments
were brought in yesterday in the Lower
House. One of the reasons for that was that
in an attempt to accommodate the various
points of view the Education Minister and |
were holding discussions with some friends
right up to 12.30 yesterday or even beyond
that. Therefore, some of the amendments
which were the result of these discussions
necessarily came in very late. This is one
of the reasons.

Now | shall briefly refer to one aspect
which seems to exercise the minds of some
friends like Shri Madam, and that is with
regard to the different Councils and the
organisation of the University bodies.
Madam, as the Minister of Education
explained, this reorganisation, if you call it
s0. has been brought about in accordance
with  the recommendations of the
Gajendragadkar Committee. Now the
important point to remember here is that the
Gajendragadkar Committee, based on its
experience of the suidy and the result of the
study of various Uni-vrsities. came to the
conclusion that the various bodies within
the University should not act as rivals to
one another, should not interfere in
one another's
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work but should work in harmony and
should work towards common tasks. So
instead of the present hierarchical system
within the University, i.e., the Court, the
Executive Council and the Academic
Council, the Gajendragadkar Committee
suggested that each of these bodies should
have its own functions, that the arrangement
should not be hierarchical and that each one
of them should be left to perform its
functions according to its own charter, so
that there would not be a question of con-
flict, no question of the present situation
where they seem to be rivals to each other
and various avoidable conflicts arise. This is
the genesis of the present arrangement and
this seems to be the wise recommendation
aii'i 1 feel that the criticism of this
recommendation is either because it has not
been properly understood or because some
people do not want to see anv changes being
brought about in the organisation of our
Universities. Neither of these can be an
acceptable proposition.

Then. Madam, some other points were
raised by some hon. Members yesterday
and with us during discussions. The
following points were made.

Firstly, they said that the University
should be democratised, should have de-
mocratic functioning. If democracy is taken
as an exercise in harmony, certainly
democratic functioning has been restored in
the University. The provisions of the Bill
are there and 1 do not want to say anything
to elaborate those provisions which are
very very clear.

The other demand that was made was
that adequate representation should be
given to the academic community of the
University and the importance and in-
fluence of non-academic external forces
should be reduced. Now those who have
been concerned with the educational
institutions know the importance of both
these basic points and know how important
it is in the life of the University not to come
directly under the influence of the non-
academic external forces. The academic
community is the best body to look after the
interests of the institution and to establish
that institution although necessarily some
eminent people from outside can also help



105 Aligarh Muslim University

and guide. So in accordance with the
broad framework, the provisions of this
BilJ have been framed in such a way
that the academic community does have
representation and the students. 1 am
glad to sa\. have representation in this
Bili This is, as some one said, a new
experiment but it is an experiment which
I for one heartily welcome.

Then there was another demand that
the Aligarh Muslim University should be
a residential  University and here
Dr. Mahavir took objection to that. |
will deal with both the points. The
Gajen-dragadkar ~ Committee  which
went into this question recommended
that the Aligarh  Muslim University
should be a residential University. It
has its reasons and it gave its
reasons. That recommendation we
have accepted. Before | conn to the
criticism  offered by Dr. Bhai Mahavir,
what | have said above will show
that most of the important points. |
have been raised so far by Muslim
opinion or by others who have been
interested in the welfare of the
University and | would like to say that
those who have represented to me about
the contents of this Bill were by
no means all Muslims.  Friends like
Sliri Triloki Singh and others were
equally interested in every sense of the
term in the welfare of the University.
So ii is«ota question of Hindu or
Muslims but those who were interested in
the affairs of the University, the points
which they broached, which they took up.
well, we have accommodated them
to the maximum extent. At this point 1
would like to say that the criticism of Dr.
Mahavir that this should not be a residen-
tial University, that it should be an af-
filiating University, on this only two
things | would like to say. First, is this is
not the only residential University in the
country. | have never heard Dr.
Mahavir objecting to any other University
Why has he picked on this University
alone?

BR. Z. A. AHMAD : It is obvious.

SHRI K. C. PANT : It is obvious.
Secondly, | would like others also to
consider that under the scheme of the
Constitution, under Entry 63 in the Uni-
on List, education including
University
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education, is a State Subject. | herefore if
a Central University has parallel power of
affiliation of various colleges, would that
not be overlapping in the State field".' This
is a point certainly to be considered
because the area within which the Centre
has direct control over education is
limited. It is confined to institutions of
national importance. It is confined also to
coordination of research or determining of
standards in institution-, of higher
learning. These are matters of national
policy. Apart from those, the rest of
Education is a State Subject. | think this
step is altogether in the right direction
apart from the fact that it was
recommended by the Gajendragadkar
Committee, a recommendation which we
accepted. | hope the Aligarh Muslim
University will profit from the fact that the
non-academic external influences have
been decreased and this will enable it to
flower into a better centre of higher
learning.

The problem is the criticism of the
kind which Dr. Mahavir levelled
was not so much that he did not put
forward his point of view properly but the
fact is that behind it is an approach
and a psychology which peeps out
of his sentiments and  expressions.
The problem is there is a feeling of
distrust, there is perhaps an ambition
to dominate and it is this
distrust, this ambition to dominate
that imme diately provokes a reaction in
the minority community.  If it were not
for this, the question of whether it should
be an affiliating University or a
residential University would not have
acquired as much political importance as
it is today and it is a reaction to this
feeling of distrust, to this ambition to
dominate that we have this request
which is | think made by Shri Samad. |
think his basic  idea was that this
University should be a minority
institution. He did not say so but I think
this is possibly what he means and here |
would only like to say that while | can
understand the feelings and sentiments
of friends who talked about minority
character of the institution, they must
realise  that there are two aspects to it.
Shri Nawal Kishoreji mentioned the
positive aspect , and also Dr. Mahavir
referred to the
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positive aspect of what a minority insti-
tution can do in the sense that Muslim
theology can be taught, Islamic studies
can be there. | would say the advancement
of a minority community could also be an
interest of this University. About all those
things there is no quarrel. The problem is,
one does not quarrel even with the
objective which is one of the objectives of
the Aligarh Muslim University and |
quote:

*To promote Oriental and Islamic
Studies and to give instructions in
Muslim ideology and religion™.

This is one of the objects, this has been
one of the objects and this wiil continue to
be one of the objects. With that there is no
quarrel. | hope that the Muslim students
will continue to take full advantage of the
facilities offered in Aligarh Muslim
University and | hope that the facilities
offered will improve. | hope the Central
Government will continue to give as much
assistance as it has, if necessary more, to
develop this institution.

THE VICE-CHAIRMAN (SHRI-MATI
PURABI MUKHOPADHYAY) : The
Ministers have every right to intei-vene.

SHRI K. C. PANT : With all these
things there can be no quarrel. The only
problem is this. Will Parliament abrogate
its right to legislate for the Aligarh
Muslim University? That is the essence of
the problem. If you talk of a minority
institution what you are really saying is
that Parliament should
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not have the right to legislate for the
University. Parliament gives the money for
the University also Parliament is interested
in the welfare of the University. Now if by
saying that it is a minority institution we are
going to prevent Parliament from legislating
for that University | think that is a
proposition which no one in this House will
accept and if you do not mean that then | do
not understand the insistence of the minority
character of the University. This is the crux
of the problem. If my hon. friends accept
this position then also | have no quarrel with
them and | think that it is perfectly possible
to combine the special character of the
University with its national character but
this insistence on the minority character of
the University, if it means that it is going to
prevent Parliament from legislating for the
University, will not be a right step and | do
not think that step will benefit the Muslim
community in the least.

Madam, we are today, all of us, subject to
winds of change and this wind of change is
sweeping the whole world. Even in
countries like Pakistan and UAR we have
seen vast changes brought about in their
societies in the last Tew years and in this
country also we have to see, all sections of
the community, not merely Muslims.
Hindus, Muslims, a'.l of us, that
obscurantism and the forces of dead
tradition are defeated and that we move into
the twentieth century in full steam.
Therefore a special responsibility devolves
on the leaders of the Muslim community at
this time to see that this Bill is supported as
a move in the right direction, as a move
wtrch will benefit not only this University,
not only the students of this University, but
w«'ll help in creating that Kkind of
atmosphere which we want to see created in
this country. After all we do not want uni-
formity ; we want different communities and
groups to have every right to preserve their
cultural identities; we want to preserve full
freedom of religion; ail these things we want
to preserve but | do not want to divide India
into Hindu India and Muslim India. We
want India to be one. Therefore any Bill,
any measure that preserves the cultural
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identity of the community while stren-
gthening the national unity, the cultural
unity of the nation, is the right Bill, is the
proper Bill and that is why | support this
measure and | hope that all sections of
this House will give their unstinted
support to this measure.

Thank you.

DR. Z. A. AHMAD Madam Vice-
Chairman, | think we should first of all
offer Mr. Nurul Hasan congratulaloins
for having brought this Bill before Par-
liament, before this House.  That shows
that as a real democrat he is quite sensitive
and quite responsive to the opinion of
Parliament Members. | am glad to speak
on this Bill because I am an old boy of
Aligarh and | am very closely associated
with it not only during my younger days
but subsequently also for the last 30 years
orso. | think that this Bill is a Bill
in the 3pP.m. right direction, a Bill
which moves matters in the right direction
although my group would like it to be
handed oyer to a Joint Select Committee in
due deference to the opinion, of many
Members of the  minority community,
many of our Muslim friends in Parliament,
in this House and in lhat House who
want that enough time or scope should
be given for considering all  their
specific suggestions.  Therefore we said
there is no harm in referring it to a Joint
Select Committee. And our group still
takes that position. But that does not
mean that we disagree in any fundamental
sense or in any basic sense  from  the
contents of this Bill. Now what are we
seeking to do through this Bill?  We are
really trying to put the University back on a
proper footing and to give the University a
democratic content and a direction in
regard to its functioning by creating
the sanctions for its future development as
a centre of learning. Now let us recognise

straightway that Aligarh Muslim
University is a national asset and that it has
played a big part in spreading

education and enlightenment in this great
sub-continent of India during the last,
well, about 30 or 40 or 50 years, and here
we must pay a tribute and | want to pay a
tribute—to that old man Sir Syed Ahmed
who at that time saw the need for
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bringing Muslims into the current of
modern education. You know that Sir Syed
Ahmed was opposed at that time. He was
denounced as :in atheist. He was denounced
as a man who believes in nature and not in
religion, and the orthodox sections of the
Muslim community refused to cooperate
with him. And yet he said it was necessary,
it Muslims thought of their development as
an integral part of the Indian people, that in
the context of modern life Muslims must
receive modern education in Arts, in
Physical Sciences, in Social Sciences, in
learning generally speaking. Therefore, this
old man gave a correct direction to the
Muslims in the teeth of opposition from the
orthodox and reactionary Muslim elements
existing at that time. And there is no doubt
that Aligarh University has produced
worthy sons of our motherland, not in tens
but in hundreds and thousands—I won't
mention their names. You know the big
people in our Indian political life and in al!
walks of life produced by Aligarh. That feci
has to be recognised. (Interruptions) 1 take
it that 1 am also one of those good men
produced by Aligarh. | won't accept your
definition of good.

SHRf PITAMBER DAS : Are all those
good like you?

DR. Z. A. AHMAD : So this must be
recognised V:cause Dr. Bhai Maha-vir and
some of our friends of the Jan Sangh still
paint it as a centre of anti-national activities
as a dark spot in our life and all that sort of
things. Aligarh has made a very valuable
contribution. Sons and daughters produced
by Aligarh have taken a leading part. What
about Mr. Mohnmmad Ali? What about Dr.
Zakir Husain? What about so many? | need
not mention all the name? but it is obvious
that their contribution is there and it is a
very valuable contribution. Sir. Aligarh has
a history —it is an institution—and that
history is related to the changing co-relation
of forces or co-relations between the two
great communities, religious communities,
existing in India, in this sub-continent. The
Hindus and Muslims have been linked up.
That is why it has a history. I say
unfortunately that his-
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tory definitely is of a controversial nature.
Now, a big controversy has arisen around
Aligarh. What should be its character,
what should be its form, content and so on?
Well, it is very easy to put an end to
controversy by saying, let us put an end to
Banaras and let us put an end to Aligarh.
f personally would not mind that if we

could make a sudden break from the
past. Let usput an endto it. Remove
the word 'Muslim' from the Aligarh

Muslim University and remove the » word
'Hindu' from  the Banaraa Hindu
University. Give them an absolutely secular
character. Let them develop along
secular lines.  If | say so. unfortunately it
will be a voice in  the wilderness. Neither
my friends here, nor my friends there will
accept it.  You will remember that a few
years ago this suggestion was almost on the
point of being accepted in that House. It
was almost on that point and | would
submit that the Aligarh people had
accepted it.  Yes. they were prepared, but
the authorities of the Banaras  University
and the people associated with it said:
"No. we are not doing it."  There the matter
stayed. Now, who is going to convince
whom, fdo not understand. Asfaras |
am and my party are concerned, we would
like to have a divorce of education from re-
ligion. Let there be a religious institution
to impart religious instructions and let there
be a modern elucational institution  apart
from thatt We can help the religious
institutions by giving them grants.  But
this does not seem to be possible. India
is a religious-minded country and it
will take some time before we really come
to that stage. Those who talk of secularism,
those who talk so much about democracy
combined with secularism, combined
with socialism, scratch them a little and
you will find each one of them to be
deeply communal, not only religious but
also communal. One cannot  be
religious without being communal, but that is
the reality of Indian life. Therefore,
that controversy cannot be put an end to by
this drastic solution at present, but the day
will come, the time will come when this step
will have to be taken.
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SHRI MAN SINGH VARMA : Being
religious does not mean communal.

DR. Z. A. AHMAD : | do not knew
whether a religious person will be com-
munal but the base of communalism is
undoubtedly ones religious attitude and
religious faith. | am prepared to enter into
that controversy later on, but at present we
are a communal-minded  people.
Howsoever we may indulge in talks about
secularism. So, the day must come when
religion must be separated from education.
Modern education, scientific education
should prepare people develop modern
thought and scientific thought. Religious
institutions will look after themselves.
That day will come soon. | have no doubt
that ullimately that day will come.

Now, in this controversy, since it is a
controversy, there are two poles. 1
would submit my opinion, the opinion of
my group and of my party in regard to the
positions taken by these two poles.  One
pole is represented here by Dr. Bhai
Mahavir, who represents a certain outlook,
who represents a certain political formula,
who represents a party, who represents an

opinion. In the country, particularly in
northern India the orthodox Hindu way,
on the political plane, is  reflected
prominently by the lan Sangh. What is

their contention? It is that the University,
with its present character, should be
wiped  out. They want that it should be
completely wiped out. that history should be
negated, that it is a source of evil, thatit
represents a foreign culture, that it re-
presents an anti-national culture  and
therefore it should be wiped out and the
simple device that they suggest is that all
the local colleges which are dominated by
people of that opinion  and with a large
number of students should be affiliated to
that institution so that within a year or
two the institution is completely wiped
out and it goes out of existence.  Now,
behind this, there is an ideology, an
cttttook.  What s that outlook?  The
outlcci is that the Muslim culture in India is
an alien culture.  That there is an Indo-
Muslim culture you cannot deny. The
Muslim culture in Arab countries differs
from the Muslim culture of any other
country.
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In Persia it is different, in Indonesia it is
different. | call it Indo-Muslim culture, a
culture that has developed on the Indian
soil as a result of the fusion of certain
traditions of Islam coupled with the
traditions or the culture of the great
majority of the people who are Hindus.
So, a peculiar pattern of culture has
developed and | think it is a big gain in
our national life. And it is not only
confined to the Muslims. That Indo-
Muslim culture has had its impact on the
Hindu community of the north also.

AN HON. MEMBER : It is a com-
posite culture.

DR. Z. A. AHMAD : It is in certain
parts of the south also, but not in the
whole of the south. And we must re-
cognise the fact that in India this specific
culture has developed. In India, in this
great land, we are all sons of such a
culture and we have all found occasion to
flower it up. Indo-Muslim culture is a
heritage that must be preserved and
guarded; it must be helped to develop and
flourish.

Therefore, the outlook of Dr. Bhai
Mahavir and of the Jan Sangh has to go, it
has to be rejected outright. It is a
disruptive outlook, an outlook which is
the negation of national unity which is the
negation of national integration.

Now, the outlook of the Jan Sangh was
very well represented when they gav, a
slogan, "Indianise the Muslims of India".
Indianise the Muslims cf India? Are not
Muslims Indians? They mean "Hinduise
the Muslims of India". | repeat, this is a
disruptive, anti-national slogan that was
given by the stark reactionaries of India
who want to create discord in India who
want to split up our unity and who are the
representatives of the vested interests,
internal vested interests, external vested
interests, imperialist interests, who want
that India should go into bits, who want
that our national' unity should be
disrupted.

Now, that is one angle and we reject it,
that is one pole which we reject. And |
come to the other pole. Dr. Bhai Mahavir
has always said, "Yon want
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to walk in hetween; you want to have a
balance in between." Yes, it is necessary
that Indian unity must be preserved.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): For
one pole you have taken 15 minutes. How
many minutes wouid you take for the
other pole?

DR. Z. A. AHMAD : | have taken
not for one pole, | have taken for the
whole, 12 minutes. The hon. Minister

spoke for 45 minutes.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): All right.
Five minutes more.

[MR. DEPUTY CHAIRMAN in the Chair.]

DR. Z. A. AHMAD : The second pole
is, the Muslims want the Aligarh Mus
lim University to be a close preserve
and enclave, and as somebody says, they
want to bring it to the status of almost
a ghetto. They want that the Muslims
should dominate, the Muslims should
manage. the Muslimsshould
man all the top committees. And I will say
later on. Their conception of Muslim
culture does not fit in with the growing
secular democratic life. What do you say?
How is this Muslims character to be
maintained? 1 have listened to the
arguments given for one representation to
Wakf Board and one representation to
religious organisations. Then they want
representation to be given to so many
organisations, Muslim M.L.As. Muslim
M.Ps. In which world are you living? |
want the Aligarh Muslim University to
flourish. | want that specific character of
the Aligarh Muslim University to be
safeguarded, but not by creating a ghetto,
to safeguard Indo-Muslim culture not by
creating preserves. Artificial preserves will
lead to tensions and suspicions, and what
you want to achieve will not be achieved.
Therefore, | would submit. Sir, that the
Indo-Muslim culture of India is itself
undergoing change and should undergo a
change.

DR. BHAI MAHAVIR : What is that
Indo-Muslim culture?
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DR. Z. A. AHMAD : | have explained it
when you were not here. You are out of
tune with everything. It is a scientific
concept.

DR. BHAI MAHAVIR : Whatever you
say is scientific.

DR. Z. A. AHMAD : | do not want to
waste my time. It is very simple, straight
thinking. | cannot accept this fact that
those who come as representatives of Wakf
Boards. . (Interruption by Dr. Bhai
Mahavir.) Please ask him not to interrupt.

DR. BHAI
learn.

MAHAVIR : | wantto

DR. Z. A. AHMED: | cannot understand
except that just because a man represents
Wakf Board in a State or the Central Wakf
Board he is the custodian and
representative of Muslim culture. | as a
communist can as well define Muslim
culture. He can define Muslim culture.
You can define Muslim culture. You are
clear in your mind and you are a
progressive.

SHRI B. V. ABDULLA KOYA: God
save Uus.

DR. Z. A. AHMAD : This section is
striving the Muslims to have deepseated
religious, communal outlook, and that,
unfortunately, has been the bane of the
University during the last so many years.
People who are out of tune in the society,
people who have reactionary outlook,
socially reactionary, though they call
themselves nationalists in the sense that
they want freedom of the country, these
elements have dominated the University
for quite a long time. We want to put an
end to that situation. We want that the
Muslim community of India should have a
centre but it should be a progressive centre.
It should reflect the growing urges of the
Muslim people in India, the urge to
develop, to learn, to jump to the
democratic secular life. And that you will
not get by getting on the University a Wakf
Board representative, a Muslim M.L.A.
and so on. (Interruption by Shri Hamid
Ali
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Schamnad) Indo-Muslim culture has been
retained in this University. At least that
much you have to admit. You are a Muslim
and | am a Muslim. You are a Malayalee
Muslim and | am a Muslim from north
India. But | cannot talk to you. You cannot
talk to me. Your food is different from
mine. So there are certain broad categories.
That we will have to accept. So | personally
think that this University cannot be handed
over to a group of people who talk of
preserving its Islamic character. They
represent some of the most reactionary,
conservative, obscurantist elements in the
Muslim society. That is to be properly
safeguarded. That is the only way of
safeguarding it, by giving it a democratic
content. You are out of tune as much as Dr.
Bhai Mahavir. These are the two poles.
Therefore, a democratic content has to be
given. Modern scientific thought has to be
developed, modern social thought has to be
promoted among the Muslim youth. We
should not take them back to those preserves
and ghettoes, to the separatism which has
been observed as a great value of life.
Separatism is treated as a great value of life.
No, Sir. In India, Hindus and Muslims will
develop a common life, a common life on
the basis of certain values of democracy and
secularism. The contribution that the
Muslims are making is distinct in culture,
tradition, food, way of life and so on. That
will have to be preserved along with the
traditions and the way of life of the
majority. In that sense, Sir, we want the
Aligarh Muslim University to undergo a
change. We want it to be liberated from
certain shackles which were imposed on it.
We want it to become a part of the broad
democratic life of India and the seculaT life
of India. | think if we take proper steps, we
can ensure it.

In the end, | would certainly request the
hon.  Education  Minister and the
Government of India that they should see
that a conscious effort is made so that there
is no discrimination and no unnecessary
hurting of the minority communities. We
have to safeguard our  minority
communities. We cannot hurt them. We
have to help them. They are backward. |
recognise that they are
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backward. The minority communities are
comparatively backward. Some help has to
be given. The proper type of help in the
proper direction to make it more and more a
part of the secular educational system of
India should be given. Thank you.

DR. K. MATHEW KURIAN (Kerala):
Mr. Deputy Chairman, Sir, while broadly
supporting some of the major directions in
which this Bill has been brought forward, |
would like to criticise many of the
loopholes and undemocratic elements which
are still retained in this Bill. Sir, you are
aware that the world over, there is a
continuous process of change away from
obscurantist, com-munalist and unscientific
attitudes and value systems to a more and
more democratic, scientific and rational
system of education and culture. But in
India, through the educational policy of the
Government of India, we still retain in our
educational system  the traditional,
conservative and obscurantist values.

Sir, the Education Minister wants to
reform the Aligarh Muslim University.
While agreeing with the purpose with
which he has brought this Bill, | fail to
understand the dichotomy between his
professions about the overall educational
policy on the one hand, and the reality of
the educational system, retaining feudal
values in the syllabuses and retaining
undemocratic elements in the university
statutes.

Sir, there is a lot of talk about the
minority character of the Aligarh Muslim
University. The Muslim communal elements
are opposed to this Bill on the ground that it
seeks to nullify the essential Muslim
character of the university. On the other
hand, we have communal elements from the
majority community who look at the
problem again from the communal angle,
trying to undermine even the limited demo-
cratic elements in this Bill. What is Jacking
is a forthright policy declaration from the
Government of India that they will, through
a re-structuring of the educational policy
and programme, cultivate an outlook of
secularism, democracy and socialism in the
real sense. Even to-day, after 25 years of
talking about socialism by the ruling party,
we
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have syllabuses in the primary schools, in
the secondary schools and at the higher
education level, which still contain feudal
values, communal values and obscurantist,
conservative ideas. Praise of communal
values and idealistic philosophies, praise of
religious obscurantism, all these are still
very much in the syllabuses approved and
perpetuated by the educational system in
India. So long as these overall policies are
maintained, any attempt to reform one
sector of higher education is bound to fail,
even if it brings marginal results. It is true
to say that the Aligarh University has
played a historical role in certain specific
respects, in understanding an aspect of th,
Indian culture, in understanding the history
of India, of a section of the people. All that
has been a historical role played by the
Aligarh Muslim University. But in the name
of the historical role plajed by the
University, communal elements not only in
the University, but also outside th,$
University, want to perpetuate the same
system which has been in existence for
long. 1 would argue that this reform Bill was
due long ago. Passing of this Bill will not
eradicate the communalism. In a real sense
communalism  both in the Aligarh
University and elsewhere of both the
minority community and the majority
community can be eradicated only by a
national policy on education, particularly
democratisation of the university structure,
running of educational institutions with
precisely those people who support
democratic and scientific values.

If you go through this Bill, in Clause 4 of
the Bill, there is a very specific mention—
Clause 4(b)—and it says, "To promote the
study of the religions, civilisation and
culture of India". | fail 'o understand why, if
the Government is particularly anxious to
promote democratic and scientific values,
why this oarticular word "religions" is
being included in the statute. Religions can
be studied in any university as an aspect of
knowledge. We do study philosophy,
idealistic ph'losophy, religious philosophy.
But to say that in a Muslim University the

objective of studying religion is a
fundamental premise again of
communalism.
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This Bill has been hurried through and
that we oppose. We are not opposing the
direction in which the Bill has been moved,
but the manner in which it has been
hurried. As a result of the hurrying up of
this Bill in a rash manner, we find that a
large number of obscurities, many
loopholes and inconsistencies  and
undemocratic elements are still retained in
this Bill. Particularly I refer to Clauses 32,
33 and 34 which broadly are undemocratic
in character. We have also moved a
number of amendments and they show how
these Clauses can be retrieved and more
democratic content introduced into this. |
would also like to argue that despite these
defects, despite these obscurities, loopholes
and inconsistencies of undemocratic
elements in the Bill, the Bill exhibits to a
certain extent, a kind of elegance. But this
elegance is highly misleading. The
Ministers, the bureaucrats and the so-called
educational experts are very efficient in
producing elegant legislative Bills and
reports which are bulky. But on a crucial
matter we have failed miserably; that is, we
have failed in evolving the modus operandi
of implementing even the meagre
provisions of the bill platitudes and the
highly charged objectives inbuilt in this
Bill.

I would bring to the notice of the
Minister two specific instances. The
Minister in charge of educational policy
should specifically make a note of this. In
the Aligarh University itself there was an
incident about which the honourable
Minister knows, an incident in which a
member of the administrative staff
threatened and attempted to assault two
professors. Inquiries were made. And the
inquiries, conclusively proved that the
administrative ~ staff  member  who
threatened and tried to assault the pro-
fessors, was guilty. But after that attempts
have been made by communal elements in
the University to protect the person who
was guilty. And | have the lurking
suspicion that of high-ups in the
Government, in the University, are trying
to protect the person who is guilty
precisely because of the pressure from
communal elements. | am only giving this
instance where the existence
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of communal power structure in the
Aligarh University is trying to thwart even
the existing democratic elements. Even the
freedom given to the university teachers to
organise and to express themselves freely
is being scuttled by the power structures
in the University.

I would also like to give another instance
only to prove that while the Minister brings
forward reform measures, he is incapable of

changing the power structures in
educational institu tions and other
autonomous  organisations under  his

Ministry. The example 1 am now giving is
slightly far away, but that example is
extremely important to prove my
contention. | refer to the Nehru Memorial
Museum. It was registered as a society six
years ago and started functioning. It is an
autonomous organisation. The Education
Ministry is directly concerned with it. |
have a very grave charge against the Nehru
Memorial Museum. There are no service
rules worth the name although six years
have elapsed. The plea is that all
Government rules are applicable to the
Museum staff. But we find that a senior
academic person who had two years of
service in the Museum was sacked on a fine
morning. The Education Ministry is
incapable of changing the power structure
in the Museum. It is supposed to be an edu-
cational institution which is to perpetuate
the memory of Pandit Nehru. But in that
organisation controlled by the Education
Ministry we see the power structure
remains without any change. | would like to
produce before you another instance where
we find that Shri V. C. Joshi, Head of the
Archives Division of the, . .

SHRI DEV DATT PURI (Haryana) :
We are already about three quarters of an
hour behind schedule. | would request the
hon. Member not to bring in. . .

DR. K. MATHEW KURIAN : The hon.
Member also can refer to anything he likes.
Sir, | am trying to prove that with all these
reform measures of the Government, they
are not prepared to upset the power
structure in the so-called autonomous
agencies including the Aligarh Muslim
University. The Head
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of the Archives Division in the Nehru
Memorial Museum is one Shri V. C. Joshi.
He has by fraudulent methods deprived the
Nehru Museum of Rs. 486.50 by allowing
his daughter to get certain enlarged photo
reproductions without any bills  being
charged. . .

MR. DEPUTY CHAIRMAN: What has
that got to do with this Bill?

DR. K. MATHEW KURZ1AN: This is the
photostat copy. . .

MR. DEPUTY CHAIRMAN: You
kindly speak on the Bill. Otherwise 1 will
have to curtail the time of all the hon.
Members, not only yours.

DR. K. MATHEW KURIAN: This is the
type of reproductions made illegally by the
Head of the Archives Division. Eighty-one
enlargements were made. 1 referred to this
instance to show that in an institution
controlled by the Education Ministry, it is
the people who have money and who are
nearer to bureaucracy and communal
elements that control the affairs and
educational people with qualifications are
thrown out. A person with P.Hd.
qualification has been thrown out and the
Education Minister or his Ministry has not
been able to do anything.

I will refer to Aligarh Muslim University
itself. In the university itself, people who
are democratic and people who want to
promote  progressive  values  against
communalism and violence cannot survive
because of the continuing existence of the
communal elements.

In the Bill clauses 32, 33 and 34 which |
referred to early are essentially un-
democratic. Aligarh Muslim University
Students Union has a very democratic
constitution and therefore it should not be
changed, as is being attempted. The
Gagendragadker Committee thought of
Union Councils in vast federal universities.
It is unnecessary in a unitary university like
the Aligarh Muslim University. If any
change is to be made, that change should be
made by the students themselves and not by
an ordinance of the Executive Council.
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Similarly, 1 suggest that Clause 33
should be reconsidered seriously. Sir, there
is a well-established Aligarh Mulsim
Teaching Staff Association with its own
Articles of Association and it is also a
registered body and | see no reason why
this should be scrapped in the name of a
reform that has been now suggested.

There is we have a provision regarding
students' participation. Sir, Prof,
Ruthnaswamy, the hon. Member from the
Swatantra party, had referred to this
prohlem of student participation. He could
not find any justification for the
participation of the students in the academic
council. He said that we should make their
views known through another organisation
which he calls the Students' Representative
Council. Sir, even in the Bill, as | see it,
student representation has been reduced to a
frill. It is true that the Gajendragadkar
Committee has suggested that 12 to 15
students should be represented in the
academic council. But the representation of
the students normally in the academic
bodies is not the solution itself. It is only a
frill. In the name of participation we have
only a few representatives in the managing
committees where the real powers are with
the management. As long as the power
structure remains intact, even if we increase
the student participation from 15 to 20, it
will be of no use and the power structure
will be intact. We talk about student
participation without being sincere about
the whole affair. We are not prepared to
give adequate powers to the students to
participate in the whole educational process
as such. Education is still authoritarian,
teaching methods arc  authoritarian.
University teaching continues to be
authoritarian  in  character and no
fundamental change suggested by the
Gajendragadkar ~ Committee.  If  the
Education Ministry thinks that it can take
shelter ~ behind the  Gajendragadkar
Committee Report. | think they are
mistaken. That Report should be ruthlessly
examined to see to what extent they are part
of the system which has been perpetuated so
far.

Sir, the Gajendragadkar Committee
Report has a lot of favourable element™ in
it. But the Report does not introduce
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[Dr. K. Mathew Kurian.] a new system of
education which is radical or basically
different from the present educational
system. For the Education Minister to bring
forward a reform measure like this under
cover of the Gajendragadkar Committee
recommendations, hut, at the same time, not
accepting the Report in certain other crucial
aspects, is definitely not a straight forward
method of bringing about any reform. |
suggest that when we discuss the Aligarh
Muslim ~ University Bill, we should
reconsider the basic tenets of the
educational policy itself and reconsider
whether the Government has the real ability
to make a dont in the power structure in the
Universities and  other  educational
institutions which are controlled by the
Government. Unless these two reviews are
made fundamentally, | do not think that this
reform measure will do much good.
Definitely all marginal measures are
welcome, but they will not be of any use
unless they make any substantial change in
the power structure of the Universities.
Thank you. Sir.

DR. V. B. SINGH (Uttar Pradesh) : Mr.
Deputy Chairman, Sir, it seems that the time
has now come for a proper discussion of the
Bill. Obviously, the Aligarh Muslim
University (Amendment) Bill of 1972,
under discussion before the House, has been
promptly brought forward by the Education
Minister on account of the situation created
by the students' strike in the University and
the demand made in this House. Therefore,
I am surprised to see when the Members
from the Opposition say that the Bill is
brought forward in such a hurry. Actually, it
was. their demand a few days back. Left to
himself, the Education Minister would have
perhaps liked to introduce a more
comprehensive Bill covering all the Central
Universities. With the passage of this Bill,
however, the case for introducing the
Banaras Hindu University Bill in the next
session of Parliament has become an urgent
necessity as the academic community in the
BHU, especially the students, will clamour
for a democratic set-up. In fact, this am-
ending Bill has some, but only some
progressive and forward-looking measures
which should be immediately
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introduced in other Central and State
Universities. Otherwise, the students might
start an agitation for their own
representation in their own Universities. For
these measures, the Education Minister can
call for a meeting of the State Education
Ministers and should request the Prime
Minister to impress upon the Chief
Ministers to introduce amending Bills
incorporating the recommendations of the
Gajendragadkar ~ Committee  on  the
governance of the universities and colleges.
If there is delay in introducing such Bills,
the contemplated educational reforms may
be introduced through ordinances. This is
the only course open so long as Education is
not put in the Union List or the Concurrent
List.

The most striking feature of this Bill is
that it restores the unitary and residential
character of the Aligarh Muslim University
and it has not been treated a minority hut a
national institution. It is so because the
University has been created by an Act of
Central Legislature and its finances are
being provided by the Government through
taxing all communities of the country. Yet
the University is not being created in
vacuum. It has a history and the con-
tinuity of this history, within the current
of national life, is being allowed. It is a
distortion of the Indian history by those who
swear by Indian culture when it is said that
the Aligarh Muslim University has spread
nothing but com-munalism. 1 recall with
pride the students and teachers who have
struggled for independence, secularism and
socialism in that University. The Prime
Minister has rightly pointed out that there is
a growing opinion in the Muslim
community itself that education for the
Muslim masses should be in tune with the
education available for others in the
country. After all. the University of Aligarh
has only 8000 students on its roll whereas
there are many times more Muslim students
studying in other Universities and colleges
in the country. A university consists of
teachers and students and not of Treasurers
and donors whose representation has been
sought by an hon. Member in this House.
The teachers and the students are being
adequately represented.
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Against this background 1 may be
permitted to focus attention on some of
the important changes that are being
introduced through this amending Bill.
Section 5 of the principal Act has been
enlarged so as to enable the University to
impart instructions to a larger number of
private candidates through the method of
correspondence courses or any other
method.

Besides these features, the University
has been empowered to appoint the
academic staff of other Universities as
teachers of the Aligarh University on a
part-time basis to strengthen its academic
staff. By amending section 16 of the
principal Act, the most discredited office
of the Treasurer has been abolished and
that of a whole-time Finance Officer, who
shall be an employee of the University, has
been introduced. The moment such a
reform is introduced in other Universities,
most of them will be emancipated from the
tutilege of the local political bosses and
their henchmen. The Chancellor will now
be appointed by the Visitor instead of be-
ing appointed by the Court under section
17 of the principal Act. It is difficult to say
whether replacement of election by
nomination is a democratic act, but the fact
is that the office of the Chancellor now
becomes a decorative one. His only
function is to preside over the
convocation.

By amending sections 19 and 21 of the
principal Act, a change, as recommended
by the Gajendragadkar Committee Report,
is being introduced in the mode of
appointment, tenure and powers of the
Vice-Chancellor and the Pro  Vice-
Chancellor.

By amending section 22 of the principal
Act, a Student Council is being introduced
as a part of the authorities of the
University and an amendment to section
23 renders the University Court a purely
‘deliberative body' and not the 'supreme
authority'. Here | may be permitted to
point out the healthy implications of both
these reforms. The Student Council is
being introduced for the first time in this
country with the
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functions to recommend to the academic
and executive councils matters affecting the
academic work of the students, such as the
structure of courses, pattern of instructions
etc. as well as in respect of rules affecting
discipline,  welfare, sports, literary,
departmental and hostel unions and student
homes, health centres, etc. The students
have also been given representation on the
Court of the University. The student
representatives have been categorised under
the following heads: (1) Elected
representatives, namely, the President and
Secretary of the Students' Union and the
Secretary of the Students' Council. (2) Two
elected representatives of the Students'
Council. (3) Five representatives to be
elected by the electoral college consisting of
meritorious students. (4) An equal number to
be elected by the electoral college
consisting of the University sports, cultural
and social service organisations. This three-
tier representation of academically good
students and those here continued to
University corporate life through extra-
curricular activities should complete the list
of all shades of student population. The
student representatives will, however,
participate only in academic and welfare
areas and not in executives. The danger of
student leaders dominating the scene has
also been eliminated by putting virtually an
age limit. This is a most healthy feature of
the Bill.

While the students are rightly being
represented on the Court the representation
of the teachers is being reduced. Five
teachers representing each of the three
categories  of  university  teachers—
Professors, Readers and Lecturers—by
rotation in order of seniority from each
Faculty shall be on the University Court.
Although Lecturers roughly constitute
about 60% of the teaching staff yet they
have been allowed to send only one-third of
the teachers' representatives. This is a
regressive reform. It is good that the
Gajendragadkar Committee has made the
Court only a deliberative body. But the
Committee should have realised that this is
a legacy of the colonial rule. There is no
corresponding body in the Western
universities and the best way is to abolish
the Court in general.
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The composition of the University
Executive Council shall now reflect the
dominance of the academics. This is an
overdue reform. But to empower it "to
regulate and enforce discipline among
members of the teaching staff* not only
assumes that the academic staff is
indisciplined and requires regulation but it
also creates a dangerous situation as the
Council is empowered to dismiss a teacher
merely on the allegation of "misconduct”
which is a beautifully vague term. Nothing
less than proved and not alleged cases of
moral  turpitude and  professional
misconduct should be the ground for the
dismissal of a University teacher. He is
again exposed to insecurity when the
statute authorises the University to
terminate  his  service during the
probationary period by giving two months'
notice without assigning any reason. The
days of ‘hire and fire' are over; so are the
days of master and servant doctrine. When
a teacher has been appointed on the
recommendation oi a competent selection
committee, such a provision s
unthinkable. It is preposterous to authorise
the Registrar to take action against
university employees in general—which
includes the teaching community. (Time
bell rings) Just two or three minutes, Sir. |
am dealing with the Bill proper.

MR. DEPUTY CHAIRMAN: But there
is no time left.

DR. V. B. SINGH: For discussing the
Bill proper, Sir?

It is well known that a most eminent
economist had to leave the University of
Gujarat because of a clique in the Ex-
ecutive Council and, therefore, to
empower the Executive Council with such
vast powers is not a wise step. Therefore,
there is a growing demand, and in fact,
some South Indian universities have
already made the Registrar's post
transferable, so that in a changing
academic community he is not the centre
of stagnation and bad traditions.

The introduction of department com-
mittees and the Board of Studies are the
most welcome features of this Bill, subject
to two important qualifications. First, in
the Western universities faculty means a
subject-faculty. In our coun-
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try it is an amalgamation of subjects. Each
subject should have its faculty and each
member of tht Department, (whether it has
more or less than 20 members;, should be
associated with its functioning. When the
number is iarge, the Department Committee
can better function through Standing
Committees. When this august House,
having about 200 honourable members, can
legislate for a big nation, what harm shall
there be if 20 or more teachers sit and plan
teaching and research in a University
Department?  Representation  through
rotation, when the number is large, has no
meaning—a point conceded by the
Gajendragadkar Committee itself. The best
way is to extend the principle of election by
the system of proportional representation
through single transferable vote, so that
each section of the teachers may get
representation. It is on this principle that
teachers other than ex officio members
should be represented on Academic Council
and the Faculty. If democracy is good for
the country, it cannot be bad for the
University.

The rotation of Headships is a most
welcome reform that is being introduced.
The introduction of an appellate authority to
settle educational disputes and unrest is also
a welcome feature. And so is the elimination
of non-academics from the Selection
Committees. But for the known phrase
"experts in the subject”, the innovation of the
phrase "For their special knowledge of, or
interest in, the subject. . ." leaves room open
for smuggling in generalists instead of
experts. For example, a journalist
specialising in space science is surely
interested in the subject, but he should not be
appointed as expert for the selection of
teachers in space science. The statute 33(2)
provides for the constitution and functioning
of Teachers' Associations through ordinan-
ces. This is highly undemaocratic. It is for the
Association to decide what constitution it
will have and what functions it shall
discharge. The University cannot dictate
such things through ordinances. It can only
say that it will recognize an Association and
may devise its own methods of recognition,
but cannot float organizations parallel to
what are called "Company Unions". . .
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(Time bell rings). The general rise in
longevity of the population should be
reflected in the age of retirement— which
should be fixed at 65.

I welcome the spirit of the Bill and stand
to support it, which contains progressive
measures for the University.

ot Weow w5z (Fze) @ oiaa,
TR SGTEAT &0 ATF 2 | AT AT
gafmg afaafadl faw & v ol
T £ wrx s § &y 2, fzeh ar
qredg faefi am arar 7 8d 1 38
afagm & arg gGraiaEy 2, qreAs
AATF 0 HTATA & AT 0 W IANT Faa
HIq AT AF07 & AT q7GT H 2T 09
FA0 T HUA AR & AT UG H
AqF ALl A0 AFT 3 | (35 HEEA0
T AT & AT § ST 3y
1 7aF gfaFa 57 9737 59 @I
2 91 ez & fqo q@s gl 1 98 F 7

FEAl 21

MR. DEPUTY CHAIRMAN Mr.
Chandrasekharan.
SHRI K. CHANDRASEKHARAN

(Kerala) : Mr. Deputy Chairman, Sir, | may
first state that even though, by and large,
this House has been in agreement with the
fundamental principles contained in the
Bill, and | am also fairly in agreement with
many of the provisions contained in the
Bill, it was very wrong on the part of the
Government to have rushed a very serious
legislation of this nature in the course of a
few hours in this House. It is true, Sir, that
we were given copies of the Bill as
introduced in the Lok Sabha a few days
earlier. But as the hon. Minister himself
pointed out, a large number of amendments
were accepted in the Lok Sabha, and the
Bill as amended by the Lok Sabha and
passed, has been given into our hands at 9
o'clock this morning. Within the last one
hour I have with me a series of amendments
running to serial No. 77 and it is impossible
that we will be able to'seriously
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go through those amendments and discuss
them on (he floor of this House. The
happenings of 1965 have contributed to a
rethinking on the part of the Government so
far as the University Administration of
Aligarh was concerned and in 1970 an
Amendment Bill was introduced and that
has been withdrawn yesterday and at the fag
end of the session when we have not even
the time to go through the amendments that
have been placed in regard to this Bill, the
Government appear to be in a mood in
which they find that they have to pass this
Bill before the end of the day. The Minister
was very fair when he stated that in
deference to the wishes of the Members of
the other House large numbers of
amendments were accepted yesterday but 1
only remind him respectfully that that
fairness ought to be shown to this House
also so that the amendments, if any.
sponsored on the floor of this House could
be seriously considered and discussed. It is
just not possible and these things would
have been possible if the Government had
been prepared to send Bill to a Joint Select
Committee. | am of the view that this Bill
ought to have been sent to a Joint Select
Committee of both Houses of Parliament
and with power to investigate into the
provisions of the parent enactment of 1920
itself because it is not as if when one goes
through the 1920 enactment that further
amendments are not required. The Minister
relied, if 1 may say, so, wholly on the
recommendations of the Gajendragadkar
Committee so far as sustenance of Gov-
ernment are concerned in regard to the
provisions of this Bill. The Committee had
gone into the governance of Universities and
colleges throughout the country and it is not
for me to remind the Minister as to the
nature of the contents of that report because
on reading page 4 of this report it will be
seen that the entire draft report and the
discussions that were held by the Committee
on the basis of that draft report, had been
handed over to none else than the Minister
himself in a different capacity at that time—
to a small Committee of three—to make the
fair report and the fair report as is stated in
page 4 of the report itself has been prepared
by the Minister at that time in a different
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capacity. On going through the Committee
report it will be seen that that report is
mainly and generally on th~e governance
of Universities and colleges and 1 have
been able to place my finger only on a very
few pages of the report where there is any
direct connection or linking with the
Aligarh Muslim University.

4 p.M.

Most of the recommendarions contained
in most of the chapters of this Report—I
have no time to quote them and I need not
quote them so far as the hon. Minister is
concerned in any case—are general in
nature about the universities and colleges
in the country without any specific
reference to the Aligarh  Muslim
University, its particular character and
traditions, its historic background, and the
nature of the particular university sought to
be preserved by the provisions of this
amending Bill itself. 1 submit that this
Report by and large has absolutely no
reference to the Aligarh Muslim University
and it is the general conclusions and the
general recommendations that have been
made by this Committee so far as the
governance of the universities and colleges
in this country is concerned that are being
relied on rather very strongly by the hon.
Minister for the purpose of sustaining this
Bill before this hon. House | submit, Sir,
that that is not a very proper method that
has been adopted; that is not a very fair or
correct method that has been adopted. |
would have thought that the hon. Minister
would have in his preliminary remarks
before this hon. House sustained the provi-
sions of this Bill independently of the
general conclusions contained in this
Report. That the hon. Minister has no other
argument except this general conclusions
and recommendations contained in this
Report is a factor, if | may say so, without
attributing any motive which 1 would like
to take into account and which | would
request this hon. House to take into
account to suggest that the hon. Minister
has no particular reasons at all to tell this
House as to why the various provisions of
this amending Bill should be sustained.
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Another aspect that | would like to deal
with in this general discussion of the entire
Bill as a whole is on the controversial
question of sustenance of the minority
character of this great and historic
institution. Sir, | have not been able to
understand particularly the stand of the
Government in this regard. | have gone
through the Press reports of the speech
made by the hon. Minister in reply to the
discussion yesterday in the Lok Sabha and
even though the hon. Minister had initially
stated that Government's view was that this
institution should continue to have a
national character | found him stating at
least at the fag end of the discussion that
attempts have been made in the course of
the provisions of this Bill and in the course
of the provisions of the parent enactment
itself which are not touched upon by this
Bill that the interests of the minority
community would also be looked into. 1
submit, Sir, that this is a contradictory
process, contradictory thinking. As has
been pointed out by some at least of the
hon. Members from the Muslim League
Party the name Aligarh Muslim University
is still there. I am not sure whether | am
particularly happy about it; I would not go
into that aspect now but | can certainly tell
you that | am certainly not happy about the
word ‘'Hindu' in the Banaras Hindu
University. It is not absolutely irrelevant
because that is also another Central
University. For the Banaras University to
have an appendage of the majority
community to its name is something which
cannot be sustained, if | may say so, by the
provisions of the Constitution themselves
after the Constitution but so far as the
minority communities are concerned the
position is slightly different. There are
particular provisions in the Constitution
which enable the minority communities to
run particular educational institutions and
which give rights to the minority com-
munities in so far as their educational,
social and cultural activities are concerned.
And | submit, Sir. that this particular Bill,
coupled with the parent enactment, so far
as | could see, does in a large measure give
the minority community the Muslim
community in this case, an assurance of
protection of the historical factors that had
been there
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in this University because | find that the
particular stress on Arabic and Islamic
studies, the particular stress on Urdu, the the
particular stress on Unani and Tibbia
surgery in the field of medicine, all these are
going to be continued. The difficulty
probably has arisen only on account of the
fact that the Court and other administrative
bodies in charge of the University and other
various bodies are going to be constituted in
a particular fashion but I do not entertain
any apprehension just because of a
reconstitution of the board of management
and administration of this University and the
different bodies is going to be done, and that
is particularly because there have been
certain events and there has been continuous
trouble in the University in the last about ten
years. This feature has got to be removed
and peace has got to be restored to this
University and this University should be
able to impart education and the students
should be able to receive that education. |
should think. Sir, that it is only in the best
interests of the University itself that these
provisions have been thought of. But again.
Sir, my difficulty is only that, if time had
been given and if the matter had gone to a
Joint Select Committee, the apprehension
that has been expressed by no less a body
than the Muslim League, which is really trie
representative body concerning the Muslims
community in this country....

SHRI DEV DATT PURI : Question.

SHRI K. CHANDRASEKHARAN :

I am not saying. Sir, that there are no
Muslims in any other political party. There
are Muslims in other political party. There
are Muslims in my party. But the fact
remains that, so far as at least my State is
concerned and probably the State of Tamil
Nadu is concerned, the Muslim League is
the most powerful organisation representa-
tive of the Muslim community in Kerala
and in Tamil Nadu, and it is only on that
factor that | say that the apprehensions
genuinely expressed by the leader of this
party in this hon. House could have been
erased if time had been granted, if
mutual discussions had been
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allowed and there would have been a Joint
Select Committee to go into this matter,
and better support would have been
available from practically all sections of
this House and the other House for the
provisions of this Bill.

I am concluding, Sir. The only two things
that | would like to particularly notice in the
provisions of this Bill are these. One is the
continuation of this University as a
Residential University. | really extend my
best wishes and my entire support to the
provisions now contained in this amending
Bill that this University will continue to be
a Residential University. | have no time to
go into the various aspects but, looked at
from any aspect, according to me it is
necessary that this University should
continue as a Residential University. The
other thing is the formation of the Students'
Council. No doubt in the course of the
speeches certain objections have been made
but, by and large, 1 am sure, Sir. that the
constitution of the Students' Council would
certainly resolve most of the troubles in this
great University and would lead to a better
understanding between the staff and the
students of the University.

Thank you, Sir.
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Tzl g, " e favafamar &

g fad drqr F WS A AL 20 A
74 %1 7 [g7g WAAT 7 AHAAA Hi7al,
afa ¥ aq ot AT WEAT E

(Time bell rings) afsa #% foma &
A9, % ams M qzarg g5 E, A
ATHILAALE, | Fee A0 ALY @FaAc |
Sfra, & @1 Fwa 57 Fefzwe
THT 9T H{AA F AT AT AT
41, TAC GAA  FEIEA FATFT 77T
A% 41, A7 sfza FuF T dram zw
A @i R § qug 4 @947 qEq F71
73 & & faw | gz faafanar
ot w@d g« adee faafaawas
g ot faardf  wefiw faEie &4,
f3a® a3t gw @M WFT & QW 4,
TE R TAE gred HogAd FACH
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T # afezar sim A w4t
fEfl iy famic ® qaawm & far
greza ¥ oy @ fafwa 1T wzar
AvT AFT 41 | THY AT T A7 72
T gfag & 1946 § T=EAT A@E
WA T aHIZz 9 | 9 fowerr @ fzeed
ZIA I FAFATA( 72 4 | Z9 SAEAE
afrafadl § faadf o< & 733
7 wEes § I9% A6 F fmoaz 4
AT FGETF) 2T ATFFT AT F7H)
Al AT 77 §7 A0 AT 7 9 f5
CEE I TEI Rece A (6 f 2 AT

A uF g2, 7oA, AT g2 AT A
g A7 arfadt 7 wiem gan fa aae

alga T ME A1 FeArre gAafady
F ®Twi 9 UF fA7r 2 97 a5 feaq
# 9% 5.7 377 AT AT 977 § F9A
7 fagr &7 za51 T A o | =
quz za¥ fgmfadi & gad mh
& asrz wiT a0 e fFar qifs
qeArTs & faafadqi & qaE= fFar
ar 7% | @fzq ama ¥ fqmirai
T hFar fFar fF g9 @wis qe-
AF: Fwst § azAr agr =rfeo

iy, I9F AT ARMET 1947
F 99 F 9F GHT AT HHCGT LT
¥z a0 &1 Gaar glatar fr a 43
qifaFrm F arg s ar frgEa
F qrg 730 | A SRS F UH-0F
g # asmz gAaad & fandi agw
aw ax g sz fead A fean 91 02
fovmg Adi N fr ae w72 f& =@
qiffena & ag 94 @Al | A"AE
faramaa et &1 =A% T4 7 a° %7
farr srar a1 1% @A AI]TH ATT AT
F argatsHt @1 97 4 ;@7 fAEa
# zama ad A1 qg 411 A i
F oarg A Mw F7 A g 4T
e #+ . fa;  acsEfEEar
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[ wmteae warg arE]

778 ¥ & oA w7 faawr g, faa
aErfasar § 3 &0 g2arv 527 f74r,
w7 fag acvwaifamar g, =g qfes
areqaifgsar g1 ac g w15 W@ -
zifgaar 2, @ Id@ atwzdmaar
T 30 mrm Facfaar A zear 37 4)

2

wa foar 7 & F arq Azl
2, #faa 7 72 Mg s F@ar
Z 5 @ arwaifasar & arg &
a7z # w1 fonas adt g =fe
F well oft @ sgAr wgar g 5 9
faanfadi &% za Wi #1547 A
“qraar wifzw ar f5 zfragm @y waf
FT [@ar A% | AT A9 I g8 A
A% a7 g, ar fwe arrwifrsan @
T H &0 ot anees AT v asA 20
AMT RAITEHT  FTA R A UHAN AAA
el &, ¥A FA FT WATH A9
¥ aw @A g, a1 AgE 3 AR
qell F0 AF@A( FIAL ZOU, HE
frafy o o@x § ar faav o wrowr
HTH HWA KA |

wmfan & Fza0 TEgal g T
o wiEw A @ = faum faamy
F a4 ¥ eyl AmSEY B, 7 wrAA
2 f5 frm-fimw 7 ® A7 571 w8t
Fre-Fia & aea faawes 21 59 aedl
#r o o fem & AT wfEass
g, fow awiz 4 sws frar s
d aza F |5eq wga0 wEar § e s
W =7zt e 7 f5@ &1 F w0
zifagar fame & T 79467 a9
F7AT sfasrags a (Tl'nu ball rings)
sfteey, " 0% & TT FEITTA FT
30\

st g awwfa : s a9 2
™ g
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Y ATTET SyErT ATEY 2 0% A7 faa
¥ wwe 5T Zqr 1 e, Tm faw i
Afndma & a2 § g0 wr &) 5
gmT e TWiRAgEmA ¥ oWT W
UF @ AT AWS § AW 0%
fear | 7 fa3eft wrar sgzr wedi
g AT | A H FgA NEAE
fr oo smdfessmd #ram adt 2
A AT gma migg 7 aifedma o
ST e &0 3 Az 73T &0 arfamd
¥ g ® 2, fs% g 9 g
Fafzdi ¥ AwT 3 A0T o7 AR
qemw A 5 o W § wWT 9w
ForT FTH B |

ot 39 awfa : sm am awre
Fifag |

oft AINEET NWIE AE 2 A AT A
fraz & men %A1 § | AT S
iy wzady &1 gy fagr, ofas e
FET uMETTT F1 AR 15 T
geqr 7 41 AdAEFEe T A T
% frefi o afqafeds & & F 5e0-
S FIA F, A oET 5 oI
4 7t 1 v a2 A ww 20
a faar a07 g9 7 faq #r fafsex
affaaz 3% S sy o fzar
fr a7 #m frTee 1 WSz s
a7 AFaw 16 #1 AT THER Hioy
gz famc 2 5 amy offgerfecs @
Tz aifedna q3z fad & fay
afaafaet 7 f zaqd T & H
7T A §, 7@ uT dw &, FfEa
(T FEF 4 T THT RTS8 59
A Afrafsd faaas =t & @ §
q8-38 507 3k afanT 13 9 73
21 mF o o wEr aar ¢ fE
IRIREEHTT 21 @0 2

sfmet wfear afgw e A
Fr adzoa 3/
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ot qrITER wAw i o sfEEr

afes st &zt wa e s a7t
Fi IHar T80T

IR weEl F g K wgdT g A
e 7§ AT 4E W STEl g
fo 77 ST [IAA INEVUT F

@77 AT & 9l e 9z asgAiay

FT T TN FEAT & AT HIEIE(-
fasqi &1 sarq a9 Agdr 2 ar
SRl I fa 7z 3qm femg
"T_i-f1[ RO i B *,—'F"{_” ez fRsg &
Az adrrg qfaatadiw @ “afen

wen fAanm ifaT

SHRI GULAM NABI UNTOO (Jam-
mu and Kashmir): Mr. Deputy Chairman,
Sir, while welcoming this Bill, it is
appropriate that we should pay tributes to
two great men of our country, who are
responsible for bringing modernism, the
late. Ram Mohan Roy and Sir Syed
Ahmed Khan. It is unfortunate that words
have fallen from the mouth of a socialist
bracketing Sir Syed as a friend of the
Britishers and that because he was a
friend of the Britishers, he has established
this institution. It is most unfortunate that
these words should have been uttered. Sir,
there were two other speeches also, one
painful, by Dr. Bhai Mahavir, and another
unfortunate, by Mr. Samad. They were
speaking from two opposite poles; this is
well understood.

While welcoming this Bill, | think the
Bill as such is a sincere effort on the part
of the Minister of Education to allow
those who are a rarely responsible, who
are working on the spot | mean teachers,
students and other staff of the university,-
to be responsible. And they could not
have been made responsible unless they
had been vested with powers. It is the
right way that we are going in, to make
the universities functions as the present
day circumstances demand. The present-
day circumstances demand that those in
the universities, particularly the students,
must participate, must be involved, in
the day-to-day
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functions of the university, so that the
teacher-student relationship grows and
develops in order that the university
functions in a harmonious way.

Sir, | congratulate the Education Minister on
deleting section 12A.  But at the same
time, he hasto take much more care
in avoiding those elements which are
responsible for disruption and which may
be working in the institution. I have the
experience — not of Jan Sartgh or SSP
because in my State there is none — of
Jamait-e-Islamia.  These people are born
intolerant, who  never listen to reason,
who are against everything that is
reasonable. Therefore, in this context |
would request the honourable Minister of
Education that in this great institution he has
to take care of and he should be concerned
about those elements and it will be a great
service on his part not only to the institution,
but to this community, this minority
community, and to the  country as  a
whole, so that an atmosphere of integration
of cultures develops or grows in that
institution, which will in the coming years
prove to be the correct line, the correct
trend, which cur education should follow.
This institution has its own history. lItisa
historical fact that it was  established by
the Muslims of India. But under what
circumstances? The reason was that this
Muslim community  of  India  was
lagging behind times. This  had
developed an apathy towards all that was
called wasternisa-tion or modernisation,
particularly modern education.  Therefore,
the founder of the University rightly sensed
it that unless we established an
institution where this community, which is
educationally backward, economically
backward, finds a place congenial to its cul-
ture and language, it is not possible for him
to wean away that community from
abscurantism and backward  thinking.
His idea was to impart and instruct modern
education, scientific education and develop
in the community a scientific bent of
mind: "Once it was  asked of him by a
gentleman, "Well you are giving education
to the Muslim community. The  Muslim
community should take Arabic as its
medium of instruction and Hindus should
take Sanskrit as their
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[Shri Gulatn Nabi Untoo.]

medium of instruction". The reply was, "Do
you mean that | should produce Mullahs
and Pandits in this country?" See that
modernism in that man. He never meant
that this institution should be a religious
institution. It was never his intention and it
was never the practice of the institution.
What he meant was that modern education
should be imparted to the community and
this would be open to all other communities
of India too. It is for this that we have this
institution. Many things were said about
demolition of the minority character. |
wonder what actually is the minority
character. What does a common Muslim in
India understand by 'minority character'? He
should have facilities to go and study there.

By minority character, he never means
that after studying in this institution he
would come out as a great Muslim scholar
who has been instructed in religious
education. That is never his idea. He means
that a student should have the facility to
study in this institution. That is his only
purpose and aim. By minority character, we
should not mean, therefore, that it should be
an institution for Muslims alone and
Muslims alone should control it. . .

SHRI HAMID ALI SCHAMNAD
Without interrupting you, may | ask you a
question for clarification? We read in the
paper that the Muslim Education Society
had held a meeting in Bombay in which the
hon. Member also was present. They passed
a resolution asking the Government to
retain the minority character of Aligarh
Muslim University. The hon. Member was
also present at the meeting.

SHRI GULAM NABI UNTOO : There
was a resolution and various views were
expressed and there was a demand made to
the Government that they should take due
regard of the minority. It was not that the
minority character should be maintained.

SHRI HAMID ALI SCHAMNAD : The
paper said otherwise.

SHRI GULAM NABI UNTOO : It was
demanded that due regard should

[ RAJYA SABHA |
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be paid to Aligarh Muslim University
because minorities in the country have a
great attraction and affection for this
institution. Therefore, while drafting the
Bill the Government should take due regard
of that fact. It was for this reason that the
late Sayed sensed it that unless we move
with the time, we cannot befriend time.
Only if we move with time, time can be our
friend and if we move away from the time,
it will be our enemy. That should be the
idea and that should be the thinking that tho
minority should have. If we move away
from trie time it would not be helpful and
advantageous to us. The fact is that a
substantial majority of the people of this
community is still economically backward
and educationally backward. Therefore, it is
the bounden duty of the majority
community that they should come out and
find out ways and means as to how they can
facilitated to come nearer and closer to the
majority community. | think it is only in the
field of education they can have this co-
operation. They should provide facilities
and they should give protection with respect
to scholarship, aid and other financial help.
Then only it will be possible for the
minority to be at par with the majority and
then alone it will bo possible for various
cultures and languages of the country to
develop and interact with each other and to
enrich that great trend that is developing in
this country which is known as Indo-
Muslim Cultural Trend.

Y awredt @ o sgEWmiE
warEy, o fagas & @rg @0 w2
% AT F FLET AHAA] Wl WA=
AT w¥r g€ &1 WA A wgia
T gz o g adme fFmfagET &
dag ¥ fifan azyg Mg O &5y
T A wEw & aFedt a9z smcfE
aifer & f& 7z fa= ==r a7 ar
Iq% 77T 77 47 #r 39 fa@ o7 o=
%9 &1 g1 faa o afes afs-
afadl & awt @iv gur @l F1 56
W 97 MT 379 &1 /a0 5o e
7z fam asdt & o faar s o
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AT A TRA AAM AA FrAO A I
fam =1 9997 a9 A9 @w A
FETC |

A, wdflng afqafad 509z fia
fasr 21 77 1920 ®, 3A%F T aF
1951, 1970 ¥ %197 Jor faar ffae
qwm 7 fami, a7 5z A faqus 2
a1 f gt sz g s admz wiean
Afatadl aaagal £ gael &0 7790
a7 ®7T A 1950 § 70 Afqam F
gz § fafmes oz A 9w s A
Fzq %7 743 Hz0 w0 fa a7 IAF
T1E, manFifer AT EIEm §
g5t ax @ w1 afeaar fadr
4 A7@ 72 & fr fam ars
arma wgafdl s 52w £
arm N faaw a7, 3% N 59 -
oA Adt gvh, afar =% a7 ¥
T A0 F4T T K Al TE F A RT
DFr ez awz 7@ #1498 3 &
TZ BT weaT 47, gMT E€imA
77, gRd) ffFafad) or wh guen 27
AT 499 %) 4% AQE FAF A FI
2 57z A A ™ faw oW w
faqe 2 | o5 @t i | FI AT
30, A1T FH) 1 3 qLE HI0 AT
zfan | 78 gaaAl & ME T @
ar asd &1 0w @t & fAaw o
70 —3 TH qLFH HEA0 £ TANG
wTaT 2 W17 gATI WERT HEG( E LA
1 A7m 2@ AT # feaAr &%
21 a7 A ATA FEAC T A F-
AT ®Td 21 ta A gl
fam #1 Awaz =88 W WA fzar
47 A AaTsir #1 2fr w54 20
AT FE qAZ AL, ATHRD AFF AT
qZ9 ¢, T8 A0 § A S GAF
#z7, AT AT AEF A AT TR A
7z A% 4 war fgemwe T AT -
FrequA, 713 4 §5 Mam | Gar o
6H—5 RSS§/72
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%2 A%Y 3, WAl HiF 4 anfems T
&z 41 | faada uzazad #ASF
TIF A T} AETH FE, 799 T1E FAET
W aww aff, fear ax 1 swad
adl, g9 31 ¢ 0% §9 9« fgaz
& a7 fam g &7 fzu am #w
TH /A1, T5T AT F1 A1A T
WEIE ¥ oaRT qA W wE 98T
AF1 7 | s a9z 2 & sar mzaa
FHEC 7 A, AF T §  aER
3 Uiz gz & & a9 1960 %
slo #lo AZHAT # A=pgar A AN
92 AFL7 7w A A9 fqzaaw a
520

Al s, 77 wziEa 4) 37 gafar
frzqaa % faasr f& frgem #
HATE F HEL ANER 91, T@ I
At w1 74 41 faaw an wegafas
Fg FT OF T(7 22T AFAE | afae
47 F3r 7 25 AT A, FAF 71 WH
w@l, afen #, fafazd) §, oegdos
#, AU TEEZIVEE F w7
qAFAMT 1 ATHR! &) 7 Fhpano
78} # 1 fF s gRT AT FTE 1 v
Fag & fa wregee Fe= adl #
forwias & 3491 a2 G AEY freer
& o fr atr wvafadls § smee 3 27
a7 e, 77 fafa & seae, gaawEi
71 Ffmafgda & @odl amd &
g # 1 fae faamn &1 s frere

"We are greatly perturbed by the
statements made before us by highly
esteemed Muslim witnesses, about
whose active support to the cause of
India's freedom and the preservation of
its unity there cannot be the slightest
doubt, that their community was being
discriminated against in the matter of
higher education in the various fields
and in 'he universities."
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[t @A 2]

9T T AT a2 FaA ¥ ARLT AL
TEAL | AT AA AT ATATT 2@ AT
g—7 wgY F—mgm, wIArfeEr
® AR AT Y, AAT FO G ALY
¥ Far, gmi N wifezym % fafar
4 FEA H0OE AT A I AT FEFIFT
fear, v fw wfqae wmarg s
¥ wR—fFiEam &1 FwET 997
Fr g A &, wH gw yomfR faad
rfaat ozt g Y, @7 @A @,
forg &) s, a7 ang § foer 7
AT UF FEIS5E FrA|T FEAT F) AT
fggi1 a9 ¥ uw dwa w29 9,
aafan maw g2 faar w1 @
fam & wrar weafafasy & stz =niv
wea 3 faw A faz o9 A weaafasy
faz stroorr 1« A weAT WizaT E, U@
TH gl NA F--Teqamiaz sresies
§ gai7) afafafa gmd) qasd) qmz
%, IEIT 31 Avr 73T £ feqamiaz
fear are, & F2a1 § S0 A7) WAl
gfg ¥t w2 feqarrw v7 Afaw, gfzas
T AET, (IAAMIAL A97 47 2N
argm 1 AT ITAA K exhibit
ATFT ATATAZ AT A0 | AT
g ATAT AT 2F7) ATA) KA TR
fir gt @9 foed diwsaw 9 1 w0k
gl w1 @iy 39z F w7 Afan
a7 gl Fzfags @& T8 &7 A
qeat AT A@AT 3 AT 1 #@E 92
#% wifydt & 917 97 WEST Faq
u, =Hwe fafr, 3w o) I
zar, A% faar aman forar w1 9917
A A A A AT AFAIAT | T AN
ATEIT FIAA, FFNT FIHT, A2 FAA
R FEA—aAr-gaT nfi F mwa
A FIAT AT-FI-TXTAZ ATH A AT |
A awd 1 7 qamw ageT 18 T4
AL ECEE R RAAR T i To X (I
Fa% fao amar 0w ey Fefafeay

[RAJYA SABHA] '

{Amdt.) Bill, 1972 148

'INo citizen shall be denied admission into
an educational institution maintained by
the State, or receiving aid' out of State
funds, 'on grounds only of religion, race,
caste, language, or any of them."

A, 78 wiieFa . waifas 1951
#, 99, 1920 F A AF1Tg g frafad
T4 97 393 @ g fwar qar
arfe gz woiw, 8T s fad) & wEd
faar fagra S7u, fawr fagm Fizz,

faar fagis Feafad), sad @@ 9F |\

A5 & 4 aaaar g 5 1972 ¥ 51§
et sFar o wifgww 29(2) #
fasti® T ara & gfageg gamn
a1 f6 wYE, @ FATFANT I
zifaa 7 g1, Sar fF gaik AT §ug
T g . fF A 9gAT ATFT AU gHT
az ferl a1 wfedm 308 gfram
¥ R IAT R - '

. "All minorities, whether based on

religion or language, shall have the right

to set up and administer educational

institutions of their choice.”

it FwrEizama & fawferl A
gt i qar 7fea s 7
7, Tzigeam & wifedez wugiz w2w
F &% wifeww 71 zafRo w@raraifs
frgeama & amae fdea-fasr arfoay
g, faa-fag a=dxd | 7 s
Feaqra g7 aFA E ) aar A ard
A w2X £ v A oA fuy 27
aar, serfa @tr Feal7 # aienwn 7)
garrar & fao aerd v 2 oaEn
A7 wegfa 1 73r€ 399 @IETT AA
g g faady d=fa aix seav a0y
T8 QN ww § Tw owRw W
&t armm fr afew T s e
fpar | ‘7 %z w1 g fr 47 29 w7
AT F AAE 7T AT E 1 TA FW
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#) 73 I3 B 1% 9T o 9l g7
Fwafaee 4, fasdin af= wedg &
AT FRT AT, & I F §—8n
@ anfes 4, 3% I g% 99
¥ A07; BAT WHIC FT Y AT TA)
faeml & svze 1 @t Ay wfeaz
¥ gxorr frarm) & el o) 3 wRr fw
) S wT Tz AT | Fd
30 ¥1% fgrgal &1 a@er 57 faar &
w9 F wer 5 A afon g st wy
AAT F) TABT AR 2 | 30 FLIL F4Y,
7 FIT AAXAIT F41 741 7 FgAv
wigd § i wiw e 9 = fee)
F AT ANOAC ARZT AT AAAMAT T
) A T FYE AT AT A/ !

7z 3% & T fargeama 71 2909
rifzom 3 g%, Aferwfzam ) favimid)
fers 9 7 74 1937 ¥ wigH &
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UF q2ET 47 Hre gaq gfeay v &
forz aT ot #t @t fearar ) 2499,
w1 T@W wraa & fexdzr @ A% 9,
AR A F fere W og@E T A W
awd7 5oy, a7 F 77 297 wfmw
AT & AN B FAT H FAT A
w7 F 1+ 39 wwy e § Far 4,
g WA Z (ehe, feRaw =wed 1 |
% 77 3fagm  azern AT Afew
T W T W) FIAT

ot FagAmnfa: g7 Fm ey w1HET )

ST ATA I : R T T Al
7g7 79 797 faan & o & aedt @
& H A AT |

ot gegamaf@ ¢ @iow 9@ ¥
wihl aaa feay @ T & A 97
v g FIfRT

A ATITAT AT AW, F 3T Tz

# gew T 30 AN, F 48 HA AT
A7 § 5 agr 9% ow faa & A fee
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TR &, TaH gga ) A\« qarfaq
& o8 offaume e frar w2,
uE AAifaz & aifs gawr e faaa
FI92T 741 37 A% AT TP F W EATA
ATHL F1 At fyer @@ o

F9q a7 a1 a7 § fw ew A=
F AT AT F) AR ArvE w1 OAA
fazz ¥ awray mar & AT TEEwA
FE v & At uAwE faEw
qrET qT  ATEH AEAAT F ATHI
® Taw . grm & faEx @
a0 . A AFEET FIA0 AT AIH
# fam g7 § wdw g 1 Frefize
F W gh negwuw fafwer o
q AFAE KA G A g qfelmad
£ A% gua wigg | 9ar qgf e
¥ 2T ST 947 %gaT & | W & 4@l
g7 7% faeize fafee 8 ag 724
gar g 5 A cam. 1 wmgar g ) ar
w3 ca fafmer @ @ 83d &1
(Jmterruplion) 5 5 g =T T AF Fe&r
g fafrze 9 @) s®im A9
T &1 WY 27 FCET qiW gt AFar
2| 7 agh wnww Aiwla & Far 40
fere & sivs gror Faea s, wnar
g 5 am avdl Aarfed & a= 03,
Tz 7Arfed) ¥ @ 97 59 fam w1 o0
& 7.% 0 1 4iq 78 vy wrE w1l
f& 27 wifes q<e faer & o7 29
HITF) TG T e A4 F 1 wHIA
F) St AN § 73 2WrL My ¢ AT
ZAFT FHITH) 7T FI AT A4 2 |
I T A0H F A0 | HTH) ANEH T8
7 wArafe &, 78 vF fewzae 7 a2
2 3T Az AT AIOHT A 68 FT ALFT
g A uF feearviaw g arfax
g faar aza § Fam o1 wifeea &
fam ad= 77 91 41T TH 9CE F FOF
ATAT TE 3, A2 SATHA| ) T AEA
AT E |
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[t g 2]
72 A0FT § AMTA qF FIA T02AT
z f& fgrgera & #Femifae Fed? %
farrs 2 1 a7 AT ST AT T
Ffzw wzestfeq & sitr ot THEA)
. fam aref) ) 7 w77 97 ¢

“Go straight into the
opponent.”

7 T 5 fewz & fanw s
72T 3 EHIWA) FAA 3 FiEAT 97
g3 % 771 T944) | Afan 7 ned
FaAT ArRAT # PR e SErR| 7 8c
7 7% & | AN ™1f raney gl
fre a€ar spre 3w fam #1 a fasEe
FAA AN | FpIoFZfaq qv a3
wr At wy frafufas g7 ) srasa
mzafeRa w1 wew frogw § 59
w1 AET 20 ) 7 awre Aw F) gfad)
TEa Y sz e FEw W
¢ 5 groafels & s wifesew
g1 figar strr 1 gwfan F oz @
fraam w=m 5 30 fgas @1 @@
A7E § T T FA F AT AT AT
fravez w98 ¥ 92 afad otz oo
TFT AR F) Fear 9 FfRT
SHRI JOACHIM ALVA (Nominated) ":
Sir. | beg to support the Bill ably moved
by the hon. Minister and also supported
by the hon. Minister of State for House

Affairs. When my Muslim League friends
interrupted me, my mind went back. . .

SHRI B. V. ABDULLA KOYA : It
was you who interrupted.

SHRI JOACHIM ALVA : All right. |
only said that India cannot be divided.
We had enough of this subject. | said so
because | have seen with my own eyes the
division of India. | met Mohammed Ali
Jinnah six times in Simla when Mahatma
Gandhi's son. the late Devadas Gandhi
wanted me to see him. | have seen too
much of the division of India which you
have not seen.  And we are proud that the
corridor which was going to be made by

mind of the
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the Muslim students in the Aligarh Uni-
versity — that demand for the corridor

— has been buried by Bangla "Desh to
day by the spirited lead of Sheikh Mu-
jibur Rahman and our great Prime Mi
nister by leading our armies in the light
for independence. Let us not forget
about it.

Let me go back to the debate in the Lok
Sabha in 1953. Perhaps in 1953, Sir. |
posed a question to then Minister of
Education hon. Maulana Azad — it is in the
record of Parliament. | had asked him — it
is for ever in my mind
— "Is it not true that the Aligarh Mus
lim University students are going to de
mand a corridor for Pakistan?" That
was the question. Maulana Al.ad made
his ears like this he stretched his
ears a second time and said "l have not
heard". But | am proud of the Ilate
Shri Mavlankar who was the greatest
Speaker of the Indian Parliament and
I am grateful to him for he put me on
the first panel of Chairman of the
Indian Parliament in 1950. and he. as
the Speaker said loudly "Mr. Alva says:
'‘Are the students of the Aligarh Muslim-
University going to demand a corridor
for Pakistan™ | did not hear the ans
wer —I was more concerned with my
question. T have not yet seen the ans
wer.

I want to tell my friends that | am a
practising Roman Catholic. T have been to
all the Muslim countries of the world.
President Sadat, when he came as a
Minister to India, came to my house at 16
windor place — T had entertained him at
my house here. | am President Sadat's oldest
friend in India. When | was in Nasik Jail
there was a Muslim convict with ten
convictions. His legs were thrust up and his
head was down. | was the only man who
reported it and in turn | was given three
months' extra jail. | was removed from B
class to C class. Why | am saying these is to
show that | am impartial.

We had enough of these partitions. Even
now we have not got over it.

Let me go back to Bangalore. | read about
it last week in the newspapers— The
Minister for Health Mr. Siddhavce-rappa
said "We are going to take over
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all the colleges." Which colleges? Medi-
cal colleges—in Manipal, Culbarga and
Mysore. Then what about St. John's
College asked an M.L.A.. St. John's
College is the Medical College started by
Cardinal Gracias and Mahatma's devotee
the late Archbishop Thomas. The Minister
declared, "No, no, 1 am not touching that
college”. What is the matter with the St.
John's College? "That is a first-class
institution; no money is taken; education
there is fust class; we are not going to
touch it." Praise be unto the Chief
Minister Shri VRS. 1 am proud, though |
do not belong to the old reactionary sect
in my own community; yet us a practising
Roman Catholic | am proud of that
compliment to St. John's Medical College
and that we have an institution of that
character. My Muslim League friend said
Shrimati Indira Gandhi had not carried out
her promises. It is far, far from the truth.
Does he know that her Government has
appointed a Muslim IAS as the General
Manager of the JAC? Would Pakistan
have done it. would any other Muslim
countrv have done it—hand over the
entire airline of the country, the second
largest in the world internally? It is only
India which has tremendous tolerance
down the ages that could do it. India's
great Test Captain V/jay Merchant wrote
to me that the Cricket Club of India was
removing President Bhutto from the life
membership of the Club. I said, "We shall
not debar Mr. Bhutto from his
membership just as it was not correct on
the part of late Mr. K. M. Munshi and
other top lawyers of the Bomhav High
Court in not permitting a condolence
resolution when Mr. Mohammed Ali M.
A. Jinnah died especially when he was
once the Leader of the Bar there,’ We
stand for principles. When a question of
marriage or death comes, we have no
differences between Hindus and Muslims.
Even if he is the worst enemy I have to go
for marriages or deaths. These are the
principles of this great country.

Now | am sorry 1 have to change my
opinion about President Bhutto's mem-
bership of the CO because | now learn
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that nearly hundred Pakistani Muslims are
there as members of the Club who became
members when they were Indians. We cannot
allow this in the interest of security. We have
been very tolerant. My friend the Minister
and myself were fellow delegates in the UN.
At the U.N. in 1957 he spoke eloguently on
the Rights of Minorities before the Third
Committee of the UN. 1 said "You have not
mentioned one point. India is the largest
country where the largest number of Muslim
Haj pilgrims are sent out” and | was grateful
to the Minister that he put it in his speech.
Why | said it? It was because | was the only
non-Muslim member of the Central Haj
Committee for six years where | saw
Muslims going for Haj. When the British
were here they gave the rottenest and
roughest of steamers. Our Government has
built a first-class steamer for the Muslim
pilgrims. | am talking of catholicity of the
Indian Government. (Interruptions.) You
said that Mrs. Indira Gandhi has not fulfilled
her promises. These are great things. 1 went
to Banaras Univei-.it> and got a gold Medal
there. | also went to the Aligarh Muslim Uni-
versity. Myself, Dr. Mahtab and Prof. Hiren
Mukherjee and | went there. There was a
resolution at the debate there saying 'The
Congress has carried out its promises’. My
wife was also present. The meeting went on
till midnight at the Aligarh University. The
resolution was thrown out. It was a
revelation to us—the then attitude of the
Muslim students at the Aligarh Muslim
University in 1952. The Muslim students
who were in a majority threw it out. Are we
to forget all this that happened in Aligarh in
the past? | talked about it to various
Members of Parliament. | also spoke to Late
Dr. Shyama Prasad Moo-kerjee. who as you
know, was the greatest orator of the Indian
Parliament. | had great affection for him
though 1 did not share his politics. Whenever
he stood up. he was allowed to speafc as long
as he liked and he could sit down when he
liked. He was listened to with rapt
attention. One day | saw him going up to the
Chair. He never did it because he could get
up whenever he liked. I asked him why
he went
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and he said he told the speaker to allow
Mr. Alva to be asked to speak about what
he saw at Aligarh. Later | fixed up an
appointment with the then Prime Minister,
Pandit Nehru to narrate to him about the
Aligarh happenings. Generally he saw
anyone exclusively even if it was for 2
minutes only. But the only time he had
somebody with him was on that day. | was
shocked to find the late Maulana Azad
who was then Education Minister sitting.
Pandit Nehru had obviously called him to
hear my story, and what | had seen at Ali-
garh but | was really very nervous on
seeing the Maulana there. Why | mention
this is we should see that these things do
not happen in Aligarh under any
circumstances. Believe me, 1 am a humble
student of politics. When | went to Aligarh
in those days, | felt that the Aligarh
University would one day help in the
creation of Pakistan and strengthen
Pakistan by demanding a corridor. Now
corridor is not an easy thing. Thank God, it
is all gone 5 P.M. now thanks to the wise
statesmanship of Prime Minister Mrs.
Indira Gandhi and above all Sheikh
Mujibur Rahman who has made that
absolutely impossible. All those crooked
dreams which those people had in their
mind are all gone now for good.

Sir, 1 would not take much time. We all
know how Maulana Azad was treated,
how Nawab Ali Yavar Jung was treated.
He was an illustrious man although | did
not share many of his views. 1 forgot to
tell you that on behalf of the Parliament of
India 1 was a member for six of the
Governing Body of the Indian Institute of
Science Bangalore and | am happy that |
had come to know the working of such
institutions. My fears may be right, may
be wrong, but it is the duty of all
institutions to admit Muslim boys and
girls in every University. We should
develop an attitude that the Hindus should
not touch the Muslims and the Muslims
should not touch Hindus in Violence and
anger. Unless you build this country on
these lines we cannot put things right. We
want the Muslim boys to get good jobs;
many of them are holding good jobs.
But a new wave is coming along
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with all young people clamouring for jobs.
We have to give all of them jobs because
without bread and butter they will become
more fanatic and they will give more
trouble. They may be my sons, your sons,
anybody's sons, you have to provide all of
them with jobs.

Then. Sir. | would like both the Hindu
University of Banaras and the Muslim
University of Aligarh to drop their
communal nomenclature. We are now
going to face the end of the century and it is
time that such things are given up. Already
it has taken too long and we should see to it
that we do not encourage such things. I am
surprised that some of my Muslim League
friends are still not able to shed their old
ideas which ultimately divided this country
into two parts.

SHRI SHYAM LAL YADAV : Mr.
Deputy Chairman, Sir. | rise to speak
on the Bill with great surprise. We were
given to understand that the Government
was going to honour the sentiments and
the feelings of the Muslim community
of India—it so appeared in the news
papers—but what 1 gather after reading
the Bill is that the Government is not
going to honour that understanding and
the Bill seeks to change the entire charac
ter of the University. I have gone
through the different clauses of the Bill
and what | would like to submit is that
most of the power has now been pre
served for the Visitor. As Shri BanarsL
Das was just now mentioning | would
like to stress that delegating like this
all the powers is not making the Univer
sity autonomous or the functioning of
the University more easy. Everything
has first to be approved by the Visitor.
The Statute is to be approved by the

Visitor; the Ordinance is to be first
approved by the Visitor. The Chan
cellor, the pro-Chancellor, the Vice-

Chancellor, everybody is to be appointed
by the Visitor. And what does Visitor
mean? Visitor means the Minister and
mostly | think it is the Secretary of
the Ministry of Education who will daily
decide the things. Every time a ques
tion arises in the University it will be
referred from Aligarh to Delhi and then
it will go back from Delhi to Aligarh
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and in this way things will be prolonged
and no firm decision will be taken at any
time. And it will hamper the progress and
the functioning of the University. J think
that Mr. Gajendra-gadkar, if he has directed
this thing. it is not proper because
everything has been handed over to the
Government and | must say the higher
authorities of the University will henceforth
be under the supervision and control of the
Minister concerned. | do not know whether
we shall have such a good Minister of
Education in future also on whom we can
have full confidence.

Sir, as it was originally in th,e Bill, the
Chancellor was to be elected by the Court. |
do not see any reason why the Chancellor
should not again be elected by the Court
because lhe Chancellor is not an authority
of the University who does some executive
job. but what at best he can do is to preside
over the Convocation. That is all. So. the
Chancellor or the Pro-Chancellor can be
appointed by the University Court, which is
the supreme body of the University. No
reason whatsoever has been assigned why
this power is being given to the Visitor
except that the Education Ministry wants to
have this power of patronage in its hands to
appoint any person as Chancellor.

Then, Sir, when the Vice-Chancellor has
to be appointed a Committee has to be
constituted. A member of this Committee
will be nominated by the Government and
the Chairman of this Committee will also be
nominated by the Government, and the
Government will decide who is to be
appointed as Vice-Chancellor. Why not
directly say that the Government may
appoint any person as Vice-Chancellor
instead of going through all this indirect and
lengthy process?

Then” Sir. what 1 would submit is that
the constitution of the Court is defective
and we hav, given some amendments that
the constitution of the Court should be
changed and it should have representative
capacity. No doubt in this P.iil some
representation has been given ,and it is
welcome, but then other
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authorities and institutions and organisa-
tions, which have contributed to the
building up of this University, should also
be given proper representation in the Court.

There is another section which | would
like to emphasise and | would welcome that
Section 12A has been deleted. That section
gives power to ihe university to affiliate
colleges. | may point out that the Central
University, the Banaras Hindu University
also, since long, has never exercised this
power. It was in the very beginning that the
university exercised this power of affilia-
tion in respect of only four colleges in
Banaras. Other colleges in Banaras are now
affiliated either to the Agra University or to
the Gorakhpur University or—there is one
Kashi Vidyapeeth—to  the Kashi
Vidyapeeth University also. So, none of the
new colleges has heen affiliated to the
Banaras University. But this thing has
given rise to a controversy and so |
welcome that this provision has been
deleted.

Now. what else | would like to submit is
this that there has been a great demand that
the character of the University should be
maintained. Now let us see. Three
characters have now been defined. There is
one minority character as it was suggested
by the Beg Committee which, we were given
to understand just in the morning. Sir, by
Mr. Pant, was appointed by a Cabinet Sub-
Committee at the instance of Mr.
Fakhruddin Ali Ahmed. That Committee is
composed of eminent jurists, educationists,
scholars and executive officers. That
Committee recommended, | would like to
say that they proposed in the original Bill
that under Section 1 subclause (2) should be
added. In that they said :

"Notwithstanding any judgment, decree
or order of any Court or Tribunal to the
contrary, the Aligarh Muslim University
shall be deemed to have been established
by the Muslim minority of India as an
educational institution of its choice, and
shall be administered and managed as
provided for in Articles 29 and 30 of the
Constitution of India."
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[Shri Shyam Lai Yadav.] Most of the

speakers have admitted that this
University was brought up by the
donations, by the large-hearted-ness,
of the Muslim minority of India
and that is why this
recommendation was made by the Beg
Committee. | think the  Government

should have accepted that recommendation
and there is no reason why that
recommendation has been rejected now in
this  Bill. Sir. they say that  their
University should have a historic character.
But Mr. Pant was saying that the University
should now be separated from that
historic character and that it should  hav,

only a future or present loyalty discarding
that.  You cannot do that. You still
admit that it has got a historic
character. | would not liketo go into
the details of this  thing. My other
friends have said so many things but I
would like to emphasise that the

character, culture, religion and language to
which these minorities have a right under
the Constitution—and we have given this
Constitution. That right should be
guaranteed. We should not do anything
which may give them any doubt or they
may have any apprehension.  With these
words | submit. Sir, that in our country
also there are other universities also which

are communal and 1 would like to refer
to  :hem. There is the  Varanasi
Sanskrit University in Banaras. There is

the Darbhanga Sanskrit  University in
Darbhanga. These universities are
manned by simply one caste and all the
students and teachers belong to one caste.
Such universities are being run at the cost of
the Government and the public
exchequer.  Only the name is not there.

SHRI PITAMBER DAS . Why call
it communal? Call it caste.

SHRI SHYAM LAL YADAV : ltis
caste. You are running caste universities.
Your Congress Chief Ministers are
running there. Why not abolish these
universities altogether? Change the
character of these universities which are
meant for the caste people. No other caste
persons, except Brahmins, are appointed
in these two universities. There are
hundreds of teachers who are not able to
get Rs. 100 in the market, but they are
getting Rs. 1,000 in these
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universities. If a student takes four
suhjects, it is counted as four students. You
tolerate this. You talk of secularism and
democracy. It is all a false slogan to
mislead the people. See the lavish life you
are leading. In today's papers it is reported
that in the AICC the Congress President
and others had a lavish dinner. In the name
of socialism and in the name of secularism
you are serving twenty courses and that is
your socialism. Whatever suits you is
socialism and whatever does not suit you is
not socialism. This is the simple definition.
I think this Bill is going to do great harm to
the people concerned. The Bill should not
be rushed through and | support the
amendment that the Bill be referred to a
Select Committee.

SHRI UMASHANKER JOSHI (Nomi-
nated) : Mr. Deputy Chairman, Sir. |
rise to speak as one having not a little to do
with the setting up of the committee for
the governance of universities, known as
the Gajendragadkar Committee, at the
Vice-Chancellors Conference which met
in April 1969. It isnot proper to
suggest  that it is the present
Minister of State of Education who has
put in  his ideas into the
Gajendragadkar Committee Report. The
ideas that are found in the Gajendragadkar
Committee Report are so popular in the
academic world and among the
universities of India that you have only to
look at the other reports that have been
produced. In Guijarat, for example, two
years ago we had a Committee which had
come forward with certain suggestions.
The universities in Gujarat, including the
university which 1 served, discussed these
matters and  ail  these ideas you will
find in those reports. So, it is not
something which has come out from
Prof. Nurul Hasan's that like a hare. If
he happens to be one of the drafters of
the Report that was placed  before
the whole House, we should not
suggest—because Members have the
freedom of speech and can get away
with it—that there are certain ideas in it
which are not owned by the whole
Committee. It is very unfair to suggest
that the recommendations are not reflecting
the general academic approach to the
problem of governance of Universities in
our country at the present day.
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As a matter of fact, the Bills for the
various universities in Gujarat are with us.
We will be very lucky, and | wish the
Minister in Gujarat would be as alert as the
Union Minister. to get these Bills passed
as early as possible. The universities have
been functioning with organisational de-
ficiencies and the present Bill seeks to put
one of our premier universities in good
shape. If it were not the Aligarh
University, | think there would have been
no such controversy. If he had come
forward with such a Bill for any other
university, which has nothing to do
historically with a big community, perhaps
we would have hailed the Bill. And some
people behave as if the Aryans never set
foot in this country and try to weed out
Sanskrit words. There are others who want
to pick up the thread of history from the
8th century as there are some to whom
everything pre-8th century appears exotic.
There are some, at least in my part of the
country, who find it difficult to take
congnizance of the fact that the British
were in this country for two centuries.
However, Indian life is a summation of
various historical experiences. In India,
through the ages, a most fascinating
cultural fabric has been woven on the
loom of history. Each on of us will be a
better Indian by assimilating and cheri-
shing all the various trends of India's
composite culture. What can be more
fallacious than the belief that only the
members of the minority communities are
to develop Indianness? | am afraid, it is no
less incumbent and necessary for the
members of the majority community also
to assimilate the rich components of the
composite culture, (he components which
are the contributions of every section of
the Indian society. If we look at the larger
rhythms of human history, we find that
confrontation tends to end in confluence,
more so in the rapidly moving present-day
society. If what happened during the past
few days is any guide to any such matters,
we see a hopeful inkling—even the two
super-incompatibles—the USA and
USSR—are struggling to move from
confrontation to confluence. And | would
venture to suggest, in spite of the very
erratic and convulsive diplomacy of
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the leader of the neighbouring country in the
west, it is a very real embarrassment for any
individual to keep on the confrontation. We
in India have always opted for confluence,
confluence of cultures, confluence of the
different ways of living and beli;f. What |
am concerned with is not so much the
minority character and all that but the fact
that it is after two centuries of Raja Ram
Mohan Roy that we are shifting from the
orthodox way of learning to a scientific
way. It was he who urged upon the
Britishers not to help the pathashalas and
the madarsas but to give us science, modern
subjects of study, now, we have under the
compulsion of modernisation, woken up to
this dire need of catching up with (he main-
stream of science, developing a scientific
approach to things, and it is but fair that this
Bill should come at this stage of the
development of our country's life. 1 would
wish, in order to keep intact certain projects
that might have been popular in the Aligarh
Muslim ~ University, that they set up
scholarships and stipends for first-class
scholars who would opt for Islamic studies
and studies in the contribution of Indian
Muslims to Indian culture. Unless and until
we help such students, the present-day trend
very rightly is for opting for scientific
studies.

Sir, to come to the proposals that have
been provided. | would say that it was wise
that the Lok Sabha raised the number of the
court members from 90 plus to 120 plus. If
you look at the breakup you will find that
the establishment— that is the office-
holders, the big shots— has got about one-
fourth of the seats. Thirty-five seats go to
the professors, and it is only 15 seats which
have been officially allotted to the students.
The graduate constituency of 15 students
was objected to. | should say that 15 is a
very low figure. There are nine Faculties
and there should be at least 18 post-
graduate representatives. In my university
there are a number of post-graduate
representatives and that is how we have
post-graduate students in the court, who can
take part in the deliberations and decisions
of the senate.

(Time bell rings.)
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May | crave your indulgence for some
time? Here you will get some more
students from the graduate constituency.
Their number may come to about one-
fourth. The representatives of Parliament
and 20 nominated members would make
another one-fourth of the whole Court.
When | looked at it, in the first impression
it appeared to me that 20 nominations were
on the higher side. But in a house of 250,
as big as this House, at my Court | have 20
nominations. So there should be 20, I
should say, because it is an all India
national University and the people who
will be nominated here will be from all
over India. They will be representing the
learned professions and certain interests as
was suggested even if the donors are not
there.

The Visitor, in his wisdom, may appoint
one or two of them. No harm. | would
make a suggestion here. The 15
representatives to be elected will have to
be broken up faculty-wise. It has been
mentioned. But while drafting the statute
that can be looked into.

As far as the Executive is concerned, 1
make a suggestion. | feel happy about the
composition of the Executive. But there is
a lacuna in clause (vii). Five persons will
be elected by the Court from among its
members by the system of proportional
representation. They should be non-
academic, that is, non-teaching. The
Executive also should reflect the cross-
section of society. All others are officials
of the University and teachers, and when
you draft the statutes you can make it
specifically clear.

According to (viii) four persons would
be nominated by the Visitor. The Visitor,
in his wisdom, may pick up persons from
among the Court members.

As far as the Academic Council is con-
cerned there is a small suggestion. The
Academic Council and the Executive
Council are to consult students before
under-taking projects which touch the life
of the students. 1 would very much wish
that the students should have re-
presentation even at least on the Academic
Council. Let them not be on the Executive
Board. But here they should be because
they know what they are
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to be taught and all that. Even if it is the
appointment of examiner it does not matter.
The moment lopt for being a student of,
say, Prof. Nurul Hasan, | have appointed
him my Examiner. So there is no harm in
students being associated even with the
appointment of examiners in the Academic
Council. What | would suggest is that the
students should be elected from the
electoral college consisting of students who
showed their academic merit.

MR. DEPUTY CHAIRMAN : Please
wind up.
SHRI UMASHANKER JOSHI : To

wind up 1 may add that much will depend
on the implementation and actual working.
Let us have it for the best. It is a great step
in the right direction.

Before closing | may add to a point
made by Nawal Kishoreji about Readers
being Heads of Department. Nowadays
there is such a sense of self-respect on the
part of teachers that they do not want to be
bossed by Professors, and a Reader can be
in his own right the departmental head. |
know cf a veteran Indian Vice-Chancellor
who said that he was going back to his
department where formerly he was the
Head of the School, but now that he had
himself introduced the directorship by rota-
tion he would be working as a professor. |
think it was a satisfactory arrangement.

Before | close, another point that was
made was about the affiliation of colleges
in the vicinity of Aligarh. The hon'ble
House would be able to see the whole thing
in a good perspective, if | talk of Gujarat.
The Gujarat University was started as a
regional University and then it was divided
into Saurashtra University and South
Gujarat University after | took over. | was a
memoer of the Committee which framed
the recommendations for these two
Universities. We toyed with the idea of
having only one examining University for
the whole State and develop it at other
places as advanced centres as a unitary
University. The Baroda University, the
Sardar Patel University have functioned
very well. They are unitary  universities.
In our
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country we make replicas and carbon
copies and then go on further dividing. My
last word is that it is wise to keep the
unitary nature of the Aligarh Muslim
University and | hope and pray that the
Aligarh Muslim University will deal with
what is perennial and fresh in Indian

culture which all of us want to take into
our dynamic consciousness.
DR. VIDYA PRAKASH DUTT

(Nominated) : Mr. Deputy Chairman, at
this time of the hour when the afternoon is
fast melting into the evening and
everybody is looking towards the clock, I
know that the axe of time is going to fall
heavily on all of us lumped in the category
of all others. You know there are people
belonging here, there and all others. | know
the axe of time will fall heavily on all
others and therefore 1 have to be very brief.

For a whole day we have been listening
to political speeches. The Aligarh Muslim
University Bill was not considered either in
its academic context or in the educational
milieu around the Aligarh Muslim
University. For a whole d,iy it was dragged
into the political world. | can understand
these reasons, why it was dragged into the
political world. | can understand these
reasons. But whai | w'U try to do would be
to mention three aspects of the problem that
the Aligarh Muslim University is facing.

It may seem somewhat incongruous that
I am taking the issue back to its academic
context—back to a context where it should
belong and back to the problem which
really Aligarh Muslim University and other
universities are facing. | think that this Bill
should be reviewed in the context of what
is happening not only in India, but all over
the world and of course what has been
happening in the Aligarh Muslim
University itself. Today, Mr. Deputy
Chairman, winds of change are blowing all
over the world. The old order is changing,
the old values are in the melting pot and old
concepts are being discarded. And today
educational institutions all over the world,
in order to survive and in order to exist,
have to rescue themselves, have to adapt
themselves to the changing situation.
They
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have to meet the new challenges of modern
times; they have to face new tasks and new
problems. Today we are moving into, what |
might call, the tech-notromic world — a
world of huge increases and unlimited
expansion in the. educational scene as well
as in other fields of activities. And if our
universities have to meet this challenge, if
they have to survive what they are facing
today, then we have to change the old
system. Today the teacher is trying to find
his identity. Today the student is in search
of his individuality. Today the whole system
— | am not. talking of Aligarh Muslim
University or Banaras Hindu University or
even Delhi University — all over the world
seems to be too forbiddingly cold and too
fri-ghteningly unmoving and unresponsive.
The question which | should like to pose
before the hon. Members of this House is
this : Shalt we allow the whole system to
collapse under its own weight ? Or, shall we
allow the whole system to be violently
struck down by a few people? Or, shall we
make the necessary adjustments and allow
fresh breeze to come in? There are, as T see
it — | am open to correction — three
elements in any university, whether it is here
or in the Aligarh Muslim University or in
any other university. There are three
elements; the teachers, the students and the
non-academic staff—in fact, | would say the
students, the teachers and the non-academic
staff. And if the universities have to be
turned into the new situation, if they have to
survive the new challenges that they are
facing, then obviously this can be done only
by involving all the three in the functioning
of the University. And as | see it, the
Aligarh Muslim University tries to do that,
tries to involve the students, the teachers and
the non-academic staff. After all, there can
be honest differences of opinion about the
manner in which they have to be involved,
about the way in which the students should
be there in the various academic bodies, the
way in which the teachers should be
represented. But T think anybody who has
any knowledge of what is happening in the
educational institutions would agree with
me that unless we make these changes,
unless we provide for the  participation of
these various
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elements and sections of the university
community, our universities will not be
able to meet the challenges. As | said,

there can be honest differences of opinion
as to how  this  has to be done. The
Gajendragadkar Committee report has
made certain recommendations. 1 agree
with many of them, | do not agree with
some of them.  And I think, may be, what
is good for the Aligarh University may
have to be modified for some other
university.  For instance, | would agree
with my senior colleagues here, the Vice-
Chancellor, that the students should be
given — | would say the post-graduate
students — representation in the various
bodies of the university. ~ We have, of
course, to see that political  pressure
groups do not start controlling a
university. We have to guard against that
danger. But at the same time | do feel
that the  teachers have to be given due
representation. And the students,
particularly the post-graduate students,
must be given responsibility, must be
involved, in the functioning of the
university.

Then | come to the problems that the
Aligarh  Muslim University has been
facing. 1 regard all communalism as
bad. And | make no bones about it
that | regard the communalism of the
majority community as more vicious,
more dangerous, more insensate, more
stultifying and more suffocating. Can
anyone deny here that what we have
been seeing in the Aligarh Muslim Uni-
versity is a manifestation of the majority
communalism along with a manifestation
of the minority communalisnv' All
communalism is bad, whether it s
majority communalism or minority com-
munalism.  What has been happening,

in the Aligarh  Muslim  University
is a tug-of-war  between sections
which  want to exercise  majo-

rity communalism and sections which
want to exereise minority communalism.
And at the same time there has also been
a struggle between the progressive forces
of the majority community and the
minority community  combined against
the reactionary and retrograde forces of
the majority ~ community  and the
minority community in the Aligarh
Muslim University. And this has been
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going on for two decades at least, perhaps
more. What have we done so far to
strengthen the progressive forces inthe
University'." This Bill now is the first
step  to strengthen the progressive
forces belonging to the majority and the
minority communities. Therefore. | wel-
come this Bill. This is only the first
step in helping those forces which have
been fighting against heavy odds; and
as | said, those who have been conversant
with  the affairs of the Aligarh
Muslim University know what the odds
have been against the progressive forces.
It is they who have been bearing the brunt
of this struggle, and, today for the first
time we are  taking some steps in
order to help them. T know that we
have not lifted the pall of poverty and
hunger and disease from the minority
communities, from  the Muslims, from
the Harijans and from other  weaker
sections of the society. But poverty
knows no bounds. Poverty is not confined
to any particular community.  Poverty is
present in all the communities. And
what is needed is a massive effort at
removing poverty. But a minority
community cannot be uplifted merely by
having one institution named in a particular
way. What we have to fight for on the
battlefront of poverty is quite different from
what we have to fight for in the educational
field.

In the educational field, we have to
fight for modernisation and for pro-
gressive education. | know the difficulties
that the minority communities face. |
know what hardships they have been
undergoing. | know that we have not been
able to ensure economic security and
perhaps even physical security to the
Muslims and Harijans in various places.
But the answer to that is not retaining the
name of one particular institution in one
small part of the country. The answer to
that is a missive attack against poverty
which exists in a massive proportion in
this country.

Alter all. what exactly is bcinu; done in
his Bill? What is being done is to give a
little more autonomy to the university, to
increase the role of the teachers and
students and to reduce the role of
outsiders. Is there any objection to that?
What is being done is a small dose of
increasing the participa-
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tory iole of teachers and students. Some
students will be given representation. Some
more teachers will be given responsibility.
The functions and powers of the Court are
being changed so that there will be more
internal participation in the Court and in the
affairs of the university. The Executive
Committee and the Academic Council, which
will consist largely of teachers, are being
given the responsibility of deciding the
executive and academic affairs of the
university. What exactly is wrong with that?
In fact, | would say that the Government has
not really gone far enough. It will have to
move gradually farther and farther in this
context, if they want to save the institution.

Let me tell those of my hon. friends
who have not had intimate contact with
the educational institutions that an in

stitution is good not by the name that
it takes but by the standards that it
maintains, by the instruction that it gi

ves and by the teaching that it imparts
to the students. We have, for instance.
an institution in Delhi which is suppos
ed to be a minority institution, and all
the students of the majority community
try to flock to that institution. ~ Why is
that so? It is not because it is a mino
rity institution. It is because the stu
dents feel that the teaching given there
is superior and that the facilities given

there are better. Therefore, they rush
for that  institution.  (Time bell ring.) |
would say that the Aligarh Muslim

University has been a distinguished uni
versity of this country. It has made a

valuable contribution. The question is :
Shall we allow it to be
choked  under the deadweight

of its own inertia ? Shall we allow a fine
university to be bled to death by lack of
necessary changes and by annoying
outsiders ? Sir, | have something to do with
education. (Time bell rings.) Only one point.
I have also something to do unfortunately
with educational administration. They say
these days that one of the most unpleasant |
jobs is that of an educational administrator.
And it has been my misfortune, or may be
good fortune, to have experience of
educational administration. Some of my
hon. friends here asked, what was the hurry?
I should like to
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sound the opposite warning to the Minister.
The hon. Minister may take it from me—
well, he knows it better than | do; therefore,
I do not have to tell him.  But 1 would
like to repeat for the benefit of the
House that the universities today in
India are sitting on the edge of a volcano.
Therefore, 1 am sounding a note of
warning  against complacency. The
universities are sitting on a powder keg.
If they have to> be saved, then
responsibility, authority power, all must
be decentralised and the various sections
of the university must be gradually
involved. It is not only the Aligarh
Muslim University that has to be changed.
1 would say that probably the Minister will
be forced to institute changes in various
other universities, perhaps even without
waiting for a debate in this House. (Time
bell rings.) Therefore, in conclusion, |
should like to say that, as | take it, this
Bill is not going to remove all the problems
of the Aligarh Muslim University.
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It is not going to solve all the problems.
This is the first good, progressive and
necessary step that has to be taken in order
to make the University remain active and
make it the good institution that it has been
and to bring it to the mainstream of national
life. Thank you, Sir.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. NURUL HASAN) : Sir, | am
deeply conscious of the fact...

St AW SIRIA W T U AT
ATF ATET, qH UF LA
faar ar faasz &9 & fam | |

7T

= Fuawala : ag 17 | AT4AT |

ofy AW SFI WU o HET, T8
fraferom 91, aHedwe, TE 97 #T
frdfeqma w75 gga AT wifze

(Interruption)

SHRI PITAMBER DAS : Sir, as soon as
the Minister has finished his reply, we will
come to voting. So, when shall we consider
it?
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MR. DEPUTY CHAIRMAN: You
see, if a Member gives notice of an
amendment for referring the Bill to a Select
Committee, it does not necessarily mean
that. . .

SHRI PITAMBER DAS : But when will
he speak?

MR. DEPUTY CHAIRMAN : When he
moves the amendment, he can take a
minute or two and say what he wants to
say.

SHRI PITAMBER DAS : Immediately
after the Minister has finished, you will
have voting. The motion for reference to the
Select Committee you cannot take along
with the other ones in the second reading.
The moment you enter the second reading,
you cannot <30 that. Therefore, if it is to
come, it has to come earlier than the
Minister's speech.

THE MINISTER OF STATE OF PAR-
LIAMENTARY AFFAIRS AND IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI OM MEHTA) :

After the Minister's speech. After the
Minister has replied, then it can come.

SHRI PITAMBER DAS : Let us un-
derstand it clearly. If the Minister has
replied, then you do not have any more
speeches before the voting on the re-
solution. After that you enter the stage of
second reading.

SHRI OM MEHTA: At that time, the
motion for reference to the Select
Committee is put to vote.

SHRI PITAMBER DAS : Before putting it
to vote, would you not give an opportunity
to the mover of Select Committee motion to
speak? We do not want it first now itself.
Whether you will give an opportunity or
not, that is important. Wither it. is now or
five minutes later, that is immaterial. We
must have an opportunity now or later. That
is all.

MR. DEPUTY CHAIRMAN : All right.
You can take just two minutes. Mr. Tyagi,
because after the motion is put to vote,
there should be no speech.

[RAJYA SABHA] ¢
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1 @M Fwm ant o IIiEaE
| wEtEm, | a7 wger qrzan g fn o faw
w4 AT 7 g 3afeqs fear
2 9IS T omEq W, AT IAF AAT
A1 ZF fam A w1 g, A1 AT 9F F
AF A9r 4, ag A *) afeqs
ifz #1v aqa@sar F aflw & 1 o7
AT arvifadar &0 qaamo g1 9@
2 #1 g AT FLHE FIU IGF
Aoy 57 & FiFqz 3aEr qifam
TR g fF anF O G g qeFiT
w1 aifae) g & f5 g 9 g &N
gaAT A ga AT g 1 IAE| mifaa
TP OGT AN ST | ITiEqT AEE,
| o &g wrear g f ag ot faq 5w anT

rfeqs @ ag a@@aiw H AWy 190
& Afw wigw F7 780 44T qgHA
z o far sg Y 515 92 a7 7 93,
j 24 :-h'i

= |

a7 7 9,
Tg 07

VAT A A

ZiF AT | Ay 97T 2F AET 2
=7 fao 3urETs wEew,  fRT 9T9
FwAl g % gm ;
ara (A7) feng s g4 37 77 & a7
qeri & =0 A gaawat 51 997 g0,
T8 Z1T, | | #17 A 73 Fadi
Figar g & 39 fa=or 3 aaaqar
wrAgl TET EVT, §A A I i «faa
#1g w18 f) faa 29 9@ F
a7 @rz7 famw 3 5 afaig, gr-
Tig, ATGTAIT  q7 IM H

T 39 F1 4721 4) A2 faer o wifed
at ag a1 fw oq) e 2 faafa) -

T a frdt TRiza e 1 217 AgEn
az @1 sifaae, arargiE a1 G830
97 @TT ) | AT R TET AU
# aia oA sygear ZiA wifeg fw
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AT AT FT ATH) TRIT ATF A A7 F7
T T HF AT THT A 9T T Hig
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o HT 70 AT FT g 05 A Arfaame
TFATIZ, AEATE AT GHTET A FIT
L e 7w B ¥ g e arfa ®
miw g7 forgor geard &) @ A 7
A7 @7 3 19 71 ¢ f& avwmr %)
AT gy @i @
e @1 faa s 7w ) A7 3
a1 TEME | IATeAMe wEEw, AviEn
at 78 {5 3o auy 3o § =7 %) 90
ezla  mdzgwew & faad arfy
Tl qrEAT F 9% @ FT aq arfaar
# 59 uF A9 Taq A1 faq # w0
qGTT T FAT | FAfET T wEr F
Argzifawar | G A AAAAT ALT-
gefawar St agrat fasr @@ 7 3qreae
qEEE, ® UF F AT HIAT T(IAT
g 5 77 7 maddz we & s =t ow
FeazT gqaz qfean afafed w0
TR | AR AW TAT FLAT O AT AE
&1 39 F7 S woaeT fad) & g
CARARCR LR G £ A CO Mt PRt b (g el
qAz faafagres § @t @ aqew
farg afratad) # &1, 79 At arifas-
arit 3 2w %1 grfa agsn & e #
TAANZ T FE AZAAT AL FA)
Fifze A G349z 7 @H =T
fear 2 fe 5% 720 A Wi 50 A
g7 A7 g7 {90 Zmd o w1 AT
w7 fami &1 & awasi z FwawFn
1 A3 99 F A9 HIA IR T
afraizia & fao os fae s wfan,
fa7 71 77 9T UF AW FEZLAT
gt st 394 fwe) ifa, ad 3y fEFmT
B B9 A EY | WL ST { FW-
wifggs &1 a1, amwaifasar sq

QI 471 @il wifga |« T T4 w6
fast e A7 | 3 fae wY Wi
sz a2 1 2 a7 aifs g9 w2
AMA-FFIAT AT 0F 7rdtg e g
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7 frafad) 81 a1 s& g w fema 7 frafa)
21, T & o0 gqr7 =7 A ;v a4t
wifgu | &) T2 Tw & fga & 2w
T gATW T AT w1 R F AW o
fea foeer ar % 3 27 @i Pt w1 gf
Fa{t &1 s g ag & for g ard
agr @raar & f¥ gare s gard) oidf
vifea fowa § &, goigm #
gatat a4 @ @80 | gw Fiaal
#1 feq AT v FY, FT AT A
qret &7 fgq wiwd @ #7 &w F fza
# IaAT FT 27 AT AT Wy £
arazifasat & fa0w s &1, FfEa
Fiwr § 3\F orw faafea amwaifasar
FT QI FIA FT AT LG & | I
famr & siwarfrsar st gsw A w
adr wag &, fufret gdma @ dde
FAZ| F ALTE F1 SFZ FT | AT
79 1 A% Fad A T oifw 0w 0w
TiEn A wAw 49 & ud )

MR. DEPUTY CHAIRMAN : The
Minister.

PROF. S. NURUL HASAN : Sir, |
realise that it is now very late and | can see
from the expressions of the hon. Members
the trend of having sat through a marathon
debate. | will, therefore, do at least one
favour, that is, not to give a long speech.

There are three main points to which |
should like to make a reference. The first is
what was the hurry; secondly, why is this
hurry; and thirdly, why not refer it to a
Select Committee? Sir, in this House it
may be remembered.

(Interruption)

T AT TITE FLA AT AW AT
Sayat ST 9 H |

st fwwat W : q faegw oo
FAf wewr, afed qiETewA 99
ag 71 & % =0 § g0 a0, A AT
72 M 2w ooy am 8@t A 770
AT AEAFAH F |
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PROF. S. NURUL HASAN : Sir, in the
debate that was held on the 24th of May in
this House, questions were asked by my
hon. friends, Shri Shamlal Yadav, Shri
Nageshwar Prasad, Dr. Z. A. Ahmad, Shri
Bhupesh Gupta and Shri Triloki Singh, as
to why this matter was unduly delayed. |
had stated, Sir, that 1 am very keen that the
Bill for Aligarh Muslim University should
be brought before the House as early as
possible and passed. | had made this
statement on the 24th. 1 had also said that
on one point 1 can give a categorical
assurance to the hon. Members and that is
that the Government have accepted the re-
commendation of the Gajendragadkar
Committee that the residential character of
the Central Universities, apart from Delhi,
should be accepted, and that the proposed
Bill which will come before the House will
see that the powers of affiliation are
removed. | had also said on various other
occasions that | was proposing to bring the
Bill in accordance with the
recommendations of the Gajendragadkar
Committee. Sir, 1 need not seek protection
under the recommendations of the
Gajendragadkar Committee. The
Government could have brought a measure
on its own. We have always recognised
and | have said so — this has been
recognised by educational thinkers also —
that there is no question of denying to the
elected representatives of the people the
right and authority to regulate the universi-
ties. But it is a decision of the Parliaments
and of the legislatures in their wisdom to
give autonomy to academic and research
institutions and to respect opinions which
have been given forward by expert
committegs. Sir, 1 do not know whether
my hon. friend, Shri Na-wal Kishore, and
one other Member meant it as a
compliment or otherwise — | flatter
myself into believing that it was intended
to be a compliment — but it is factually
not correct to say that this document
represents my thinking. There are several
portions which | had drafted which was
not acceptable to the Committee, which
was redrafted. There have been, if |
remember rightly, ten drafts prepared and
each time most of the drafting was done by
me and it had
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to be amended because we wanted a
consensus, because we wanted educa-
tional opinion generally to accept. Even
now, if my private opinion were to be
ascertained it would be very different on
some of the issues but | have deliberately
chosen to respect what was an academic
consensus and therefore, brought forward
a Bill which, as the tenor of the debate
during the whole day in this House has
revealed, is generally acceptable to this
House as it was generally acceptable to
the other House.

Sir, it is possible always to disagree
with individual provisions of any Uni-
versity Bill. Academic matters do not
have a finality but one of the characte-
ristic features of this Bill is that it gives
flexibility and it gives a great deal of
opportunity to the University itself to
have a self-regulatory process so that as
knowledge advances and as academic
needs change the University is not bound
by a rigid structure as a result of which
everytime a change is needed the Minister
has to come before the House and say
"Pray, give me some time — there are
very important matters which the Houses
of Parliament have to deal with." But it is
not desirable that everytime any
individual change comes up, any
individual subject is thought of, any
broader line of discipline has to be
developed, any individual approach has to
be taken up. everytime some one should
come — the Minister should come —
before the House and take its time in
changing the Act. Therefore, this self
regulatory procedure, this flexibility and
elasticity which has been given by this Act
to the University will enable the
University to rectify what must be
lacunae, loopholes to which reference has
been made. | do not claim that all of us
sitting together can foresee all the
possible difficulties which the academics,
which the teachers and the students are
going to feel. We can do our best to
anticipate those but then we must leave it
to them to propose these changes and they
must have the authority to bring about
those changes. This Bill, therefore, seeks
to ensure that and it is for this reason that
I did not want that unnecessarily the
controversy should continue. | have
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soft corner towards the students of the
Aligarh Muslim University; | have a
great deal of personal attachment to
many of them. Many of them have been
the students of myself, many of them
have been the classmates of the only two
children that | have.

[THE VICE-CHAIRMAN (SHRI V. B.

RAJU) in the Chair.]

1 do not want that they should be
exploited by various sections of political
opinion for political purposes. | want
that these young people should have the
opportunity to rise in the academic ladder
and that they should distinguish
themselves by service to the motherland,
by contributing to the advance of society,
by fighting for social justice and not by
getting involved in various types of
parochial politics. My second reason flows
out of this. | am not willing to allow
this great institution which has been
making a great deal of effort to raise the
standards, which has experimented with
new academic ideas and theories, which
has been able to introduce some of the most
modern standards of evalution and of
instruction, which has rejected the old
system of dictation of notes and of
having final examination at the end of the
year, with all these changes which this Uni-
versity has been making, we should
bring about a situation which in the name
of the character of the University, will put
the teachers, on whom lies the
responsibility for raising academic stan-
dards in a secondary place, or as some of
the protagonists of the so called character of
the University have said, that we do not
want the teachers who are mere employees
of the Universities to begin to control.
It is a fight for certain basic values and
tradition.  The University is a corporate
body which has to be run by the
University community. | recognise the
right  of the Parliament to control it
because the Parliament represents the
people  and people are supreme but the
Parliament has chosen to recognise
autonomy and the autonomy in the last
resort means the authority of the teachers
to teach and carry on their research and to
make a contribution to knowledge and
the other things to the students to learn not
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as a passive spectator but as an active
participant in the process of learning
and of making an advance to the total body
of knowledge.  Therefore | think that in
the light of this it would be seen that the
issue before a University is really the
character of a University as an academic
institution, as a place and a seat of
learning and the third point is that every
University has developed its own ethos, its
own historical character. A University
must try to be proud of its historical
traditions  because the sense of belonging
can never come unless there is a sense of
pride in one's alma mater. The sense of
alien of which everyone is talking,
particularly among the young people, that
sense of alien can best be stopped by
promoting a sense of belonging. | think
that the students of Aligarh have a sense of
belonging to their alma mater. | dis-
agree with them, | have even been beaten
by them in 1965 but I honour and respect
them and | have affection for them. |
treat them as young people fighting for
a cause. | disagree with what many of
them think to be the cause. But | am
also conscious of the fact that in Aligarh
from the very beginning there have been
people  who have been standing for
basic human values, for basic
Indianness,  for social justice and for
advancement. Therefore Aligarh must
retain its historical character but it must
simultaneously shed off all  obscurantism
and dirt and filth of obscurantism which
seems to cloud the minds, and judgment of
many of 6 P.M. o swa<ens  Therefore |
hope, Sir, that Aligarh  will take the lead
in moving towards the strengthening
of our composite culture, towards the pro-
pagation of a scientific outiook on life and
towards a sense of dedication to the
motherland.  With these words | com-
mend this Bill to the House.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : I shall now put the motions of
Shri Om Prakash Tyagi and Shri Banarsi
Das to vote first.

The question is:

“afean fafadt (swtu)
fagas ®1 s TWT ¥ gaw
afufa faad frerfafes 10 sooy
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[The Vice-chairman] | THE VICE-CHAIRMAN (SHRI V.1
#r, & g1t frar ard, 3o arviw & B. RAJU) : The question is:

arg f5 o a4 & &fqw fgr "That the Bill further to amend the

> T ; =, Aligarh  Muslim University Act, 1920, as
a6 48 AT 712 ¢ cl ! !
e Tu passed by the Lok Sabha. be taken into

1. Eio A% trgrq:.? : consideration.” The motion was adopted.

2. |q{ 99TH TiFH THE VICE-CHAIRMAN (SHRI V. B.
T i - RAIU) : We shall now take up clause by
3. R} AT §HX WiE clause consideration of the Bill. Clause 2—

Substitution for new- section of section 2

SHRI OM PRAKASH TYAGI : Sir, |

4. # A1F g sy

5. 5T vqIY HTA T move :
6. =) a s - 5. "That at page 2, for line 23, the
Al TFe To @ Arfpd A following be substituted namely :-
7. 9 Fo U gey ArwN '() "University" means the Aligarh
X K . University.™
8. a7 To HigHa The question was put and the motion was
negatived.

9. 9 ZAT AA) WA
THE VICE-CHAIRMAN  (SHRI V. B.

10. ) &K TFI 7357 " RAJU): The question is :
"That clause 2 stand part of the Bill."

The morion was negatived, The. motion was adopted.

THE VICE-CHAIRMAN  (SHRI V|  Clause 2 was added to the Bill.

B. RAIU) ; The question is:
Clause 3 was added to the Bill.

ey = .,
e - e ?{Fﬁ'ﬂrﬂ (qma:;) Clause 4—Amendment of section 5

Tw T OHWT #) 947 | PR K. MATHEW KURLAN : Sif, |
afafs faas Fﬂ'ﬁfﬁ'ﬁ?ﬁ‘ 10 move:

q{fq‘ BRI, & 993 fFar o, &y 7. "That at page 2, line 35, the word

AT F 719 6 apaqdy mrop & gy | religions’ be deleled.”

foor % o) Frgls o = 12. "That at page 3, for lines 31-32,
AL LR L the following be substituted, namely :

1. ®lo 9qTE ward 7

) . . ‘in clause (11B) to create- non-
2. 9T 9y teaching posts and to . make
appointments thereto:™.

3. # AEw fog
o - "SHRI A. K. A. ABDUL SAMAD .-
4. Hl qAAET g@iw wd Sir, I move:

~ -

5. Rl ¥ T 8. "That at page 3, after line 3, the

;. 1) - .- - [following "I*e " inserted, namely :—'

6. L TOTH , )
TRNIW: AW ‘are teachers in educational in-;

7. [ Fle To gy - stftutibns or being women shall
-+ ¥ ha?e pursued a course, of .private

8. & "o o “graT qrfed A
9. FUT! To wEhy
10. 41 741 o) e

The motign way negatived, - |
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study under conditions laid down in
the statutes or ordinances and shall
have passed the examinations of the
university under like conditions'."

9. "That at page 3, lines 12 to 16 be
deleted.”

13. "That at page 4, lines 1-2 be
deleted."

SHRI OM PRAKASH TYAGI :
move:

Sir, |

10. "That at page 3, line 20, the
word '‘Mosque' be deleted.”

11 "That at page 3, lines 24 to 30
be deleted." ,

30. "That at page 3, in lines 20 and
27, for the words 'University Mosque'
the words "University Senate Hall" be
substituted.”

The questions were put and
the motions were negatived.

THE VICE-CHAIRMAN
B. RAJU) : The question is:

"That clause 4 stand part of the
Bill."

(SHRI V.

The motion was adopted.
Clause 4 was added to the Bill.

Clause 5—Amendment of Section 8

SHRI A. K. A. ABDUL SAMAD :
Sir, | move :
14. "That at page 4, line 3, after the
words 'the principal Act' the words ‘or
to hold any office therein' be deleted."

The question was put and the motion
was negatived.

THE VICE-CHAIRMAN
V.B. RAJU) : The question is:

"That clause 5 stand part of the
Bill."

(SHRI

The motion was adopted.
Clause 5 was added to the Bill.

Clauses 6 and 1 were added to the

Bill. 8 -5 RSSI72
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Clause 8—Amendment of Section 12

SHRI OM PRAKASH TYAGI
move:

15. "That at page 4, lines 18-19,
the words ‘either on its own or in
co-operation or collaboration with
any other institution' be deleted."

The question was put and the motion was
negatived.

: Sir, |

THE VICE-CHAIRMAN
B. RAJU) : The question is:

"That clause 8 stand part of the Bill."

(SHRI V.

The motion was adopted.
Clause 8 was added to the Bill.
Clause 9—Omission of Section \2A

SHRI OM PRAKASH TYAGI : Sir. |
move:

16. "That at page 4, clause 9 be
deleted."

The question was put and the motion was
negatived.

THE VICE-CHAIRMAN
B. RAJU) : The question is:

(SHRI V.

"That clause 9 stand part of the Bill."
The motion was adopted.

Clause 9 was added to the Bill.

Clause 10.—Amendment of Section
13

SHRI A. K. A. ABDUL SAMAD :
Sir, | move:

17. "That at page 5, lines 1 to 4
be deleted.”

The question was put and the motion was
negatived.

THE VICE-CHAIRMAN
B. RAJU) : The question is :

"That clause 10 stand part of the
Bill."

(SHRI V.

The motion was adopted.
Clause 10 was added to the Bill.
Clause 11 was added to the Bill.
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Clause 12—Amendment of Section 16
SHRI SHYAM LAL YADAV : Sir.
I move :

18 "That at page 5, line 13, for
the words 'The Finance Officer' the
words 'Honorary Treasurer' be sub
stituted."”

The question was put and the motion
was negatived.

THE VICE-CHAIRMAN (SHRI V.
B. RAJU) : The question is:

"That clause 12 stand part of the
Bill."

The motion was adopted.
Clause 12 was added to the Bill.

Clause 13—Substitution
for section 17.

of new section

SHRI A. K. A. ABDUL SAMAD
Sir, | move :

19. "That at page 5, for the lines
16-17, the following be substituted,
namely : —

'17(1) the Chancellor of the Uni-
versity shall be elected by the

court'.

SHRI OM PRAKASH TYAGI: Sir, |
move :

20. "That at page 5, line 17, the
words 'in such manner as may be
prescribed by the statutes' be delet
ed."

The questions were put and the
motions were negatived.

THE VICE-CHAIRMAN
B. RAJU) : The question is:

(SHRI V.

"That clause 13 stand part of the
Bill."

The motion was adopted.
Clause 13 was added to the Bill.

Clauses 14 to 18 were added to the
Bill.

19—Substitution
section for section 23.

Clause of the new

SHRI SHYAM LAL YADAYV : Sir, |
move :

[ RAJYA SABHA |
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21. "That at page 7, for lines 1 to 11, the
following be substituted namely :-

'‘(2) The Court shall be supreme
governing body of the University and
shall exercise all the powers of the
University not otherwise provided for
by this Act, the Statutes, the Ordinances
and the Regulations. It shall have
powers to review the Act of executive
and the Academic Council save where
such councils have acted in accordance
with the powers conferred on them
under this Act the Statutes on the
Ordinances.

(3) Subject to the provisions of this
Act the Court shall exercise the
following powers and perform the
following duties, namely : —

(@ of making Statute and of
amending or repealing the same;

(b) of considering ordinances;

() of considering and
passing resolutions on the Annual
Report, the Annual Accounts and
the Financial estimates;

(d) of electing such persons to
serve on authorities of the University
and of appointing such officers as
may be prescribed by this Act or the
Statute; and

(e) of exercising such other powers
and performing such other duties as
may be conferred or imposed upon it
by this Act or the Statutes'."

The question was put and the motion was
negatived.
THE VICE-CHAIRMAN
B. RAJU) : The question is:
"That clause 19 stand part of the

Bill."

(SHRI V.

The "lotion was adopted. Clause 19
was added to the Bill. Clause 20—

Amendment of Section 24
SHRI SHYAM LAL YADAYV : Sir, |
move :

23. "That at page 7, line 13, the word
‘principal’ be deleted."

The question was put and the motion was
negatived.
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is :

‘That clause 20 stand part of the
Bill."
The motion was adopted.
Clause 20 was added to the Bill.

Clauses 21 to 23  were added to the

Bill.

Clause 24—Substitution
tion for section 28

of new sec-

DR. K. MATHEW KURIAN : Sir, |
move:

26. "That at page 8, after line 42, the
following proviso be inserted, namely :

'Provided that if the Visitor does
not signify his assent, or disapproval,
or direct it to be returned for
reconsideration within a period of
three months, the said new Statute, or
addition or amendment to, or repeal
of, any Statute, shall be deemed to

have the approval of the Visitor'.

The question was put and the motion was
negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is :
"That clause 24 stand part of the
Bill."
The motion was adopted.
Clause 24 was added to the Bill.
Clauses 25 to 28 were added to the Bill.

Clause 29—Insertion of new sections

36/4 and 26B

SHRI OM PRAKASH TYAGI : Sir, |
move :
28. "That at pases 10 and 11, in lines
48 and 1, respectively, the words 'or
reverse' be deleted."

The question was put  and the motion

was negatived.

THE VICE-CHAIRMAN
B. RAJU): The question is:

"That clause 29 stand part of the Bill"

(SHRI V.

[2JUNE 72]
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The motion was adopted.
Clause 29 was added to the Bill.

Clauses 30 and 31 were added to the
Bill.

Clause 32—Substitution of new Schedule
for the Schedule

SHRI
I move :

32. "That at page 11, line 43, after the
word 'Council' the words 'and if he is
still not satisfied with the re-
commendation he may appoint a person
of his own choice' be inserted."

34. "That at page 12, line 34, for the
words ‘sixty-five' the word 'sixty’ be
substituted."

36. "That at page 16, line 18, the
word 'Muslim' be deleted."

38. "That at page 18, lines 2 and 3,
for the words 'of each of the following
colieges, namely, Women's College,
Tibbia College and Polytechnic' the
words 'of all the affiliated colleges' be
substituted."

50. "That at page 20, for lines 24 to
27, the words 'One principal from each
of the affiliated colleges by rotation
according to seniority as principal' be
substituted."

OM PRAKASH TYAGI: Sir,

59. "That at page 22, after line
13, the following be inserted, namely:

"(xviii) to maintain and protect the
secular and national status of the

University"."
60. "That at page 22, line 20, for
the words 'Heads of Institutions'

the words 'Heads of all the affiliated
Institutions' be substituted."

63. "That at page 23, line 17, after
the word 'Ordinances' the words ‘and
the national on secular status of the
University' be inserted.”

64. "That at page 23, line 35, the
word 'Muslim' be deleted."”

69. "That at page 34, line 15, after
the word ‘involves' the words 'Com-
munal and' be inserted."

70. "That at page 35, line 26, the
word 'Muslim' be deleted."
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71. "That at page 35, line 28. after

the word 'Aligarh’ the words ‘and any of
the affiliated Colleges' be inserted.”

72. "That at page 33, line 35. the

word 'Muslim' be deleted."

DR. K. MATHEW KURIAN : Sir. |
move :

35. "That at page 16, for lines 11 to

13, the following be substituted,
namely: —

‘The Dean of a Faculty shall be
appointed by the Vice Chancellor
from amongst the Professors in the
Faculty, and where there are no
Professors, from amongst the Readers
in the Faculty, by rotation according
to seniority, for a period of two

years'.

39. "That at page 18, for lines 14

to 16, the following be substituted,
namely :—

'(xiii) (a) President and Secretary of
the Aligarh Muslim University Staff
Association, Ex-officio;

(b) eight teachers to be elected by
teachers of the various Faculties
forming an electoral college in the
manner prescribed in the Ordi-

nances.

40. "That at page 18, after line 16,

the following be inserted, namely:

'Representatives of the Non-
teaching Staff.—(xiii-a) Ten em-
ployees of the University elected by
all the non-teaching cmployess of the
University forming a single electoral
college, the detailed rules to be
presented by the Ordinances'."

51. "That at page 20. line 28 be

deleted."”

52. "That at page 20. for lines 29 to

32, the following he substituted,
namely: —

(vi) three teachers of whom at least
one shall be a lecturer to be elected
by the teachers, elected
representatives on the Academic
Council'."

53. "That at page 20, after line 32, the
following be inserted, namely:-

‘(ViA) two representatives of the
non-teaching staff to be elected by the
non-teaching employees forming a
single electoral college, the detailed
rules to be prescribed by the
Ordinances, which may farther
provide that election of the
representatives of the non-teaching
staff to the Court and the Executive

1o

Council may be held together'.

61. "That at page 22. for lines 24
to 26, the following be substituted,
namely: —

‘(ix-xi) Fifteen teachers, of whom
at least two shall be Professors and
thre: Readers, to be elected by all the
teachers of the University forming a
single electoral college, the detailed
rules to be prescribed by the
Ordinances'."

62. "That at page 22, lines 33 to
47 be deleted."

65. "That at page 25, for lines 22
to 28, the following be substituted,
namely : —

‘(i) All members of the Department
ex-officio"."
66. "That at page 25, lines 45 to 47
be deleted."

67. "That at page 26 :—

fi) lines 1 to 12 be deleted;

(ii> in line 13, for the words
'Departmental Committee' the word
'DepartTient' be substituted.”

68. "That at page 32, lines 12 to
30 be deleted."

73. "That at page 35 after line 39,
insert :

'the present text of the Statutes 29
to 44, entitled 'Provident Fund',
suitably renumbered, and the present
text of the Statute 45, entitled
'‘General Provident Fund-cum-Pen-
sion-c«m-Gratuity, and Contributory
Provident Fund-cum-Gratuity’,
renumbered, together  with its
Appendix (at present Appendix B
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lo the Statutes), entitled '‘General
Provident  lund-cum-Pension-cum-

Gratuity Scheme'.

SHRI A. K. A. ABDUL SAMAD :
Sir, | move :

41. "That at page 18, after line 16.
the following be inserted namely:—

'(xiiia) One Muslim member to be
elected by the Muslim members of
the Legislature of each State"."

42. "That at page 18, line 31, for the
word ‘fifteen' the word ‘twenty-five' be
substituted.”

43. "That at page 18, for lines 34 to
37, the following be substituted,
namely:—

‘(xvi) Five Muslim representatives
of Parliament are to be elected from
the Lok Sabha and two from the
Rajya Sabha by the Muslim members

thereof respectively'.

45, "That at page 18,—

(i) line 39, for the word ‘twenty' the
word 'ten' be substituted;

(ii) lines 40 and 41, the words
"Trade Unions' be deleted:

(iii) line 41, for the words 'to be
nominated by the Visitor', the words
'to be elected by Court' be substituted;
and

(iv) after line 44, the following be
added, namely:—

(xviia) Five persons representing

Muslim culture and learning to be

elected by the Court be inserted"."

47. "That at page 18. after line 44. the
following be inserted, namely:—

Yxviia) Two representatives each
from each of the following cultural
and educational institutions of
Tndia:—

1. Darul uloom Deoband
2. Nadvatul Ulama Lucknow

Mazahirul Uloom Saharanpur
. Jamia Darus Salem Omerabad
. Baqutus Salihat—Vellore

6. Muslim Educational Associa-
tion of South India—Madras

o ow
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7. All India Muslim Education
Conference, Aligarh

8. One member from each State
Wakf Board

9. Two Members of Central Wakf
Council, and

(xviiaa) Every person who has
made a donation of rupees one lakh

or over.

54. "That at page 20, line 33, for the
word ‘five’ the word ‘eight' be
substituted."

57. "That at page 21,—

(i) line 1, after the word 'Council’
the words 'subject to the Control of
the Court' be inserted :

(ii) lines 5 and 6, after the words
‘the Statutes and the Ordinances' the
words ‘and directions given by the
Court' be inserted.”

SHRI GANESHI LAL CHAUDHARY
(Uttar Pradesh) : Sir, I am moving my
amendments Nos. 44 and 56. | move :

44. "That at page 18, after line 37, the
following be inserted, namely:—

'Provided that in nominating
Members from Lok Sabha and Rajya
Sabha, the Speaker and the Chairman
shall give due representation to the
Members of Parliament, belonging to
Scheduled Castes and Scheduled
Tribes'."

56. "That at page 20, after line 38, the
following be inserted, namely : —

'Provided that while nominating 4
persons to the Executive Council the
Visitor shall nominate one person
from the Scheduled Castes and
Scheduled Tribes"."

The questions were proposed.
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"Provided that in nominating Mem-
bers from Lok Sabha and Rajya Sabha,
the Speaker and the Chairman shall give
due representation to the Members of
Parliament, belonging to Scheduled
Castes and Scheduled Tribes."
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"Provided that while nominating 4
persons to the Executive Council, the
Visitor shall nominate one person from
the Scheduled Castes and Scheduled
Tribes."
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The amendments Nos. 32, 34, 36, 38, 50,
59, 60, 63, 64, 69, 70, 71 and 72 were put
to vote mid the motions were negatived.

DR. K. MATHEW KURIAN : |
want to make a submission on amendments
Nos. 35, 39 and 40. They are not
controversial in any political sense.
Therefore | would request the hon. Minister
even at this late hour to accept them. These
amendments relate to the introduction of
more democratic elements into the
University.

PROF. S. NURUL HASAN : | am
unable to accept them at this stage.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is :

35. "That at page 16, for lines 11 to
13, the following be substituted namely

"1, The Dean of a Faculty shall be
appointed by the Vice-Chancellor
from amongst the Professors in the
Faculiy, and where there are no
Professors, from amongst the Readers
in the Faculty, by rotation according
to seniority, for a period of two

years'.

The motion was negatived.

39. "That at page 18. for lines 14 to
16. the following be substituted, namely

(xiii) (a) President and Secre
tary of the Aligarh Muslim Uni
versity Staff Association, ex-
officio :
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(b) eight teachers to be elected by
teachers of the various Faculties, a
single Faculty or a group of Faculties
forming an electoral college in the

manner prescribed in the
Ordinances'."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V.

B. RAJU) : The question is :

40. "That at page 18, after line 16, the
following be inserted, namely:—
'Representatives oj tlie Non-
teaching staff.- (xiti-a) Ten em-
ployees of the University elected by
all the non-teaching employees of the
University, forming a single electoral
college, the detailed rules to be
presented by the Ordinances'."

The motion was negatived.

THE VIiCE-CHAIRMAN
13. RAJU) : The question is:

51. "That at page 20, line 28 fee
deleted.”

The motion was negatived.

THE VICE-CHAIRMAN
B. RAJU) : The question is:

52. "That at page 20, for lines 29
to 32, the following be substituted,
namely:—

'(vi) three teachers of whom at least
one shall be a lecturer to be elected by
the teachers' elected representatives
on the Academic Council"."

(SHRI V.

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is:

53. "That at page 20, after line 32,
the following be inserted, namely:—

‘(ViA) two representatives of the
non-teaching staff to be elected by the|
non-teaching employees forming a
single electoral college, the detailed
rules to be prescribed by the
Ordinances, which may further|
provide that election of the repre-
sentatives of the non-teaching staff to|
the Court and the Executive Council

[ 2 JUNE 1972 |
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The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is:

61. "That at page 22, for lines 24
to 26, the following be substituted,
namely:—

'(ix-xi) fifteen teachers, of whom at
least two shall be Professors and three
Readers, to be elected by all the
teachers of the University forming a
single electoral college, the detailed

rules to be prescribed by the
Ordinances'."

The motion was negatived.

THE VICE-CHAIRMAN  (SHRI V. B.

RAJU) : The question is:

62. "That at page 22, lines 33 to
47, be deleted."

The motion was negatived.

THE VICE-CHAIRMAN  (SHRI V.
B. RAJU) : The question is:

65. "That at page 25, lor lines 22 to
28, the following be substituted,
namely:—

(i) All members of the Department

ex-oflicio’.
I he motion was negatived.

THE VICE-CHAIRMAN
B. RAJU) : The question is:

(SHRI V.

"That at page 25, lines 45 to
47 be deleted.”

The motion was negatived.

THE VICE-CHAIRMAN
RAJU) : The question is:
67. "That at page 26,—
(i) lines 1to 12 be deleted;

(ii) in line 13, for the words 'De-
partmental Committee’ the word
‘Department’ be substituted."

(SHRI V. B.

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V.
B. RAJU) : The question is:

68. "That at page 32, lines 12 to
30 be deleted.”

The motion was negatived.
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is:

'That at page 35  after line 39,
insert :

‘The present text of the Statutes
29 to 44, entitled "Provident Fund",
suitably renumbered, and the pre
sent text of the Statute 45, en
titled "General Provident Fund-
cum-Pension-cum-Gratuity

a
nd
Contributory Provident Fund-cum-
Gratuity”, renumbered, together
with its Appendix (at present
Appendix B to the Statutes), en-
titled "General Provident Fund-
cum-Pension-cum-Gratuity

Scheme'.
The motion was negatived.
The amendments Nos. 41, 42, 43, 45,

47, 54 and 57 were put to vote and the
motions were negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) Mr. Ganeshi Lai
Chaudhury, are you pressing your
amendments ?
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PROF. S. NURUL HASAN : |
am unable to accept the amendment.

THE VICE-CHAIRMAN (SHRI
V. B. RAJU) : The question is:

44, "That at page 18, after line 37,
the following be inserted, namely:—

'Provided that in nominating
Members from Lok Sabha and
Rajya Sabha. the Speaker and the
Chairman shall give due represen-
tation to the Members of Parlia-
ment, belonging to Scheduled
Castes and Scheduled Tribes'."

The motion was negatived.

THE VICE-CHAIRMAN  (SHRI V.
B. RAJU): The question is:

56. "That at page 20, after line 38,
the following be inserted, namely:—

'Provided that while nominating 4
persons to the Executive Council, the
Visitor shall nominate one person
from the Scheduled Castes and
Scheduled Tribes'."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V.
B. RAJU) : The question is:

"That clause 32 stand part of the Bill."
The /notion was adopted.
Clause 32 was added to the Dill.
Clause 33 to 35 were added to the Dill.

Clause 1—Short Title and com-
mencement.

SHRI A. K. A. ABDUL SAMAD : Sir, |
move :

3."That at page 1, after line 6,
the following be inserted, namely:—

'(3) Notwithstanding any judgment,
decree or order of any court or
tribunal to the contrary the Ali-garh
Muslim University shall be deemed
to have been established by the
Muslim Minority Community as an
educational institution of its choice,
as provided in Article 30 of the
Constitution of India'."

(The amendment also stood in the names
of Sarvshri B. V. Abdulla Koya, S. A.
Khaja Mohideen, A. K. Refaye. Hamid Ali
Schamnad and Shyam Lai Yadav.)

The House divided.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Ayes : 10; Noes; 118.

AYES—10

Abdul Samad, Shri A.K.A. Banarsi

Das, Shri Chaudhary, Shri Ganeshi

Lai Koya, Shri B. V. Abdulla

Misra, Shri S. D. Mohideen, Shri

S. A. Khaja
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Pate!, Shri T. K. Rcfaye, Shri A.
K. Schamnad, Shri Hamid AH
Yadav, Shri Shyam Lai

NOES—118
Abid, Shri Qasim Ali
Abu Abraham, Shri
Ahmad, Shri Syed
Ahmad, Dr. Z. A.
Alva, Shri Joachim
Amjad Ali, Sardar
Amla, Shri Tirath Ram
Anandam, Shri M.
Aril', Shri Mohammed Usman
Basar, Shri Todalc
Berwa, Shri Jamna Lai
Bhagwati, Shri B. C.
Bhardwaj, Shri Jagan Natb
Bhatt, Shri Nand Kiskort
Bisi, Shri P. N.
Bobdey, Shri S. B.
Burgohain, Shri N. C.
Chakrabarti, Dr. R. K.
Chandra Shekhar, Shri

Chattopadhyaya, Dr. Debiprasad
Chaudhari, Shri N. P.

Chettri, Shri K. B.

Das, Shri Balram

Das. Shri Bipinpal

Dass, Shri Mahabir

Deshmukh, Shri T. G.
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Dikshit, Shri Umashankar
Dutt, Dr. Vidya Prakash
Gadgil, Shri Vithal
Guncsh Lai. Shri
Gujral, Shri I. K.

Hathi, Shri Jaisukhlal
Hi in mat Sinh, Shri
Hussain, Shri Syed
Jahanara Jaipal Singh, Shrimati
Jain, Shri A. P.

Joseph, Shri N.

Joshi, Shri Umashankar
Kalania, Shri I. K.
Kalyan Chand, Shri
Kapur, Shri Yashpal
Kemparaj, Shri B. T.
Kesri, Shri Sitaram
Khan, Shri Magsood Ali
Kollur, Shri M. L.
Krishan Kant, Shri
Kulkarni, Shri B. T.

Lakshmi Kumari Chundawat,
Shrimati

Madani, Shri M. Asad
Mahida, Shri U. N.
Majhi. Shri C. P.

Malaviya, Shri Harsh Deo

Maragatham
Shrimati

Mehta. Shri Om
Mirdha. Shri Ram Niwas

Mohan, Shri V. R.

Chandrasekhar,
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Mukhcrjce, Shri Kali Mukherjee,
Shri Praflab Krartar

Mulla, Shri A. N.
Munda, Shci B. R.

Musulir, Shri Gurumukh Singh
Nandini Satpathy, Shrinuiti

Narasiah, Shri H. S.
Narayanappa, Shri Sanda

Narayani Devi Manaklal Varma,

Shrimati
Nawal Kishorc, Shri
Nurul Hasan, Prof. S.
Oberoi, Shri M. S.

Panda, Shri Brahmananda

Patil, Shri G. R. Patil, Shri P.
S.

Prasad, Shri K. L. N.
Pratibha Singh, Shrimati

Purabi Mukhopadhyay, Shrimati
Puri, Shri Dcv Datt

Raha, Shri  Sanat Kumar
Ramaswamy, Shri K. S.

Ramiah, Dr. K.

Rathnabai Sreenivasa Rao. Shrimati
Reddy, Shri Janardhana

Reddy. Shri K. V. Raghunatha
Reddy. Shri M. Srinivasa

Reddy, Shri Mulka Govinda
Roshan Lai, Shri

Sangma. Shri E. M.

Saroj Purushottam Khaparde, Miss.
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Satyavati Dang, Shrimati
Savita Behan, Shrimati

Sen, Dr. Triguna

Shah, Shri Manubhai
Shastri, Shri Bhola Paswan
Shilla, Shri Showalcss K.
Shukla, Shri Chakrapani
Shukla, Shri M. P.
Shyamkumari Devi, Shiimali
Singh, Shri Bhupindcr
Singh, Shri Bindcshwari Pd.
Singh, Shri D. P.

Singh, Shri M. B.

Singh, Shri Mohan

Singh, Shri Ranbir

Singh, Shri Sultan

Singh, Shri Triloki

Singh, Dr. V. B.

Sinha, Shri  Awadhcshwar Prasad
Sisodia, Shri Swaisingh
Sita Devi, Shrimati

Sukhdev Prasad, Shri

Sumitra Gandhi Kulkarni, Shrimati
Sushila Mansukhlal Desai, Miss
Thakur, Shri Gunanand Tiwary, Pt.
Bhawaniprasad Untoo. Shri Gulam
Nabi Venigalla Satyanarayan, Shri
Vero, Shri M.

Vidyawati Chaturvedi, Shrimati
Vyas, Dr. M. R. Wajd, Shri

Sikandar Ali
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SHRI A. K. A. ABDUL SAMAD
Sir, since the Government is not in a mood
to accept any one of our amendments, as a
mark of protest, without any disrespect to
the Chair, we withdraw from the House.

(At this stage, some hon. Members left the

Chamber)
THE VICE-CHAIRMAN  The ques-
tionis :
"That clause 1 stand part of the

Bill."

The question was put and the motion was
adopted.

Clause 1 was added to the Bill.
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The Enacting Formula and the Title
were added to the Bill.

PROF. S. NURUL HASAN
to move :

"That the Bill be passed."”

The question was put and the motion was
adopted.

| beg

THE VICE-CHAIRMAN : The House
stands adjourned till 11 A.m. tomorrow.

The House then adjourned at
twenty-eight minutes past six of the
clock till eleven of the clock on
Saturday, the 3rd June, 1972.



